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LOK SABHA
Tuesday, August 16, 1960|Sravana 2o,
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Pipli-Konarak Road

+
J Shri Chintamoni Panigrahi:
*392. _Shri Sanganna:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Staried Ques-
tion No. 1238 on the 1st April, 1960
and state:

(a) what further progress has since
been made to complete the all-wea-
ther road from Pipli to Konarak in
Orissa; and

(b) when the road is expected to
be compieted?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) At present
out of the total length of 27 miles,
20 miles are already black-topped.
Five miles will be black-topped before
the end of the current financial year
and the remaining 2 miles will be
black-topped after the approach road
to the Kushabhadra bridge is com-
pleted. The Junei Bridge proper has
been completed and the work on the
Tremaining 3 bridges and on the
causeways on this road is in various
stages of progress. The State Gov-
ernment have been requested to
complete the road as early as possible.

(b) By the end of June, 1961.

784 (Ai) LSD.—1.
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Shri Chintamoni Panigrahi: May I

know whether the three bridges, in

respact of which a survey has already

been made and money sanctioned,

have all been taken in hand for cons-
truction?

-

Shri Raj Bahadur: I have just now
given more or less a delziled account
and assessment. But I will be grate-
ful if the hon. Member would specify
the partieular bridge he has in mind.
Then I will give him the progress in
respect of that.

Shri Chintamoni Panigrahi: May I
know whether the hon. Minister had
any discussion wi.h the State Minis-
ter in May last and whether it was
impressed upon the Minister of the
State Government to complete this
road as quickly as possible and, if so,
what was his reaction?

Shri Raj Bahadur: I went on inspee-
tion of this particular road in or
about May last, and I had a discus-
sion with the Minister of Public
Works of the S:ate also. I am satis-
fied that they are trying their level
best to expadite the execution of this
project as quickly as possible.

Shri Chintamoni Panigrahi: May 1
know....

Mr. Speaker: Should I allow four
supplementaries on every small
question?

Shri Chintamoni Panigrahi: This is
very importan:,

Mr. Speaker: I know the import-
ance.

Shri Chintamoni Panigrahi: You
have not gone there, Sir. This s
very important.

Mr. Speaker: Everything is im-
portant. Next question,
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Indian Invention in Diesel Locome-
tives
+

( Shri Chintamoni Panigrahi:
Shri Ram Krishan Gupta:
Sardar Igbal Simgh:

Shri A. M. Tariq:
Shri Assar:

| Shrimati Ila Palchoudhuri:

| Shri Ajit Singh Sarhadi:

| Shri Raghunath Singh:

Shri P. K. Dee:

Shri Supakar:

Shri Bibhutl Mishra:

Shri Ajit Singh Sarhadi:

Shri A, K. Gopalan:

| Shri Kunhan:

| Shri Narayanankutty Menon:

!

|

-*394,

Pandit D. N, Tiwari:
Shri Muhammed Ellas:
| Shri Nath Pai:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Union Government have granted a
licence to a West German Firm of
diesel locomotive manufacturers for
world exploitation of a major Indian
iaveniion made by Shri M. M. Suri,
Deputy Director (Diesels) of the
Indian Railway Research, Design and
Standard Organisation at Simla; and

(b) it so, the main terms of the
licence?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). Yes; the terms for the grant of
a licence for the manufacture, use
and sale of the Suri Transmission for
a specified period have been settled
by negotiation; but as the agreement
has not yet been executed, the details
thereof cannot be disclosed at this
stage.

8Bhri Chintamoni Panigrahi: With

regard to part (b) of the question, the

main terms of the licence have not
. been disclosed. Or is it secret?

Bhri Shahnawaz Khan: The formal
agreement has yet to be signed.
Therefore, at this stage we would not
like t{o give out the details.

AUGUST 186, 1960
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Shri Sopakar: May I know why it
is not possible to manufacture such
locomotives inside India, in a place
like Chittaranjan?

Shri Shahnawaz Khan: This is a
new invention, and it is a question of
developing and exploiting that new
invention. We thought that a firm
which has very wide experience and
which has a much bigger establish-
ment would be better suited to under-
take this.

Pandit D, N, Tiwari: May [ know
whether any other firm was approach-
ed to exploit this and whether any
other firm tendered less or only this
firm was approached; also, what will
be the financial implications of this
project?

Mr. Speaker: He wants to know
whether any other firms or under-
takings have been approached before
this agreement is sought to be entered
into with this firm.

The Minister of Railways (Shri
Jagjivan Ram): As a matter of fact,
the news of the invention of the Suri
Transmission has attracted the atten-
tion of the world and all firms inte-
rested in the manufacture of diesel
locomotives and hydraulic transmis-
sion have indicated their interest in
it, and as a matter of fact enquiries
have been received from many coun-
tries. I may explain that when such
new inventions are made it has to be
patented so that nobody can exploit
il without our permission. That has
been done, and provisional protection
has been granted by sewveral countries
in the name of the President of India,
and it cannot be exploited by any
ccuntry without our permission. But
this particular firm MAKX has been
regarded as one of the specialists in
this agreement is sought to be entered
diesel locomotives with equipment to
manufacture this transmission and,
therefore, it was felt in consultation
with our National Research and Deve-
lopment Corporation that it will be
better to entrust this development
work to this firm.
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Shri Raghunath Singh: May I know

how the Railway Board is going to
appreciate the invention of Shri Suri;
also, for hcw many years is the per-
mission which has been awarded to the
West German firm aad the rale of

royalty which will be paid to the
Railway Board and to Shri Suri?

Shri Jagjivan Ram: As the Deputy
Minister has said, the agreement is
under finalisa‘ion, and as soon as it
hz: buecn finalized all the details will
bz givin.

Shri Razhunath Singh: I wanted to
know how they are going to appre-
ciate the inventicn of Shri Suri, whe-
ther he will be awarded something.

Shri Jagjivan Ram: Of course, that
will be a maiter to consider after it
has been proved successful.

Shri Ajit Singh Sarhadi: May 1
know whether any Indian firm is in
collaboration with this German firm,
or whether any effort has been made
to bring in the collaboration of an
Indian firm also?

Shri Jagjivan Ram: Well, they have
been given this. The agreement will
be for the development of this inven-
tion. The invention as at present is
?ust on the planning stage; the design
1s on the papers, and they will deve-
lop it.

Mr. Speaker: He wants to know
Whether there is any collaboration
:xth any Indian firm by the German

m,
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Shri Jagjlvan Ram: Not for this

purpose, Sir.

Shri Sadhan Gupta: Since presu-
mably the research which led to this
invention was made with equipment
available here, why is it that the
invention cannot be developed and
exploited in this country?

Shri Jagjivan Ram: Because all
the know-how and the machinery
that is required is not available in
the country.

Shri Tyagi: May I take it that it is
only for the purpose of the develop-
ment of the invention alone that this
transaction has taken place between
the Ministry and the German firm and
that they will not establish any
mass-scale manufacture in Germany
and the manufacture will aciually be
established here in India after the
development has been completed?

Shri Jagjivan Ram: It is not only
for development; because no firm will
be interested to invest millions of
rupees only to develop it for us. The
agreement will be for their manufac-
ture—as I have said, development
and exploitation for a certain period
on certain terms. But I may assure
the House that there is nothing to
prevent us, in gpite of this agreement,
if we so desire, from manufacturing
and selling it within our country and
even exporting it.

Shri Sopakar: May I know whe-
ther Government desire to manufae-
ture this locomotive within a reaso-
nable period, either in the Fourth
Five-Year Plan or as soon as possible,
so that we may make wuse of this
invention?

Shri Jagjivan Ram: As I have just
answered, there will be nothing to
prevent us in that agreement....... .

Mr. Speaker: He wants to know
whether the German firm will manu-
facture it within the Third Five-Year
Plan period.

Shri Jagjilvan Ram: Yes, they will
develop this transmission.
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Shri Supakar: My question is relat-
ing to their attempts inside India.
I want to know whether they are
making any attempt to manufacture
this locomotive inside India as soon
as possible.

Shri Jagjivan Ram: The proposals
for the manufacture of diesel loco-
motives are under consideration sepa-
rately. ‘That has nothing to do with
Suri Tranmission.

Shri D. C. Sharma: May I know if
this is the first invention of its kind
mmade by an Indian with regard to
Railways, or there have been other
dnventions by Indians with regard to
Railways?

Shri Jagjivan Ram: We have our
Research and Development wing in
the Railways. They have been deve-
Ioping various things connected with
railways. But no invention has at-
tracted so much attention in the
world as the Suri Transmission has
done.

Shri Jaganatha Rao: May I know
whether Mr. Suri has been rewarded
Jor this invention?

Shri Jagjivan Ram: It has been
answered.

Mr. Speaker: Another hon. Member
put the same question and the hon.
Plinisier replied that it is too early
o consider and decide. Let, us
await the results,

Mr. Speaker: Next question.

.Shr_i S. C. Samanta: May I put the
question as the others are absent?

Mr., Speaker: Yes.
Port on Western Bank of Hooghly

+
[ Shri S. C. Samanta:
I Shri Rameshwar Tantia:
Shri Ram Krishan Gupta:
*395, _] Sardar Igbal Singh:
7 Shri C. K. Bhatta-
| charya:
Shri N. M. Deb:
Shri Subodh Hansda:
Will the Ministor of Transport and
Communications be pleased to refer%o
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the reply given to Unstarred Ques-
tion No. 1494 on the 28th March, 1960
and state the nature of progress since
made in setting up a deep draft port
on the western bank of the Hooghly?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The investiga-
tions into the technical aspects of the
proposal are continuing. ‘The U.N.
expert to advise on hydraulies and
coastal engineering joined in April,
1960. The Haldia scheme has mean-
while been included in the Third
Five-year Plan for major ports. A
detail project report is under prepara-
tion. The Planning Commission have
also been requested to include the
construction of a Rail Link to Haldia
in the Third Five-year Plan.

Shri §. C. Samanta: It appeared in
the papers that these U.N. experts
have completed their work and they
are submitting their report. Is it
true?

Shri Raj Bahadur: No, Sir. 1 do
not think they have complet:d their
work. They have claimed 12 months’
time. Their work is continuing.
That is what I have said in the reply.

Shri S. C. Samanta: It appeared in
th> papers that Rs. 7 crores has been
allotted for this scheme. The hon.
Minister said that a railway connec-
tion will be laid down. May I know
whether this sum will be sufficient
and if not, how much will be neccs-
sary?

Shri Raj Bahadur: The estimated
cost of the whole project is Rs. 25
crores if we have wet dock system
and Rs. 12.3 crores if they are open
jetties. It is true that tentatively
there is a provision of Rs. 7 crores
made for thig in the Third Plan.

Shri Sadhan Guopta: May I know
whether any decision has been taken
as to whether the port will be a jetty
port or it will have the wet dock
system?
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Shri Raj Bahadur: That would
depend upon the final analysis of the
results that these experts who are
engaged on this work arrive at.

Shri Indrajit Gupta: May I know
what effect the development of this
Haldia port is likely to have on the
existing traffic which is handled at
the present Calcutta port? Has the
Government preparad the scheme at
Haldia on the basis of a co-ordinated
sort of a supplementary scheme bet-
ween Haldia and Calcutta or sepa-
rat2ly?

Shri Raj Bahadur: This is the result
of a long-standing demand to enable
the Calcutta region to handle as much
of the export/import cargo as possible.
Because there are draft restrictions so
far as Calcutta port proper is con-
cerned, it is not possible for us to
admit ships of more than 26 or 27 feet
draft on most of the days. It has
been thought proper that there should
be a subsidiary port where lighting or
topping operations on the incoming or
outgoing ships could be carried out.
It is with that end in view that this
particular scheme has been thought
of,

Shri Aurobindo Ghosal: May I know
if the Government is thinking of
connecting Haldia with Kharagpur by
rail in order to carry iron ore or other
manganese ore through this port?

Shri Raj Bahadur: Tha* wzull b an
essential part of the whols schem~,

. Shri Subodh Hansda: The hon. Min-
ister stated that the investigations into
the proposal for a deep draft port
are continuing. May I know for how
long this will continue?

Shri Raj Babadur: As I said, the
terms of reference said that the period
for this work to begin  with is 12
months. In case they require a longer
Period, that may have to be given
1hatlbecnuse they ‘may have to make
detailed examination of water cur-
rents, behaviour of waves, tides and
[other things,
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F.A.0. Campaign “Against Hunger”

+
r Shri Warior:
| Shri A. K. Gopalan:
*396 % Shri Vasudeévan Nair:
) Shri Bibhuti Mishra:
| Shri V. Eacharan:
| Shri Goray:

Will the Minister of Food andl Agri-
culture be pleased to state:

(a) whether any schemes have been
finalised regarding the Food and Agri~
culture Organisation Campaign in’
India “Against Hunger”; and'

(b) if so, the details thereof?

The Minister of Agricuiture (Dr.
P. S. Deshmukh): (a) It has been'
decided to participate in the Freedom’
from Hunger Campaign spomsored by
by the F.A.O. The Programme of
activities under the Campaign has not'
yet been finalised.

(b) Does not arise.

Shri Warior: To finalise the pro-
gramme, may [ know whether &'
'machinery has been set up by the
Government?

Dr. P. S. Deshmukh: Yes, Sir. We
have set up a National Campaign'
Cormmittee. We have also constituted’
a Governing board. The Governing
board hag also met and it has appoini-
ed two sub-committees one for fram-
ing a programme,

Shri Warior: May I know the gene-
ral character of this campaign?

Dr. P. S. Deshmukh: The campaign
has been initiated by the Director
General of the F.A.O. with the object
of focussing public attention on a’
world-wide scale on the continuing
problem of hunger and to mobilise’
national and international efforts’
towards its solution.

Raja Mahendra Pratap: May I know
whether the Government knows about
one Mr. Sharma who came to mg
veslerday from Jaipur State? He told'
me that he is very well known to the



2557 Oral Answers

Prime Minister and the Rashtrapati.
He said that he had a method of
douhling food pucduction, that he was
scul by the Prime Minister to Jaipur
as  Adviser, but that the Rajasthan
Government did not do anything to
heip him. Does the Government
know anything about this man and
his invention?

Dr. P. 8. Deshmukh: I have not
heard of this man. But, I have met
many such people who claim that they
can double and treble agricultural
production.

Raja Maheadra Pratap: Will the
hon. Prime Minister say anything?

Shri Harish Chandra Mathur: If the
Rajasthan Government has no use for
him, has the Central Government no
use?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I do not know names. A
certain gentleman did come to me
making this claim. I sent him on to
the Chief Minister of Rajasthan. He
said that he had often given him a
chance to work, but he did not work
in the conditionsg prevailing there. He
again caid, I am prepared to give ano-
ther chance. But, he laid down cer-
tain conditions which could not be
accepted.

Shri S. R. Arumugham: The Meals
for Millions Association of India has
manufactured a multi-purpose food
with local products. May I know
whether Govermment will manufac-
ture large quantities to supplement
the food needs of this country?

Dr. P. S. Deshmukh: This food has
not figured so far, so far ac the Cam-
paign committee iz comcerned. But,
it is certainly a very useful item if we
wanti to prevent hunger and improve
nutrition.

8hri Sadhan Gupta: In the F.A.O.
plan, may I know what part of the
expenditure is allotted to the Govern-
ments of the countries concerned and
what part of - the expenditure the
F.AO. proposes to bear?
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Dr. P. S, Deshmukh: Every couniry
is ordinarily expected to bear its own
expenditur~ by collection of funds
ircin pecpte, mstiivtions and so on, If
the F.AO. does collect any large
funds, it may then be possible for the
F.AO. to give something. At the
present time, there is no such proposal.
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Shri Venkatasubbaiah: The hon
Minister just now said that in  this
campaign, some committees have been
constituted. May I know whether
non-official elements in this country
have been associated in these commit-
tees to enthuse public opinion about
this matter?

Dr. P. S. Deshmukh: For the .ime
being, we have taken about 3 M.Ps.
and only a very limited number of
non-officials. But, as the work ex-
pands, I am sure we will try to asso-
ciate as many non-officials as possible.
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ALl Recruitmeni in New York

*397. Shri Ajit Singh Sarhadi: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that dur-
ing the recent recruitment for the
office of Air India International in
New York, preference was given to
the foreigners when Indians were
available to staff the office;

(b) if so, the number of Indians
recruited then as compared to fore-
igners; and

(c) the number of Indian candidates
rejected?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
No, Sir. Although a number of appli-
cations from Indians were received,
most of them were found unsuitable.

(c) 32.

Shri Ajit Singh Sarhadi: Was the
Board constituted there for reviewing
the applications, or were the applica-
tions screened here in India?

Shri Mohiuddin: As far as I know
these were local recruitments and the
local officers made the selections and
appointments.

Shri Ajit Singh Sarhadi: Was any
examination made in India to see that
foreigners were not preferred to
Indians there who gave applications
to the New York office?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): I
am sure the hon. gentleman will rea-
lise that taking people from here to
New Work will cost a lot of money.
The people who were rejected were
merely students who were not found
suitable for such appointments.

Shrimati Renu Chakravartty: What
were the special qualifications needed
for the particular posts for which
recruitment was made?
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Shri Mohiuddin: The appointments
were mostly of junior cadres like
typists, clerks, receptionists and so onm,
and mostly those appointments wgre
made from local people.

Shrimati Renu Chakravarity: Is it a
fact that even in India House in
England the Indian staff recruited
locally take a much lower grade ef
salary than the others? In this case,
would it not have been cheaper in the
long run to have taken Indians?

Mr. Speaker: The hon. Minister is
not aware of what happens in India
House.

Shrimati Renu Chakravartty: It has
been stated on the floor of this House.

Mr. Speaker: He is not responsible
for that. Is the Minister prepared to
compare? She wants a comparisol
between the two. .

Dr. P. Subbarayan: As a matter of
fact, what happens in the UK. is that
there are any number of Indians, more
than you can get in the USA. There-
fore, it is much easier to recruit
Indians in the UK. than in the USA.

Shri Jaipal Singh: Is it not a fact
that all international operators are
under an obligation of reciprocity and
the question of having only Indians
doeg not arise?

Shri Mohiuddin: That is so. We
also in India have a very strict con-
trol on employment of foreigners in
the foreign firms operating in India.

Shri Tyagi: May I know how many
hands were recruited? Out of them,
how many are Indians?

Shri Mohiuddin: The present posi-
tion of employment in New York is:
13 Indians, 45 non-Indians.

Shri Tangamani: May I know whe-
ther al]l the 32 Indians rejected are
at present residing in USA?

Shri Mohiuddin: I am not aware of
the details of those applicants, but, as
the hon. Minister stated, they were
either students or had just passed the
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examinations and wanted some em-
ployment.

l!ir. Speaker: The hon. Minister does
not know whether they still continue
to be there or not.

Shri Ajit Singh Sarhadi: Is it not a
fact that these 32 candidates - who
were rejected have been living in the
USA and applied from there and had
qualifications equal to those of the
foreigners? Would the Government
examine this question?

Shri Mohiuddin: I am not aware
whether they have any qualification
far long-term stay there, because, most
of them require visas for staying in
the USA.

Shri Ajit Singh Sarhadi: Would that
question also be examined?

Dr. P. Subbarayan: It has been
stated by the Deputy Minister that
they were found wanting in qualifi-
cations for the particular posts which
were advertised.

Sharing of Parambikulam Waters

4
[ Shri Warior:
1 Shri N. R. Muniswamy:
400. -{ Shri Vasudevan Nair:
| Shri Narayanankutti Menon:
| Shri Tangamani:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any reference was
received by the Government of India
from the State Governments of Kerala
and Madras regarding the sharing of
Parambikulam waters;

(b) if so, the nature thereof;

(c) whether the Government of
Kerala had urged the Madras Gov-
ernment not to proceed with the cons-
truction of buildings in the Project
areas;

(d) if so, the reasons assigned
therefor;
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(e) whether the State Governments
asked the Central Government to
intervene in their present inter-state
river dispute; and

(f) if so, with what result?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (f).
A statement is laid on the Table of
the House. [See Appendix II, annex-
ure No. 11].

Shri Warior: It is a long statement.

Mr. Speaker: He may read it and
then table a question.

Shri Warior: Does the agreement
cover that two dams would be cons-
tructed at Sholayar instead of one?

Mr. Speaker: What is the meaning
of asking like this? It covers all that
is covered.

Shri Warior: It is not clear from
the statement.

Mr. Speaker: Was it not placed
already in the Notice Office? Is the
statement placed only just now?

Shri Hathi: The statement is given
in advance,

Mr. Speaker: I will allow this ques-
tion later on.

Shri Hathi: I can reply to that
point.

Mr. Speaker: I only wanted to
know if this was available to the hon.
Members in the Notice Office before
they came to the House.

Shri Hathi: I think so, but I wil find
out. It was sent earlier.

Shri Warior: It was available. The
question is whether construction work
will be taken up in Sholayar in view
of agreement having been reached?

Shri Hathi: Yes, Sir. All the seven
reservoirs that have been mentioned
will be taken up for construction, but
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there might be some confusion. There
are two Sholayar reservoirs, one in
Kerala and the other in Madras. The
Kerala side reservoir will be cons-
tructed by Kerala and that in Madras
by Madras.

Shri Tangamani: May I know how
much money has been spent by the
Madras Government in the Madras
portion of Sheclaiar, ead how much
money has been spent by the Kerala
Government on the other side?

Shri Hathi: I do not think much
money has been spent because there
was a dispute between the Kerala
and Madras States in respect of this
scheme, and that has been solved
only on 4th July. So, some expendi-
ture might have been incurred, but
not much.

Shri Tangamani: Is it nota fact that
the Madras Government had deputed
a special Chief Engineer, and may we
know how long it will take for this
construction to take place on the basis
of the agreements of July and Feb-
ruary, 19607

Shri Hathi: In fact, the July agree-
ment is the final agreement, the
February agreement forms a part of
this agreement. The actual phasing
and the financial allocations and the
construction programme will now be
framed, because till now there was
a dispute as to whether this scheme
could go on or not.

Shri Tangamani: What is the extent
of help which is going to be given by
the Central Government?

Shri Hathi: That will be now decid-
ed.

Shri Warior: What will be the posi-
tion of the Sholayar power station
under the agreement? Will the power
house and the two generators be ins-
talled this year itself in Kerala?

Shri Hathi: The Kerala scheme is
independent, and it will go on. There,
provision has already been made for
Kerala, Rs. 425 lakhs being the total
amount for the Sholayar scheme,
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Konkan Shipping Services Committee

+
Shri Assar:
‘401.{ Shri Subodh Hansda:
| Shri R. C. Majhi:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 46 on the 10th February, 1960
and state:

(a) whether the Konkan Shipping
Services Committee have since sub-
mitted their report;

(b) if so, the main recommenda-
tions thereof; and

(c) the reaction
thereto?

of Government

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) Not yet.

(b) and (c). Do not arise.

Shri Assar: Last time the hon.
Minister said that the report would
be placed on the Table of the House
in May. May I know the reasons for
the delay, and when the report will
be submitted?

Shri Raj Bahadur: One of the main
reasons is that three of the eight
members of this committee—Shri
Asoka Mehta, Shri Ramaswamy

Mudaliar, and Shri C. P. Srivastava—
went abroad.

Shri Assar: May I know when the
report will be ready?

Shri Raj Bahadur: The report is
likely to be submitted by the end of
September,

Patharkandi-Dharmanagar
Line

Railway

Shri Pangarkar:
Shri Bangshi Thakur:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 556 on the 2nd

Shri l} C. Sharma:
*402.
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March, 1960 and state the wuptodate
progress made in regard to the survey
of Patharkandi-Dharmanagar Railway
line for linking Tripura with the rest
of India?

The Deputy Minister of Railways
{Shri Shahnawaz EKhan): The survey
has been completed and the report
and the project estimate are expected
to be received shortly.

Shri D. C. Sharma: What will be
done with regard to the survey report,
and how long will it take for the
consideration of the report?

Shri Shahnawaz Khan: As soon as
the survey report is received, it will
be examined in the Railway Board,
.and after it has been examined, neces-
sary action will be taken.

Shri D. C. Sharma: What are the
steps leading to the finalisation of the
construction of this railway line, and
how long will those steps take?

Shri Shahnawaz Khan: It ali
depends on whether the line is going
to be a paying one or a losing one. It
all depends upon the result of the
survey, but the hon. Member knows
that this is one of the lines to be
taken up for construction during the
Third Plan, and advance action is
being taken on it during the Second
Plan.

Baraset-Basirhat Line

*403. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether the broad gauge rail-
way line being constructed from
Baraset to Basirhat is going to have
through connection to Sealdah or will
passengers be required to detrain at
Baraset for getting connection with
Sealdah;

(b) if so, whether the already over-
crowded Sealdah-Bongaon trains will
be capable of bearing the additional
passenger load; and
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{¢) whether the quesiion of running
through trains to Sealdah is being
studied?

The Deputy Minister of Railways
(Shri S§. V. Ramaswamy): (a) No.
The passengers to and from this See-
tion will have to change at Baraset.

(b) The Sealdah-Bongaon Section is
programmed for electrification and
the work is in progress. When this
section is brought wunder electric
operation adequate capacity will be
available to cater for the anticipated
additional passenger traffic to and
from the Basirhat-Baraset Section.

(c¢) As the Baraset-Basirhat Sec-
tion is not being electrified, the ques-
tion of running through trains on
this Section to and from Sealdah does
not arise.

Shrimati Renu Chakravartty: Are
we to take it that there will be doubl-
ing of the line capacity between Dum
Dum and Baraset in order to allow
further line capacity for the Sealdah-
Bongaon section?

Shri S. V. Ramaswamy: I have
already submitted that, first of al],
the electrification will go up to Bon-
gaon on the Sealdah section., As and
when capacity increases, and if it
becomes necessary to extend the
electrification, it might be done later
on, but at present, the question does
not arise.

Shrimati Renu Chakravartty: My
question was whether there would be
doubling of the line between Baraset
and Dum Dum, without which there
can be no additional line capacity for
passengers on that section.

Mr. Speaker: Apart from electrifica-
tion, is there a proposal for doubling
the line?

Shri S. V. Ramaswamy: The electri-
fication will cope up with the traffic.
There is no programme for the
doubling of the line capacity.
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Shri Tridib Kumar Chauduri: May
I know what prevented Government
from considering the question of
extending this line along the Sham-
bazar-Baraset line, and why that was
not considered? There was a direct
link from Shambazar to Baraset, by
a light railway. May I know why
this proposal was not'considered?

Shri S. V. Ramaswamy: Every
aspect was considered, and ultimately
this decision was taken.

Shri Sadhan Gupta: Since, even
now, in the Howrah Division, steam
engines are used where electrification
is not there, and electric engines are
connected to carry the train over the
electrified section, could not some-
thing be done in the Baraset-Basirhat
section to take it to Sealdah by chang-
ing over to electric engine at Baraset?

Shri §, V. Ramaswamy: Mixed
train, electric and steam, is not pos-
sible at present.

Shrimati Renu  Chakravartty: At
Howrah, there are mixed trains, that
is, the ordinary coaches are pulled
by electric locomotives. Why can't
this be done for the coaches that
come from Basirhat. So that they
can be attached to electric locomo-
tives at Baraset and taken to Caucltta
without transhipment?

Mr. Speaker: The hon. Member is
now entering into a discussion.

Shrimati Renu Chakravartty: No.
We want to know whether any
through trains will go there in spite
of the electrification on the Bongaon
section.

The Minister of Railways (Shri
Jagjivan Ram): The whole intention
of electrification is to create more
capacity on the line and run more
trains. If steam locomotives are
also run that capacity will not be
crra‘ed, and, therefore, it is not pos-
sible to run those trains.
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Package Programme

[ Shri Hami Reday:

| Shri Ram Krishan Gupta:
| Sardar Iqbal Singh:

— Shri A. M. Tariq:

| Shri A, K. Gopalan:

| Shri Warior:

| 8hri Vasudevan Nair:
| Shri Harish Chandra Mathur:
| Shri D. C. Sharma:

*404, { Shri Pangarkar;

| Shrimati Ha Palchoudhnri:
| Shri Sanganna:

| Shri Shree Narayan Das:
| Shri B. C. Mullick:

| Shri P. K. Deo:

| Shri Inder J. Malhotra:

| Dr. Samantsinhar:

| Shri Supakar:

LEnmari M. Vedakumari:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) the progress made in the imple-

mentation of the “package pro-
gramme”™;

(b) the areas selected in the warious
States for the implementation of the
scheme; and

(c) the allocation made for the
scheme during -1960-61 State-wise?

The Minister of Agriculture (Dr. P.
5. Deshmukh): (a) to (c). A state-
ment is laid on the Table of the
Sabha.

STATEMENT

(a) The approval of the Govern-
ment of India for launching the
scheme has been conveyed to the
seven selected States. The Govern-
ment of Madras launched the scheme
from the Kharif season 1960. In the
remaining six States the scheme is to
be taken up from the ensuing Rabi
season ie. October, 1960. In the
meantime the States are making pre-
liminary arrangements such as selec-
tion and appointment of additional
staff, collection of bench-mark data
for assessment of the progress in sub-
sequent years, training of staff, cons-
truction of storage godowns for stock-
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king supplies at convenient places
and procurement of supplies such as
fertilizers ete.

(b) The seven States where the
scheme is to be started in the first
instance have selected one district
each namely, West Godavari (Andhra
Pradesh), Raipur (Madhya Pradesh),
Pali (Rajasthan), Shahabad (Bihar),
Tanjore (Madras), Aligarh (Uttar
Pradesh) and Ludhiana (Punjab).
The remaining eight States have also
been requested to select one district
each for launching the programme.

(c) No specific allocations have been
made so far to the individual States.
However, the proposals received so
far from the seven States on items
such as appointment of additional
staff, carrying out of bendh-mark
survey, construction of storage
godowns, etc. are being individually
examined and specific sanctions
issued.

Shri Rami Reddy: May I know
whether this programme is being
extended to one village in each Dis-
trict throughout the country, and if
so, what the criteria for selecting the
villages are. May I also know the
criteria on the basis of which the
seven districts so far selected have
been selected?

Dr. P. 8. Deshmukh: The pro-
gramme envisages selection of dis-
tricts as a whole, and no particular
villages in other parts of India are
proposed to be selected at present.
The selection has been made by the
State Governments.

Shri Rami Reddy: May I know
the criteria for selecting the seven
districts which have been chosen so
far?

Dr. P. S, Deshmukh: The are the
possibilities of producing the best
possible results, availability of irriga-
tion and other things and so on.

Shri Harish Chandra Mathur: May
I know whether it is not a fact
that the execution of this scheme was
to start in April last, but the whole
scheme hag remained bogged up in
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the Central Secretariat, and even to
this date, there are many matters on
which even no clarification has been
issued?

Dr. P. 8. Deshmukh: I would admit
that not because it was bogged up
in th Central Secretariat, but because
we faced some difficulties which
arose, the scheme has been delayed
a bit; and it was possible to introduce
it only in the State of Madras during
the current season. But now, every-
thing, is well settled, and there are
no further difficulties.

Shri P. K. Deo: From the state-
ment, I find that seven States have
been selected for the scheme. May I
know if the scheme would be exten-
ded to the other States and H se,
when?

Dr. P. S. Deshmukh: Yes it has
been decided to take one district each
in the remaining eight States, as soon
as circumstances permit.

Sardar Igbal Singh: The hon. Minis-
ter has just nmow stated that the cri-
teria are the possibilities of getting
better results. May I know the cri-
teria on the basis of which Ludhiana
has been selected, when there are
other districts where much better
results can be obtained, and Ludhiana
has no special advantages except that
it has got an Agricultural College?

Dr. P. S. Deshmukh: It rests on the
State Governments.

Shri Warior: May I know whether
the remaining States will get the
same allocation as has been sanctioned
already for these seven States?

Dr. P. 5. Deshmukh: In all probabi-
lity, yes; it is likely to be more or
less on the same basis.

Shri Supakar: May I know whe-
ther any detailed literature on this
new programme js available, and
whether it is a fact that it will be
a common meeting-ground for the
Russian idea of co-operatives and the
Ford Foundation financial aid?
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Dr. P. S. Deshmukh: There is no
lengthy literature available at pre-
sent, except the outlines of this
scheme, but necessary literature for
publicity ete. can be prepared later
on. We have not gone so far as to
consider ideologies or any systems
obtaining in other countries. So far
as this scheme is concerned, it is a
cut-and-dried scheme with certain
‘provisions and certain objections.

Shri C. R. Pattabhi Raman: Is it not
a fact that the best results, so far as
rice cultivation is concerned, come
from Tanjore?

Dr. P. §. Deshmukh: It may be so,
but it may or may not have anything
to do with the choice of the State
Governments,

Shri §. M. Banerjee: From the
statement, I find that no specific allo-
cation has been made so far or the
individual States. May I know whe-
ther any total amount has been sanc-
tioned by the Centre for the wvarious
States, and if so, whether the details
have been received from all the
States, and how much money is
likely to be sanctioned for the same?

Dr. P. S. Deshmukh: I can give the
figures of the expenditure involved
during the five years, so far as the
scheme is concerned. The total ex-
penditure on the programme is esti-
ma'ed at Rs. 7-92 crores over a period
of five years. This excludes an
amount of Rs. 20 crores to be advan-
ced to the cultivators as loans, Rs. 22
crores as  short-term  loans, and
Rs. 7 erores as medium-term loans.
Out of Rs. 7'92 crores, the share of
the Government of India is estimated
at Rs. 1'76 crores, and the share of
the State Governments would be
Rs. 2°T7 crores, incluing cost of local
works programme. The Ford Founda-
tion is making an outright grant up
f0 a maximum of $9.26 million, or
Rs 437 crores approximately.

Shri Shivananjappa: As regards the
Temaining eigh{ States, may 1 know
which district has bzen selected by
the Government of Mysore?
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Dr. P. S. Deshmukh: That selection
has not yet been received by us, but
I might inform my hon. friend from
Madras that the Madras Government
have selected Tanjore district.

Shri Shivananjappa: I am from My-
sore State.

Dr. P. S. Deshmukh: I was replying
to the supplementary question put by
an hon. Member from Madras earlier.

Shri D. C. Sharma: In what way
iz this package programme going to
be an improvement on the hundred-
and-one agricultural programmes to
which we have been subjecting our
country, and what are going to be its
results?

Dr. P. S. Deshmukh: This may be
counted as the hundred-and-second
programme, and it is different from
all the other programmes that we have
so far had.

Mr. Speaker: He wants to know
the special features of this programme

Dr. P. 8. Deshmukh: It will take
some {ime to mention all the special
features. The main idea is the inten-
sification of all services and all sup-
plie; to the maximum possible extent
in the particular districts chosen, so
far as good seed is concerned, or so
far as fertilisers are concerned, and
so on. For instance, there -is going
to be an extra allotment of fertilisers
for these areas, and all the expert
advice etc. will be made available,

Shri Tangamani: We find from the
statement that the Madras Govern-
ment have chosen Tanjore for this
package programme and work has
started on the same. May I know
how much money has been given to
the Madras Government for the pur-
pose of constructing storage godowns,
and whether there are enough
godowns in the Tanjore district now?

Mr. Speaker: That is a matter of
detail

Dr. P. 5. Deshmukh: In the scheme,
the construction of godowns occupies
a very high place. The programme
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has just been started and whatever
money wag asked for is being sanc-
tioned. I have not got the figures of
the amount sanctioned.

Dr. Ram Subhag Singh: The scheme
wag introduced with a wview to pro-
viding facilities which the hon.
Minister just now stated in the areas
where irrigation and other facilities
are in existence. With that end in
view, 7 districts were selected. Now
it is said in the statement that only
in one State has thig scheme been
introduced for the Kharif season and
in the other 6 States they are going
to introduce it during the rabl season.
The district of Shahabad, which I
notice from the statement, has been
chosen in the State of Bihar, is a
paddy growing area. I do not know
how the Government are going to
help the growers while introducing
this scheme in the rabi season because
it will not be of any use.

Dr. P. S, Deshmukh: It will be in-
troduced so far as it may be possible.
Although it is mainly a paddy grow-
ing area, there may be some wheat
or other grain grown (o a very small
extent, If there is po rabi erop being
grown, it will mean that the scheme
will be applicable only during the
next kharif season. That was due to
some delay in sanctioning the scheme.

Dr. Ram Snbhag Singh: 'The staff
has been selected and sent there.
What is the good of it now?

Mr. Speaker: 1 think the remedy
lies in something else. The hon.
Minister has said not once but twice
or thrice that the choice of a parti-
cular district is in the hands of the
State Government. So there ig no
good asking those questions here. I
would only request hen. Members to
contact the Ministers in their States
during the inter-session period and be
posted with all the schemes with
respect to which they would like to
lay emphasis here. Let hon. Members
do this before they come to the Ses-
sion.

Dr. Ram Sobhag Singh: Here this
particular district was selected because
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it met the requirements of the scheme.
On that, both the Central Govern-
ment and the State Government were
in agreement. But due to lethargy,
either of the Government of India or
of the State Government, the scheme
is not being introduced, though it has
been propagated that we are having
so much money and we are going to
Now they say that
it will be introdiuced during the rabi
seascn.

Mr. Speaker: It mav be all right.
Is the actual execution of the work
in the districts the responsibility of
the Centre or of the States?

Dr. P. S. Deshmukh: The States.

Mr. Speaker: Therefore, what I
suggested holds good. So far as
Andhra Pradesh is concerned, I am
sure they are following it. Possibly
in other States also they are doing
it. As far as Andhra Pradesh is
concerned, I requested the then Chief
Minister there, who is now the Con-
gresg President, to invite all the Mem-
bers of Parliament there before ecach
session of Parliament and brief them
with respect to the warious schemes
for which they want Central help and
keep in touch with them. That Iis
going on there. If similar things are
done in other States also, I think
many of these questions will be avoi-
ded.

Shri Tyagi: The objectionable part
of the whole show is that the staff
has been appointed either by the
Central Government or by the State
Government, Wastefulness s not
tolerated by this House.

Mr. Speaker: I am really surpris-
ed that hon. Members are always for-
getting that .there is a legislature in
each State. The hon. Minister here
says that he has entrusted the whole
matter to the States. It is a question
of getting money from the Ford or
other Foundation and distributing it
_with some contribution by the Centre.

" That is all the work. Their func-

tion is supervisory. If they inter-
fere, the State Governments will
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complain that there is too much inter-
ference by the Centre. These are all
the difficulties which hon. Members
must bear in mind. They are likely
to be occupying the seats in the
Treasury Benches one day.

Shri Harish Chandra Mathur: There
is a great misunderstanding. It s
not at all so. The whole fact is that
the entire money has got to flow
down from the Centre. Not a cingle
pie of it has even today gone to any
State except this one. Even yester-
day I did make enquiries at the other
end. They do not know that there is
a clarification even on certain points.
The whole responsibility lies with the
Centre here.

Mr. Speaker: Hon. Members are
here at the Centre and so they can-
not go on complaining against the
Centre. They could ask ques-
tions of the hon. Minister. Is there
no obligation from any of those
States?

Dr. Ram Subhag Singh: What is
contained in the statement is a con-
tradictory thing. They say that it
will be implemented during the rabi
season whereas the scheme is meant
for the paddy season because they
want that kind of district or area
where irrigation facilities are in exist-
ence. Then what is the good of con-
tradicting their own statement?

Dr. P. 8. Deshmukh: There is no
contradiction. I can assure the hon.
Member that there is no possibility of
engaging any large staff just at the
beginning. In all probability, the pre-
liminary work will be done by the
existing staff from the departments.
I am sure no State Government will
waste this money on appointing staff
when no work is to be expected from
them.

Some Hon, Members rose—

Mr Speaker: Next question. The
Minister's answer is clear.

SRAVANA 7%, 1882 (SAKA)

Oral Answers

Family Planning

i Skri-lénpalmr:
Shri Ram Krishan Gupta:
Sardar Igbal Singh:
Shri Naval Prabhakar:

*405. { Shri Aurobindo Ghosal:

| Shri B. Das Gupta:

| Shri Rameshwar Tantia:

[ Shri S. A. Mehdi:

Will the Minister of Health be
pleased to state:

(a) whether there is any scheme to
help factories and commercial estab-
lishments to popularise family plan-
ning programme; and

(b) if so, the details of the scheme?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

(b) Under the scheme, a token
grant of Rs, 1,000 per annum for dis-
tribution of contraceptives is given to
each of the commercial organisations,
manufacturers, mills, factories etc,
who may be interested in establish-
ing family planning clinics in their
concerns, for the benefit- of their
workers with their own funds. The
grant is sanctioned only on the re-
commendation of the Administrative
Medical Officer of the State Govern-
ment. In addition, free educational
material and facilities for training of
the staff of the family planning
clinics established under the scheme
are also provided.

Shri Supakar: Since it is really the
poor and lower middle class people
who need the assistance of fami.y
planning most, are Government satis-
fied that this programme is making
real headway amongst the poorer
section of our people? What steps
have Government taken to popularise
it in the willages amongst agricul-
turists and agricultural labourers?

Shri EKarmarkar: I appreciate my
hon. friend’s observations in regard to
the poorer sections. We are paying
special attention to the poorer sec-
tions. So far as they are concerned,
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contraceptives are distributed free to
some limited extent in the rural
family planning centres. This is not
a movement that can be spread by
making mass appeals. It has to go to
each family. We are trying to ap-
proach the  villages particularly
through social education leaders. I
am happy to tell the House that in
so far as the activities have gone,
they have gone on well. It is a
work of steadiness and I am quite
sure hon. Members will not try to
stampede us into something in a
hurry, which will not bear results.

Shri Supakar: May I know if the
‘programme is likely to reflect itself
appreciably in the census of 1961 and
19717

Shri Karmarkar: My hon. friend
appreciates that from the time that
the programme begins, at least three
years are necessary for making itself
felt, assuming that other conditions
are equal. Taking the general ac-
ceptance of the programme and given
the full-co-operation of people and
their representatives, I think there
will be a positive appreciation of the
problem not in the census of 1961—
which we do not hope for—but in the
census of 1971. If we are able to
make an appreciable impression then,
we shall have achieved much.

Mr. Speaker: Next question.

Shri Tyagi: I wanted one important
point clarified by a supplementary.

Mr. Speaker: Hon. Members will
read all the literaturs. Why should
it be asked on the floor of the House?

Air Travel facilities by ALITALIA

*406. Shri Harish Chandra Mathur:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government’s attention
has been drawn to the Italian Gov-
ernment’s offer to act as host to
Indian Tourists for 8 days provided
they travel from India to Italy and
back by ALITALIA; and
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(b) if so, what is the reaction of
Air-India International and Govern-
ment in the matter?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir.

(b) The reaction of the Air-India
International and the Government is
that the offer is not in keeping with
the spirit of the International Air
Transport Association Resolutions,

Shri Harish Chandra Mathur: In
view of the fact that this is in contra-
vention of the Convention, what steps
have been taken by Air-India Inter-
nalional or Government in this
maiter? Has a protest been lodged,
and if so, to what effect?

The Minister of Transport and Com-
munications (Dr. P. Subbarayamn):
When it was examined, we found that
it was pot in contravention because
the company claim that they are only
the agents of the tourist department
of the Government of Italy which is
a separate department altogether—
whereas ALITALIA is a private con-
cern. Therefore, we are taking up
the matter with the Italian Govern-
ment through the External Affairs
Ministry.

Shri Harish Chandra Mathur: This
is just circumventing the position.
May I know whether any action has
already been taken so far, what is
the nature of the protest and the re-
action of the Italian Goverment?

Dr. P. Subbarayan: The Chairman
of Air-India International wrote to
the Chairman of ALITALIA complain.
ing that this is not the proper method
of dealing with the agreement; even
though it may be legal it is stil]l not
considered moral. As no reply has
come, we have decided to take up
the matter with the Government of
Ttaly through the External Affairs
Ministry.

Shri Kasliwal: May I know whe-
ther Government have taken up this
matter with the 1.C.A.0?
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Shri Mohiuddin: Not yet; it is still
being dealt with at the airlines level.
And, as the hon, Minister explained
and as I have stated in my original
answer, it is against the spirit of the
International Air Transport Associa-
tion and not against any word of re-
solution,

Shri C. D. Pande: In view of the
perpetual difficulty of foreign ex-
change does not Government consider
this a very wholesome scheme—the
scheme which the Al Italia has in-
troduced? Will the Government of
India or the AII take hint from this
scheme and introduce it themselves?

Dr. P. Subbarayan: As I said, it is
against the spirit of the thing which
we object to ourselves. We cannot
just land ourselves into a  position
where we will be blamed for doing
the unfair thing which we complain
of the Italian Government.

Shri Jaipal Singh: Obviously, it is a
clear infringement of the IATA con-
vention. I want to know whether any
effective measures are sought to be
taken by Government or whether it is
a purely legal quibbling. I want to
know what effective measures will be
taken.

Dr. P. Subbarayan: The hon. Mem-
ber will understand that it is still
a matter of correspondence between
the AII and the Italian Airline. There-
fore, when that is exhausted, we will
take up our position according to what
may occur at that time,

Shrimati Renu Chakravartty: May I
know whether this offer of Al Italia
is still in operation?

Shri Mohiuddin: Yes; it is in ope-
ration at the present moment.

Shrimati Renu Chakravartty: How
many have taken advantage of it
from India?

Shri Mohinddin: I have not got the
exact number now. But I may inform
the hon. Member that a certain num.
784 (Ai) LSD—2,
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ber have already taken advantage of
it.

Shri Viswanatha Reddy: May I
know whether the same thing was
in operation or is still in operation for
travel in the Soviet Union? It was in
operation two years back,

Shri Mohiuddin: The Soviet Union
is not a member of the ICAOQ.

Shri Harish Chandra Mathur: May
I know the attitude of the other in-
ternational airlines in the matter?
Have we got into touch with them
to know their reactions?

Dr. P. Subbarayan: As a matter of
fact, most of the airlines operating
through India have said what the Al
Italia is offering is unfair.

Crude oil Pipeline over Brahmaputra
Bridge

+
Shri Assar:
*407. Shrimati Mafida Ahmed:
|_Shr| Ram Krishan Gupta:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway Board have rejected the re-
guest of the Assam 0il Company to
take crude oil pipe line of Oil India
Limited over the new Brahmaputra
Bridge under construction; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) It is not considered safe to lay
the oil pipe line over this important
rail-cum-road bridge now under cons-
truction.

Shri Assar: May I know whether
the Railway Board had demanded any
contribution or rent from the OQil
India Limited for taking up this line?

Shri Shahnawaz Khan: No, Sir.

Shri Raghunath Singh: When a pipe
line can run on the bridge why should
not this oil line be run?
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The Minister of Railways (Shri
Jagjivan Ram): Perhaps, there is some
difference between water and oil,

Shri Raghunath Singh: The weight
is the same (Interruption).

Shri Jagjivan Ram: Nowhere in
the world is this practice followed.
Recently, a team was sent by the
Department of Mines and Fuel and
they have toured different countries
and found that this practice is not
followed in any country. They have
stated that the Railway Board has
taken a very rational view in the
matter.

Pandit D. N. Tiwari: May 1 know
whether there is any negotiation for
taking the line on the Ganga bridge
at Mokameh going on between the
Ministry of Railways and the Minis-
try of Steel, Mines and Fuel?

Shri Jagjivan Ram: From Brahma-
putra to Ganga, I will require notice.

Southern Zonal Power
sub-Commitiee

+
( Shri Warior:

*409. { Shri A. K, Gopalan:
| Shri Kunhan;

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a meeting of the Power
Sub-Committee, constituted by the
Southern Zonal Council, was held in
April at Jog in Mysore;

(b) If so, the agenda discussed; and

(c) the decisions taken thercon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (¢).

A statement is laid on the Table of the
House,

STATEMENT

A meeting of the Power Develop-
ment Committee constituted by the
Southern Zonal Council was held at
Jog Falls (Mysore State) on 23-4-1950.
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The agenda for the meeting was as
follows:—

(1) Review of action taken on the
discussions of the previous
meetings of the Power Deve-
lopment Committee.

(2) Power shortage in Kerala and
the immediate need for getting
power supply from Madras to
meet the situation,

(3) Sharing of power by Mysore
and Madras States and the
construction of an inter-State
line.

(4) Power supply to Pondicherry
from Madras Grid.

(5) State and place for the next
meeting.

The Committee has not as yet sub-
mitted its report to the Zonal Coun-
cil.

Shri Warior: In the statement it is
given that the second item considered
was the shortage of power in Kerala
and the immediate need for getting
power supply from Madras to meet
the situation. Te what extent is the
deficit there in Kerala?

Shri Hathi: It is mentioned in the
reply that the committee has not yet
submitted its report. So, we have not
got the material in our hands.

Shri Warior: May I know what
steps Government contemplate taking
to help the Kerala State to step up
production of electricity in the State?

Shri Hathi: That is a matter which
was considered by the sub-commit-
tee. This committee will submit its
report; and it would not be possible
to say anything before it submits the
report.

Shri Warior: When can we expect
the report?

Shri Hathi: I cannot give any defi-
nite time; but, they will submit their
report to the Zonal Council first.
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Shri Tangamani: May I know whe-
ther the power that is being supplied
to Pondicherry from the Madras State
is being charged at the same rate as
it is being charged in Madras?

Shri Hathi: I have no information.

Incentive Bonus Schemes

*410, Pandit D. N. Tiwari: Will the
Minister of Railways be pleased to
state:

(a) whether the Productivity Cell
of Railways has finalised the norms
for manufacturing and repairing
operations in the Railway workshops
for giving incentive bonus to the
workers; and

(b) the experience gained so far in
the working of incentive bonus in the
Railway workshops where it has been
introduced?

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a) Produc-
tion Control Organisations have been
set up at each major repair shop and
allowed times (norms) are being built
up for both manufacturing and repair
operations by these grganisations.

Chittaranjan data have been utiliz-
ed for building up the norms for
manufacturing operations and a fair
progress has been made. With re-
gard to repair operations, no basic
data were available and repair opera-
tion sheets for each type of rolling
stock ie. locomotives, carriages and
wagons had to be prepared which
have recently been finalised under the
guidance of the Production Direc-
torate of the Railway Board. The
work of building norms for repair
operations has also been taken in
hand, but in view of the complicated
nature of the work, it will take some
time before they are finalised.

_ (b) The scheme has not yet been
introduced in any of the Railway
Repair Shops. However, it has been
in operation at Chittaranjan since 1954
and has recently been introduced in
the Integral Coach Factory. Results
at both these places have been very
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satisfactory in that there has been an
increase in the out-turn and also in
the emoluments of the workers.

Pandit D. N. Tiwari: May I know
what extra emoluments are earned
by the workers and what is the extra
percentage of production?

Shri S. V. Ramaswamy: The incen-
tive scheme was introduced in Chit-
taranjan in December 1954 and the
average percentage of piecework
earnings made by the workers parti-
cipating in the scheme have been pro-
gressively on the increase from 17
per cent. in 1955.56 to 25.6 per cent.
in 1956-57 and 30.4 per cent in 1957-58
and to as much as 33 per cent. in
1958-59. Lately, this scheme was in-
troduced in the Integral Coach Fac-
tory, Madras, in January 1960; and the
average percentage of piecework earn-
ings made by the workers so far
covered by this scheme has been to
the tune of 8.5 per cent in the month
of May, 1960—that is within a period
of 4 months after the introduction of
the scheme.

Pandit D, N. Tiwari: The second
part of my question has mnot been
answered. What is the extra benefit
derived by the workers?

Shri 8. V. Ramaswamy: There is
the increase in wages; that is the
benefit they have got.

Shri Anthony Pillai: This produc-
tion bonus is related to the basic pay.
As the dearness allowance has been
merged with the basic pay, is there
any likelihood of this scheme being
modified to that extent?

Shri S. V. Ramaswamy: A separate
question may be put .

Shri S. M. Banerjee: According to
the reply of the Deputy Minister the
wages have gone up by 33 per cent.
Am I to understand that this upward
revision or increase is due to the
piecework system or to any incentive
bonus or production bonus other than
the piecework system?

Shri S. V. Ramaswamy: These
figures I have given relate to piece-
work. '
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Shri 5, M. Banerjee: What about
1.1_1& bonus? The whole system of
Plecework at Chittaranjan is this.
Normally, people get from 25 per cent.
to 33 per cent. I want to know whe-

ti_lere any special bonus has been
given to the individuals.

_Mr. S_peaker: Is any special bonus
being given to the workers?

Shri S. V. Ramaswamy: It is be-
cause of this system that has been in-

troduced that the wages earned are
more.

Shri Rajendra Singh: If the Deputy
Minister does not have the capacity
1o understand the question the hon.
Minister may come to his aid and

answer the question. It is a relevant
question.

Mr. Speaker: The hon. Member has
no other business than this—to go on
interrupting like this.

Shri 8. V. Ramaswamy: The hon.
Member may be requested to with-
draw what he has said,

Mr. Speaker: I hope he will do so.

It is not right to make a statement
like that.

Shri Rajendra Singh: A question

was put and it should have been
replied. ...

Mr. Spcaker: Order, order. The
hon. Member is too hasty in his con-
clusions. There is no bonus system.
They have changed the previous
svstem of giving wages for a number
of hours or for the whole day to the
quantity of work done. It is called
the piece-work system: so much so, if
they do some work quickly they get
wages instead of getting the wages as
per the original system according to
tha hours of work done. The hon.
Minister has definitely said this. It
is not a bonus system though it is
called so; it is the piece-work system.
The hon. Minister has said so.

Shri Imdrajit Gupta: May I know
whether, before all these norms are
finalised for the proposed scheme in
the railway workshops any consulta-
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tions will be held with the represen-
tatives of the workers concerned be-
cause as far as I know at Chittaran-
jan when the scheme was introduced
it was introduced unilaterally with-
out any consultation with the workers
as a result of which there is quite an
amount of discontent among all the
workers in this case, Before the
norms are finalised, will they be dis-
cussed with the representatives of the
workers or not?

Shri 8. V. Ramaswamy: As things

-stand at present, the same policy

would be followed.

Rail-cum-Road Bridge near
Yisakhapatnam

“q1s Shri Subodh Hansda:
| Shri R. C. Majhi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the proposal to cons-
truct the road-cum-rail bridge to con=-
nect Visakhapatnam Port to oil re-
finery and the Hindstan Shipyard has
been finalised;

(b) if so, whether the plan and esti-
mates have been prepared; and

(c) when the construction is likely
to start?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). It
has been decided to construct a new
road-cum-rail bridge in place of the
existing bridge on the road and rail-
way line to the Oil Refinery and the
Hindustan Shipyard in the Vizaga-
patam Port Area. Preliminary inves-
tigations for the construction of the
bridge have been undertaken and
after the resul* thereof are known,
plans and estimates will be prepared
and the construction work taken up.

Shri Subodh Hansda: As this road-
cum-rail bridge will be constructed
between the port and the oil company,
may I know whether any share would
be charged from the oil company for
its construction?
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Shri Raj Bahadur: The question is
not very clear but I may tell him
that in view of the proposed expan-
sion of the area under the naval ins-
tallations and the intended location of
the marine diesel engine factory, etc.
the exact location is yvet to be fixed.

WRITTEN ANSWERS TO
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Sterilisation Operation

*398. Shri Vidya Charan Shukla:
Will the Minister of Health be pleas-
ed to state:

(a) whether Government have exa-
mined the legality or otherwise of the
sterilization operation; and

(b) if so, with what results?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) It is not proposed to initiate
any legislation on voluntary sterili-
zation.

Over-Crowding in Trains

*399. Shri Ram Saran: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that on Purnamashi days there was
heavy rush of passengers going for a
dip in the Ganges and returning from
there both on Delhi-Moradabad and
Chandausi-Aligarh routes of the
Northern Railway during the last
year especially at Ganga Bridge and
Raj Ghat resulting in the passengers
travelling on roof, buffers and foot-
boards of compartments;

(b) whether at times accidents
occurred as a result of over-crowding;
and

(c) whether arrangements Wwere
made on such occasions to run special
trains and avoid accidentsd

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes.

(b) Yes, to a few passengers who
chose to travel in an aunauthorised
manner on foot-boards, etc.
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(e) Consistent with the awvailability
of coaches, locomotives and line capa-
city and room on trains arrangements
were made to run a number of spe-
cial trains in addition to augmenta-
tion of loads of regular trains on the
sections as the traffic offering war-
ranted.
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Purchase of Stores by Calcutta Port
Commissioners

*411, Shrimati Renuka Ray: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that the
Audit has made certain allegations re-
garding the purchase of stores by the
Calcutta Port Commissioners; and

(b) if so, what steps Government
have taken In this matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir. But
complaints were received by the Port
Commissioners from certain sourcos
about the irregular procurement by
the Stores Devartment, of some spare
parts and machinery at high rates from
a certain Company who were not the
accredited Agents or stockists of the
foreign manu.acturers concerned.

(b) Departmental proceedings
against the staff and officers involved
in the case have been undertaken by
the Port Commissioners, An investi-
gation is also being made by the
Commissioners into the procedure for
procuring supplies of Stores with a
view to evolving a method which
would obviate the possibilities of ir-
regular purchases in future.

Delhi Milk Schems

 Shri Ram Garib:

Shri Nardeo Snatak:

Shri Prakash Vir Shastri:
Shri Ram Krishan Gupta:.
Shri Nek Ram Negi:

| Sardar Igbal Singh:
*413. { Shri Ajit Singh Sarhadi:
Shri Eodiyan:

Shri Bibhuti Mishra:
Shri Keshava:

Shri D. C. Sharma:

Shri Rajendra Singh:

| Dr. Samantsinhar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is the present quantity of
milk being supplied by the Delhi Milk
Scheme; and
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(b) how many milk depots have so
far been started?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) About
1,500 maunds daily.

(b) 280.

Railway Wagon Manufacturing
Programme
Shrimati Ila Palchoudhuri:
*414. { Shri P. C, Borooah:
( Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that India's
Railway wagon manufacturing pro-
gramme is heavily behind schedule;

(b) if so, the reasons therefor;

(c) the extent of shortfall; and

(d) the nature of the steps taken or
proposed to be taken to meet the
situation?

' The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir,
but not heavily.

(b) (i) Delay in the supply of steel.

(ii) Change over to wagons of
new design involving pre-
paration and finalisation of
new designs after test of pro-
totypes for the wagon builders
to tool up for the new type
of design.

(e) The shortfall is likely to be of
the order of 12,000 wagons in terms
of terms of 4-wheelers, at the end of
the 2nd Five Year Plan.

(d) The following steps have been
.taken to increase the outturn from
indigenous wagon builders:

(i) Import of sections of steel not
obtainable in sufficient quan-
tity from indigenous sources.

(ii) Constant liaison with Iron
and Steel Controller and the
Producers.
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(iii) Since the wagon builders
have already started produc-
tion of new type of wagons,
it is expected that the pro-
duction will steadily increase.

Railway Hostels

Shri Madhusudan Rao:
*415. { Shri Ajit Singh Sarhadi:
| Pr. Ram Subhag Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway Board is contemplating to
open some Railway hostels in  the
country;

(b) if so, the details thereof and
the names of the places where those
hostels will be opened in the first
instance;

{¢) the purpose of those hostels; and

(d) the total initial expenditure in-
volved in the project?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes, Sir.

(b) It is proposed to provide transit
hostel accommodation on a limited
scale both for gazetted and non-
gazetted staff in places where there are
large number of staff but it is difficult
to secure private accommodation, such
as Headquarters of Railways and their
Divisional or District Headquarters.

(¢) To provide transit accommod-
ation for the staff when they go on
transfer until they can obtain per-
manent accommodation.

(d) The cost of each hostel for
accommodating 20 employees, will be
about Rs. 38,000.

Yugoslav Collaboration in Food
Products Industries

*416. Shri V. Eacharan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any proposal
for setting up food products indust-
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ries such as canning of fruits and fish
with the technical ecollaboration of
Yugoslavia;

(b) if so, whether it will be in the
public sector or private sector; and

(¢) the number of such units pro-
posed to be started in the Third Plan?

The Minister of Agriculture (Dr. P.
S, Deshmukh): (a) to (c). As the
matter is being dealt with by the
Ministry of Commerce and Industry,
the question will be answered by the
Minister of Commerce and Industry at
a later date.

Sugarcane Prices

*417, Shri Jhmlan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the circumstances under which
the minimum price of cane supplied to
the Warana Sahakari Sakhar Kar-
khana, P.O. Kodli for the season 1958-
60 has been fixed at Rs. 56 per ton;
and

(b) whether such price has be.e.n
fixed for any other sugar factory in
that State or elsewhere in the coun-
try at variance with the price fixed
for the season?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
The price payable by sugar factories
in Maharashtra for sugarcane purchas-
ed by them during 1959-80 season, has
been fixed for each factory separately
as recommended by the State Govern-
ment, on the basis of sugar recovery
obtained in each.

(b) Yes, Sir, for Kolhapur Sugar
Mills, Kolhapur.

Central Arid Zone Research Institute

*418. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the research projects
now undertaken at the Central Arid
Zone Research Institute, Jodhpur are
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only based on the Zonal problems of
Rajasthan; and

(b) whether there are any plans to
undertake research prcjects on  all-
India basis to tackle the problems of
arid and semi-arid zones of India
other than Rajasthan?

The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) and (b), The re-
search projects to be undertaken at
the Central Arid Zone Resarch In-
stitute are being planned on an all
India basis to tackle the problems of
arid and semi-arid zones of India.

Irregular Allotment of Wagons

*419, Shri Kunhan: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Starred Question

No. 1383 on the 9th April, 1960 and
state:

(a) whether responsibility has been
fixed regarding improper allotment of
wagons to a broker of Meerut City in
Hastinapur and Mawana Town out-
agencies;

(b) if so, the nature of action taken
against the Railway employees con-
cerned; and

(c) the nature of action taken
against the out-agency contractors for
the same?

The Deputy Minister of Railways
{(Shri Shahnawaz Khan): (a) to (e).
No railway staff has been found res-
ponsible,

Action against the out-agents, who
alone have been found responsible, has
been stayed under advice from the
Special Police Establishment, Lucknow
who are investigating this matter.

Shortage of Trained Officers to carry
out Hydrographic Surveys

*420, Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
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given to Starred Queslion No. 301 on
the 23rd February, 1960 and state:

(a) whether the shortage of hydro-
graphic surveyors has been made up,
and

(b) the steps proposed for recruit-
ing persons from outside the Navy?

The Minister of State in the Minis-
try of Transpert and Communications
(Shri Raj Bahadur): (a) No, Sir.

(b) The Hydrographic Department is
part of the Indian Navy and, there_-
fore, the personnel required for it
have to be found from naval ranks and
recruitment cannot be made from
outside the Mavy.

Co-operative Farming

[ Shri Chintamoni Panigrahi:
Shri Prakash Vir Shastri:
Shri Ram Krishan Gupta:
Shri D. C. Sharma:

Shri 8. C. Godsora:

Shri S. A. Mehdi:

*421. / Shri Ajit Singh Sarhadi:
Shri P. C. Borooah:

Shri N. R. Muniswamy:
Shri Subodh Hansda:
Shri B, C. Majhi:

Shri Bhakt Darshan:

| Shri Madhusudan Rao:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether the recommendations of
the Working Group on Co-operative
Farming have been finally considered
by Government; and

(b) if so, which of the recommend-
ations are proposed to be implement-
ed?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) The main recom-
mendations relating to pattern of or-
ganisation and management of co-
operative farming societies have been
accepted with certain meodifications.
Other recommendations which relate
to pattern of assistance, administrative

arrangements, education and training,
physical targets and financial outlay,
have also been examined in the Minis-
try in the light of the discussions in
the Conference of State Ministers of
Co-operation held in June at Srinagar,
and certain provisional conclusions
have been reached. These are under
consideration of the Planning Com-
mission and will be finalised in the
near future.

(b) A statement indicating the de-
cisions so far taken by the Govern-
ment on the recommendations relat-
ing to pattern of organisation of co-
operative farming societies is being
laid on the Table of the House. [See
Appendix II, annexure No. 12.]
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Overpayment to Contractors

Shri Ram Krishan Gupta:
+422_ { Sardar Igbal Singh:
Shri A. M. Tariq:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No, 304 on the 23rd
February, 1960 and state:

(a) whether Government have since
received the report of special police
establishment regarding the over-
payment made to contractors engaged
in the doubling of Rajkharaswan-
Barajamda line of South Eastern
Railway;

(b) if so, what are the findings; and

(c) the action taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
The investigation by S.P.E. is still in
progress.

Loan to Orissa for Hiraknd Dam Pro-
Ject

Shri Rameshwar Tantia:
Shri Ram Krishan Gupta:
*424. J Sardar Igbal Singh:
| Shri Chintamoni Panigrahi:
| Shri Sarju Pandey:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
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given to Starred Question No. 770 on
the 10th March, 1960 and state whether
the Orissa Government's request for
a loan of 90 lakhs of rupees for re-
imbursement to the Hirakud Project
has been approved by the Planning
Commisison by now?

The Deputy Minister of Irrigation
and Power (Shri Hathi): No, Sir. The
Planning Commission had called for
some information from the Govern-
ment of Orissa in regard to the pro-
gress of construction of field channels
for the area served by the Hirakud
Canal system, the expenditure incur-
red so far, and the expenditure, if
any, still to be incurred for comple-
tion of the work. The requisite in-
formation has been received from the
State Governmen: only recently and
their request is being examined in the
Flanning Commiszion.

Purchase of Wheat from Abroad

"Shri Vidya Charan Shukla:
Shri Hem Raj:

Shri Achar:

Shri 8. A. Mehdi:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment have undertaken to buy a
minimum of 400,000 tons of wheat
snnually on commercial terms in the
world market in addition to 16 million
tons of American wheat to be pur-
chased in four years under a special
deal;

(b) if so, whether any efforts were
made to reduce this commitment; and

{c) what are :he results of these
efforts?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): (a)
Yes, but the agreement provides that
the quantum of commercial marketing
obligation is subject to adjustment or
reduction on the basis of an  annual
review of India’s foodgrains supply,
financial position and other relevant
factors.

*425.
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(b) and (c). Yes, the possibility of
reducing the commercial marketing
obligation was discussed with the U.S
Government as well as witk the Gov-
ernments of Australia and Canada who
would be affected by. a reduction
“Though it was not possible to reduce
the figure immediately it was agreed
that the position would be reconsider-
ed at the time of the annual review.

Electrification of Tambaram-Chingle-
put Line

*426, Shri N. R. Muoniswamy: Will
the Minister of Railways be pleased
to state:

(a) whether the authorities have
come to the conclusion as to the use
of D.C. or A.C. for the electrification
of railway line between Tambaram and
Chingleput;

(b) when it is likely to be comis-
sioned; and

(c) what was the opinion given by
the experts sent zbroad to make sug-
gestion over this question?

The Deputy Minister of Railways
{Shri §. V. Ramaswamy): (a) For
future electrification, 25 K.V, A.C.,
Single Phase system has been decid-
‘ed upon as a matter of policy. In this
case, however, the comparative econo-
mics of extending the existing D.C.
system is being checked by experts.

(b) By the end of 1962.

(c) Expert advice from abroad is
not necessary.

Expansion of Railways in Delhi

.42 J Shri D. C. Sharma:
7\ Shrimati Da Palchoudhari:

Will the Minister of Railways be
Pleased to refer to the reply given to
Starred Question No, 653 on the Tth
March, 1980 and state:

(a) the progress made sc far in
formulating a scheme for the ex-
pansion of Railways in Delhi; and

2610
(b) when it would be implemented®

The Deputy Minister of Railways
(Shri Shahnawaz Ehan): (a) The final
Location Survey for the proposed
Delhi Avoiding Lines-cum Ring Rail-
way has since been completed, but
the alignment in the Cantt. area is
under re-examination in comsultation
with the Ministry of Defence. Land
acquisition proceedings for the pro-
posed Ghaziabad-Tughlakabad Rail
link via Second Yamuna Bridge are
in progress.

(b) After the Schemes are finalised
and the necessary land is made avail-
able, actual consiruction would ‘take
roughly three years.

Funds for Shipping Industry

r Shri A. K. Gopalan:
*+428. { Shri Warior:
[ Shri Punnoose:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the National Shipping
Board had represented to Govern-
ment to allot more funds for shipping
industry in the Third Five Year Plan:
and

(b) if so, the reaction of ‘he Gov-
ernment thereon?

‘The Minister of State in ihe Minis-
try of Transport and Communications
(Shri Raj Bahaduor): (a) Yes, Sir.

(b) For the present, it has been
possible to make a provision of Rs, 55
crores for shipping in the Third Plan.
In addition a sum of Rs. 4 crores is
likely to be available from the Ship-
ping Development Fund. Correspnnd-
ing to this provision, the contribution
from the shipping companies is esti-
mated at about Rs, 7 crores. Thus, a
total provision of about Rs. 66 crores
will be available for expansion of
shipping during the Third Plan.
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Short Coal Supply on Railways

0429 I Shrl.ﬂarish Chandra Mathur:
"\ Shri P. K. Deo:

Will the Minister of Railways be
pleased to state:

(a) how many goods trains on each
Zone had to be cancelled during the
period from 1st February to 31st May,
1960 because of short supply of ecoal;

(b) what accounts for the short sup-
ply; and

(¢) how Government propose to see
that there is no such recurrence in
future?

The Depuiy Minister of Railways
(Shri S, V., Ramaswamy): (a) During
the period from 1st February to 3lst

May, 1960, the number of Goods

Trains cancelled, were as under:—
Northern Railway. 165
North Eastern Railway. 69
Northeast Frontier Railway 3
Other Railways. Nil.

(b) Short supply is attributed to
poor despatches as during the part of
the year, demand for wagons for other
essential traffic had gone up.

(c) The availability of wagons for
the transport of coal is being con-
siderably improved to stop such re-
currence in future.

Defective Ship Construction

Shri Assar:
*430, J{ Shri D. C. Sharma:
Shri Parulekar:

Will the Minister of Transprr' o'
Communications be 7plenrod to refer
to the reply pgiven to Starred Ques-
tion Ne. 1402 cn the 26th April, 1960
and state:

(a) whether Government have
since received the report from the
Board of Directors of Hindustan Ship.
yoard Limited to secure compensation
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for defective construction of the ship
“Andaman”; and

(b) if so, how much compensation
is being claimed?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
It is understood that the matter was
considered by the Board of Directors
of the Hindustan Shipyard Ltd. at its
last meeting held on the 5th August,
1960. The report, which is expect-
ed to be received shortly, will be laid
on the table of the Sabha on receipt.

Orientation Training Centres at
Kalayani and Bhavanisagar

*431 Shri Subodh Hansda:
* 7 Shri R. C. Majhi:
Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether the Orientation Train-
ing Centres at Kalayani in West
Bengal and Bhavanisagar in Madras
have been established;

(b) whether the training in these
two centres has started; and

(¢) if so, the total number of
officers now undergoing training in
each of these two Centres?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 5. Morthy): (a) No. These are
expected to be started in December
and October respectively.

(b) = . (c). Do not arise.
Lady Hardinge Hospital New Delhi
432 J Shri Madhusudan Rao:
"’Ll)r, Ram Subhag Singh:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a male
infant was lifted and taken away
from Lady Hadinge Hospital some
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time in July, 1960 just after 11 hours
of his birth;

(b) if so, whether the infant has
since been recovered;
(c) the details of the incident; and

(d) the measures the Government
is contemplating to take to check
such happenings?

The Minister of Health (Shri
EKarmarkar): (a) Yes; on the 6th
July, 1960.

(b) The dead body of the infant
wag recovered by the Police on the
10th July, 1960.

(c) A statement showing the details
of the incident is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 13.]

(d) Arrangements are being made

to avoid recurrence of such incidents
in future.

Wastes from Sugar Factories

*433. Shri Jhulan Sinha: Will the
Minister of Health be pleased to state:

ta) whether it is a fact that the
wastes and effluents from the sugar
factories and distilleries have been
proving a source of discornfort to the
inhabitants of the neighbouring areas
by the pollution of air and water
channels where they are ordinarily
discharged; and

(b) the proposal of Government to
deal with the matter?

The Minister of Health (Shri
Karmarkar): (a) Wastes and
effluents from the sugar factories
and distilleries are liable to prove a
nuisance if they are not properly
treated and would also pollute water
courses into which they are discharg-
ed.

(b) A statement giving the requisite
information is laid on the Table of the
Lok Sabha, [See Appendix II,
annexure No. 14.]

Travel Agents -

*434, Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government propose
to appoint authorised Travel Agents
at important Tourist Centres in view
of Frederik March incident;

(b) whether there is such an
agency at present in Madurai; and

(¢) what steps are proposed to be
taken in the matter?

The Minister of State in the Minis-
try of Transport and Commaunjcations
(Shri Raj Bahadur): (a) No, Sir,
Goverment do mnot appoint travel
agents; they only grant recognition to
those who apply for recognition and
fulfil the minimum conditions stipu-
lated and are considered suitable by
the Department of Tourism.

(b) No, Sir.

(e) It is proposed to ask the exist-
ing recognised travel agencies to
consider opening their own branches
in those important tourist centres
where recognised travel agencies do
not exist at present.

Railway Uniforms Committee

Shri Ram Krishan Gupta:
Shri A. M. Tariq:
Sardar Igbal Singh:
*435. < Shri D, C. Sharma:
Shri Pangarkar:
| Shri Ramam:
[ Shri T. B. Vittal Rao:

Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 552 on the
2nd March, 1960 and state:

(a) whether Government have
since examined the report of Railway
Uniforms Committee; and

(b) if so, the result thereof?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
{(b). The Report is still under consi-
deration and a final decision is ex-
pected to be taken very early.
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African Horse Disease

Shri Assar:
Shri Raghunath Singh:
*436 { Shri P. K. Deo:
Shri Karni Singhji:
| Shri Jaipal Singh:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is g fact that Afri-
can Horse Disease is spreading in the
country in various States;

(b) if so, the names of such States
and the number of horses that have
died due to this disease; and

(c) whether any remedy has been
found out to check this disease?

The Deputy Minister of Agriculture
(Shri M. V. KErishnappa): (a) Yes.

(b) About 491 horses are reported
to have died in Rajasthan and Maha-
rashtra.

(¢) No curative treatment for this
disease has yet been developed, while
preventive vaccine for the same is
available only in South Africa. Steps
have, therefore, been taken to import
17,500 doses of the waccine from
South Africa and also to produce the
vaccine at the Indian Veterinary Re-
search Institute for future use.

Misappropriation of Funds at Bandel
Station

*437. Shri A. K. Gopalan: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 1042 on the 23rd March,
1960 and state:

(a) whether departmental inquiries
regarding misappropriation of Railway
funds at Bandel Station have since
been concluded;

(b) whether final action has since
been taken in this regard; and

(c) the number of officials award-
ed punishment?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No Sir;
the enquiry is still in progress.
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(b) and (c). Do not arise,

Warehouses in Andhra Pradesh

717. Shri Madhusudan Rao: Will the
Minister of Food amd Agriculire be
pleased to state:

(a) the names of places in Andhra
Pradesh where the Government of
India propose to construct warehouses
for storing foodgrains; and

(b) the cost and capacity of each
warehouse?

The Depuiy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). It is presumed that the
Hon. Member wants information
regarding  storage  accommodation
which is proposed to be built by the
Central Government for storage of
foodgrains on Central Government
account.

Proposals  for construction  of
godowns at the following centres to-
gether with the estimated capacity
and cost of construction are as under:

Centre Capacity  Estimated
(tons) cost of
construc
tion
(Lakh Rs.)
1. Hyderabad 53,000 6450
2. Kiishna Canal
(Vijayawada) . 9,800 13°17
3. Tadepalligudem . 9,100 14'74
4. Bheemavaram . 5,000 8.29
5. Thimmencherla 10,000 11:56
6. Visakhapatnam . 20,000 27'12

Minor Irrigation Schemes in Manipur
and Tripura

718, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the minor irrigation schemes
adopted during 1959-60 in Manipur
and Tripura; and

(b) the acreage of land irrigated by
these schemes?
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The Deputy Minister of Agriculture
(Shri M. V. Erishnappa): (a) The
Minor Irrigation Schemes adopted in
Manipur and Tripura during 1959-60
are shown in the statement laid on
the Table. [See Appendix II, anne-
xure No. 15.] i

(b) On completion of these
schemes, it is expected that 10,900
acres would be irrigated in Manipur
and 4,393 acres in Tripura.

Village Panchayat Roads in Andhra
Pradesh

719. Shri Madhusudan Rao: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Andhra Pradesh
Government have submitted any
modified proposal or proposals for
the construction of roads under Vil-
lage Road Development Co-operative
Scheme during the current financial
year;

(b) if so, the details thereof; and

(c) the decision of Government in
the matter?

The Minister of State in the Minis-
try ?t Transport and Communijcations
(Shri Raj Bahadur): (a) No, Sir.

(b) and (c). Do not arise.

Help for T.B, Patients

720. Shri Madhusudan Rao: Will
the Minister of Transport and Com-
maunications be pleased to refer to
the reply given to Starred Question
No. 1549 on the 18th April, 1960 and
state; ”
. (a) the reason for disparity in pay-
ing Rs. 50 per patient of Dock Labour
Board and Rs. 30 to Rs. 50 per patient
of Railways; and

(b) the number of T.B. patients of
Dock Labour Board and Railways
Wwho have been given assistance
during 1959-607

The Minister of Transport and.
Communications (Dr. P, Subbarayan):,
(a) Considering the different condi-
tions, there is hardly any disparity.
The Dock Labour Board, which is
not a Government institution, pays
Rs. 50 to an employee who is a T.B.
patient and who is on leave without
pay. The Railways also have issued
a directive that the amount should
be about Rs. 50 when the employee:
who is a T.B. patient is on leave on
half pay or without pay. This amount
however depends on the number of
such patients and the available funds.

(b) The information is being col-
lected and will be placed on the Table.
of the House, in due course,

“Road Bridge in Andhra Pradesh

721. Shri Madhusudan Rao: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 2561 on the 26th April, 1960
regarding construction of a road
bridge across a stream near Gajapati
Narain in Visakhapatnam district of
Andhra Pradesh and state the further
progress made so far in the matter?

The Minister of State in the Minis-
try of Transport and Communjcations
(Shri Raj Bahadur): The plans and
estimates for the bridge have been
examined and returned to the Chief”
Engineer (Highways), Andhra Pra-
desh, Hyderabad, for modification
and resubmission. Further action to
sanction the work will be taken on
receipt of the estimates from the
Chief Engineer (Highways), Andhra
Pradesh, Hyderabad.

Provision of Beddings on Railways

T22. Shri Ramam: Will the Minister
of Railways be pleased to state the
number of first class passengers who
were provided beddings on extra pay-
ment, on Central and Western Rail-
ways separately during 1957-58 and:
1959-607
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The Deputy Minister of Rallways
{Shri Shahnawaz Khan):

Railway No. of first class passen-
gers supplied with
bedding sets on pay-

ment during—

1957—58 1959—60

‘Central. . 614 604
Western . . 063 1520
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fFm g1 @& sy ofsg
A quadly g & W 9%
gearfa weFi # g9 s F A
Hag gandmEfF st ¥ m
Tw aw ¥ e Ok fam oETme @
e Eﬁ'g??-l‘ T AT ¥, 000
#X Yo,000 ¥ SUET & &
JE | gg AW W gEg &
qETey # gudew g1 fafuw w2
¥ mewi ® arE &1 gad SEeEr
F o IF FT AT goaq faaen ‘afas
Az wfefeswm =% sfear & afes
qftfareeis & fego—5¢ & wiTs fAw
W 9T s w3 fear am@em

Agricultural Development in
Himachal Pradesh

Shri D. C. Sharma:
724. { Shri Nek Ram Negi:
| Shri Inder J. Malhotra;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total amount spent by the
Central Government on the agricul-
tural development of Himachal Pra-
desh during the First and the Second
Five Year Plan’ periods so far sepa-
rately; and

(b) the percentage of increase in
the agriculiural production  during
the same period?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
Necessary information is being col-
lected and will be placed on the Table
of the Lok Sabha as soon as available.

Leprosy Control Units in Punjab

725. Shri D. C. Sharma: Will the
Minister of Health be pleased to state
the number of leprosy control units
which have been opened in Punjab

State during the Second Plan period
so far?
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The Minister of Health (Shri
KEarmarkar): Two subsidiary leprosy
centres, one at Palampur (Kandbari)
and another at Bhunter (Kulu), have
been opened under the Leprosy Con-
trol Scheme in the Punjab State
during the Second Plan period.
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Road from Coronation Pillar to
Village Brari

729. Shri A. M. Tariq: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Unstarred Question
No. 1650 on the 17th December, 1859
and state whether any further pro-
gress has since been made in the
construction of pucca Road from
Coronation Pillar to Village Brari?

The Minisier of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The alignment
of the road has been finalised and the
estimate for the work also sanctioned.

Inland Water Transport in Orissa

730. Shri Chintamoni Panigrahi:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Orissa Government
has submitted any scheme for
developing inland water transport in
the State during 1960-61;

(b) whether the scheme for exten-
sion of Taldanda Canal which has
been approved by the Centre has been
taken up; and

(c) if so, what amount the Centre
has pgiven for execution of this
scheme?

The Minister of State in the Minis-
try of Transport and Commaunications
(Shri Raj Bahadur): (a) Yes.

(b) No.

(¢) Does not arise.

AUGUST 186, 1960
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Drug for Treatment of Penicill
Reaclion '

31 J Shri Chintamoni Panigrahi:
* | Shri P. K Deo:

Will the Minister of Health be

pleased to state:

(a) whether Government are aware
that a rare drug has been discovered
in the United States of America to
treat patients suffering from severe
penicillin reaction; and

(b) if so, whether Government
propose to import this drug into the
country?

The Minister of Health (Shri
Karmarkar): (a) Yes.

{b) Permission to import the drug
has been granted to a party in
Bombay. The Government do not
propose to import the drug on their
own.

Report on Balimela Project

Shri Chintamoni Panigrahi:
%32. < Shri Supakar:
|_ Shri Sanganna:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Balimela project re-
port received from the Government of
Orissa has been examined by the
Central Water and Power Commission
by now; .and

(b) if so, to what effect?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The pro-
ject report in question is under ex-
amination of the Central Water and
Power Commission.

(b) Does not arise.

Tomka-Kobatbundh Road in Orissa

733, Shri Chintamoni Panigrahi: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether any amount of the
grant-in-aid of Rs. 11.81 lakhs which
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was approved for development of the
Tomka-Kobatbundh road in Orissa
has since been utilised; and

(b) if so, what progress has been
achieved so far in the construction of
the road?

The Minister of State in the Ministry
of Transport and Communicalions
{Shri Raj Bahadur): (a) and (b). Ac-
cording to the progress report received
from the State Public Works Depart-
ment, a total expenditure of Rs.
2,57,176 was incurred on the project
upto the end of June 1960. In physical
terms, the earth work and soling in
reaches I & II (Miles 0!0—7/0) of the
road are nearing completion. Besides,
75 per cent of the work on culverts
in these two reaches has also been
completed.

New Railway Lines in Orissa

734. Shri Chintamoni Panigrahi:
Will the Minister of Railways be
pleased to state:

(aj whether the provision of new
railway lines to be included in the

Third Pla:: was d'scussed at a Con-_

fTerence of the Siate Chief Ministers
held in New Delhi on the 20th March,
1960;

(b) whether the Orissa Government
submitted its proposals for new rail-
way lines during the Third Plan period
and

{e) if so, what were the proposals?

The Deputy Minister of Rallways
(Bhri S. V. Ramaswamy): (a) The
question of construction of new rail.
‘way lines in the Third Plan was
‘briefly discussed at. this..Conference.

(b) and (c¢). No specific proposals
for discussion at this Conference were
Teceived from the Orissa Government.

Godowns in Orissa

735. Shri Chintamoni  Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Central Govern-
ment have undertaken construction of

godowns in Orissa for storage of food-
grains; and

{(b) if s0, how many such godowns
have been constructed by now?

The Deputy Minister of Food
and Agriculture (Shri A, ML
Thomas): (a) and (b). Yes, Sir.
Administrative sanction has been
issued for construction of a
godown of 10,000 tons capacity at
Khurda Road. Construction of godowns
of 5,000 tons capacity each at Bala-
sore, Bhubaneshwar and Rourkela is
under consideration.

Mobile Library Service on the Cen-
tral and Western Railways

Shri Ram Krishan Gupta:
736. { Shri A. M. Tariq:
| Sardar Igbal Singh:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 660 on the
2nd March, 1960 and state the. nature
of progress made so far in providing
Mobile Library service on the Central
and Western .Railways?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): On the Cen-
tral Railway the conversion of a coach
for the Mobile Library is being un- '
dertaken, while on the Western Rail-
way Estimates and plan for convert-
ing a coach into a Mobile Library
have been prepared.

Renigunta-Tirupati Railway Line

Shri Ram Krishan Gupta:
" Shri Madhusudan Rao:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 1841 on the 29th
April, 1960 and state at what stage is
the proposal to convert the Renigunta.
Tirupati metre-gauge railway line into
broad-gauge? '

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): The proposal
is still under further examination in
the Southern Railway.

37
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Small Turbines for Electriciiy

Shri Ram Krishan Gupta:
738. { Shri Rameshwar Tantia:
| Sardar Igbal Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 779 on
the 10th March, 1960 and state:

(a) whether Government have since
examined the designs of small turbines
1o produce small quantities of electri-
cily; and

(b) if so, the result thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The de-
signs are still under examination.

(b) Does not arise.

Village Road Development Co-
operative Scheme

Shri Ram Krishan Gupta:
739. { Sardar Igbal Singh:
| Shri Madhusudan Rao:

Will the Minister of Transport and.

Communications be pleased to state:

(a) the total amount of grant given
during 1960 so far to State Govern-
ments under Village Road Develop-
ment Co-operative Scheme (State-

+ wise); and

(b) the total mileage of roads con-
structed under this scheme so far
(State-wise)?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a). A total
amount of Rs. 22,70,772 has so far
been given during 1960 under Village
Road Development Co-operative
Scheme. The State-wise dlstr:butlon is
given below:

Rs.
1. West Bengal 2,82,574
2. Orissa . . 91,250
3. Uttar Pradesh 7,62,693
4. Andhra 'Pradesh 1,95,832
5. Punjab . 734,000
6. Madras. . ; 11,650
7. Tripura . f 1,92,773

TOTAL

22,70,772
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(b} Since the beginning of Second
Plan, 522 works requiring a grant of
Rs. 44.52 lakhs on 50 per cent basis,
have been sanctioned. Due to very
large number of works, which are im
various stages of progress, it is not
possible to give the mileage so far
constructed.

Road Transport Reorganisation Com-
mittee Report

[ Shri Ram Krishan Gupta:
| Sardar Igbal Singh:
740. { Shri Subodh Hansda:
<| Shri R. C. Majhi:
[_Shri A. M. Tariq:

Will the Minister of Transport and&
Communications be pleased to refer to
the reply given to Unstarred Question
No. 138 on the 15th February, 1960
and state:

(a) whether Government have since
examined the report of the Road
Transport Reorganisation Comnuittee;

-and

(b) if so, the result thereof”

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) and (b). The
recommendations of the Road Trans-
port Reorganisation Committee were
placed before the Transport Develop-
ment Council on the 26th and 2Tth
March, 1960. The Council endorsed
the recommendations made by the aid
Committee, excepting the recommend-
ations in respect of Licensing Policy
which impinge upon rail-road co-ordi-
nation, subject to certain modifications.
Decision on the recommendations of
the Committee impinging upon rail-
road co-ordination were postponed
till the report of the Neogy Com-
mittee was available, The majority of
the recommendations of the Committes
concern the State Governments, to
whom the conclusions of the Council
have been circulated for implementa~
tion.
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In regard to the recommendations
which concern the Central Govern-

ment, the action taken or proposed
to be taken thereon is indicated below:

S. Recommendation
‘No.

Action taken or proposed to be taken.

1 Alarger provision for road construction with This recommendation has been noted. Our

improved surface and width is necessary to

cope with modern wvehicles including trailers.

There is need for larger allocation of foreign
exchange to ensure an adequate supply of
vehicles, spare parts and tyres for the deve-
lopment of transport.

The strength of the Transport Wing in the
UInion Ministry of Transport and
cations should be considerably enlarged and
the head of the Department should be a Joint

Secretary dealing exclusively with road trans-

port.

The Reserve Bank may issue directives to the
State Banks and Scheduled Banks to advance
money to hire-purchase concerns and Co-
operative Banks and operators for helping
the industry. The State Finance Corpora-
‘tions also should lend money to operators
and proper machinery should be set up to
regulate the interest to be charged by the
intermediaries.

5 The development rebate granted to the ship-

ping and scheduled industries should be
granted to the road transport industry also.

uni-

estimates for road construction during the
Third Five Year Plan have been worked
out on this basis.

The foreign exchange allocations for the
import of components and spare parts
of motor vehicles have been increased and
the effect of the additional release is likely
to be felt towards the end of this year.
There is likely to be a further increase in
this allotment after the recommendations
of the Ad Hoc Committee on Automobile
Industry are implemented.

The Road Transport Division has been
placed under the charge of the Consulting
Engineer (Road Development) and ex-
officie Joint Secretary in the Ministry of

ransport and Communications. Pro-
posals for strengthening the Division are
under consideration.

This question was discussed at the second
meeting of the Transport Development
Council held in March 1960. The Council
recommended that the State Governments
should form suitable organisations for
providing credit facilities to road trans-
port operators at reasonable rates of in-
terest. It was recommended that they
might set up Transport Finance Cor-
porations or other agencies for the pur-
pose. The Government of India have
given further consideration to this matter
and feel that it may be necessary to under-
take legislation to regulate the business of
hire-purchase of motor vehicles. This
aspect is under detailed examination at
present,

The recommendation of the Commitice was
brought to the notice of the Ministry of
Finance for favourable consideration. In
reply, that Ministry have stated that it was
not the intention to allow development
rebate to motor cars etc. but only for
plant and equipment ]insta.l]id for business

urposes. Accordingly, egislation has

ll,)ocn introduced for withdrawal of the
concession at  present admissible to
road transport vehicles. The Ministry
of Finance are being requested to reconsi-
der the matter .

6 The existing moratorium on nationalisation It was felt that it would be desirable to awaijt
of goods transport should be extended fora  the report of the N Committee before
riod of at least 10 years from the end of the taking & decision on this recommendation.

rd Five Year Plan,

7 H;fh priority should be given to allocation Three thousand tons of high tensile sicel
foreign exchange for buying high tensile  have already been released by the [ron and
steel required to construct about 116 major Steel Controller out of imports for pur-
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]SQL Recommendation Action taken or proposed to be 1aken.
o.
¥

bridges which are holding up through traffic

on our National Highways.

poses of bridge construction. This will be
su!ﬁcilem for vur current requirements for
a period of one year or so. Similar supply
is likely to be continued in future years and
th: programme of bridge construction wilk
no: suffer.

Railway Station near Kanpur

741. Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 261 on the 18th February,
1960 and state:

(a) whether the Railway Station
near Govindnagar, Kanpur is likely
to be constructed during the Second
Five Year Plan period; and

(b) if not, the reasons for it?

The Deputy Minister of Railways
(Shri Shahnawaz EKhan): (a) Yes,
Sir.

(b) Does not arise.
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wiw w5 (T o Mo Tmw) :
(F) T &N § Tl s&qwl
3 faafm wrm foer s ot —

™ FEEe
Y dr % o
qidft &7 9 g

(@) semEa # =y wfewg @ Fv
FaYF e #7 Foqre fasft 2 aqr 55 &=
F A A Afrg =3 1 5 F7
@ &

fewraw mam & =

WYY, st 9w T AT W@ aww
gfw T 18 I99 # Fa1 w47 fr:

(%) Fmagwad f fgamser w3
F 40 H TR T T I A AT
wiq &1 & 5 24t #1 g1 et & A
fear wa; =Y

(F) afz &, ar «tarr({ﬂﬁrw
¥ oFm oS g’

ofw gaeat (st /o Fo oorn) :
(%) st agi

(@) 9= & g0 qran

Sugar Factories in North Bihar

745, Shri Anirudh Sinha: Will the *

Minister of Food and Agriculture “e
pleased to state:

(a) the names of the sugar factories
situated in North Bihar which have
applied for the expansion of their
factories for increasing crushing capa-
city;

(b) the expanding capacity applied
T

_(¢) the present daily crushing capa-
city of sugar factories situated in
North Bihar;

(d) whether any applications have
been received for granting of licences

for establishment of sugar factories
on co-operative basis in North Bihar;
and

(e) if so, with what results?

The Deputy Minister of %ood and
Agriculture (Shri A. M. Thomas): (a)
and (b). A statement is laid on ‘the
Table. [See Appendix II, annexure
No. 18].

(c) 24,400 tons cane per day.
(d) None.
(e) Does not arise.

Internationa] Commission on [Irriga-
tion and Drainage

746 J Shri Raghunath Singh:
' '1_ Shri RBami Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether India attended the In-
ternational Commission on Irrigation
and Drainage held at Madrid from the
29th May to the 5th June, 1960; and

(b) if so, the result of the delibera-
tions of the Conference?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
A Delegation from India consisting of
the following officers attended the
Fourth Congress of the International
Commission on Irrigation and Drain-
age held at Madrid from 29th May to
5th June, 1960:

(1) Shri G. K. Agarwal, Addition-

al Chief Engineer, Irrigation
Department, Uttar Pradesh.

(2) Shri G. S. Sidhu, Chief
Engineer, Irrigation Works,
Punjab; and

(3) Shri E. C. Saldanha, Superin-
tending Engineer, Central
Designs Organisation, Bom-
bay, Maharashtra State,

2. The main questions discussed at
the Congress were:

(1) Reclamation of waterlogged and
marshy lands;
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(2) Sprinkler irrigation and com-
parison with other methods of
irrigation;

(3) Tolerance of plants to mine-
rals in solution in irrigation
water and in soil; and

(4) Use of longitudinal embank-
ments or levees as flood pro-
tection measures.

India contributed ten papers in all on
the above questions. Indian delegates
actively participated in the discus-
sions and benefited from the exchange
of views and experience.

3. Shri N. D. Gulhati, Additional
Secretary to the Government of India
in the Ministry of Irrigation and
Power was elected as Chairman of
the Commission and Shri Yadava
Mohan, a Member of the Central
Water and Power Commission, wes re.
elected Secretary-General, [or ihe
next three years.

LARL

47 J Shri Inder J. Malhotra:
. ‘L Shri Bahadur Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number and names of {he
various scientific papers publishad by
the various Heads of the divisions of
the Indian Agricultural Research In-
stitute, New Delhi and the Director
of the Institute during the last ten
years;

(b) which of these research i:nvesli-
gations reported in these scientific
papers claimed recognition in the
country in academic and in applied
research fields of agriculture; and

(¢) the recommendations, based on
these research investigations, wmade
to the farmers for improving farming
practices and achieving an increase in
the agricultura]l production?

The Deputy Minister of Agriculiure
(Shri M. V. Krishnappa): (a) to (c).
A gstatement is laid on the Table.
[Placed in the Library, See index no.
T2282/60.]
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Creosoting Plant at Olavakkot

48 f Shri A. K. Gopalan:
" |_ Shri Kunhan:

Will the Minister of Railways be
pleased to state:

(a) whether a large number of
workers who were employed for the
erection and operation of the Creosot-
ing Plant at Olavakkot have been
thrown out of employment;

(by if so, their number;

(c) whether these include a number
of skilled artisans like carpenters; and

(d) whether any arrangement has
been made to absorb them in Railway
service?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (d).
Consequent upon the bringing into
commission of certain new machinery
in the Creosoting Plant at Olavakkot,
the services of 35 Casual labourers,
including 24 carpenters, wera dis-
pensed with. These men will ke con-
sidered for appointment to rcgular
Class IV posts or for re-engagcment
as Casual labourers whenever oppor-
tunity arises.

Earning from Goods Traffic on
N.E. Railway
749. Shri Bibhuti Mishra: Wiil the

Minister of Railways be pleased to
state:
(a) the earnings on the North

Eastern Railway from goods and pas-
senger traffic separately from 1st Aug-
ust, 1959 to 30th June, 1960; and

(b) how do the same compare with
the figures for the corresponding pe-
riod during 1958-597?

The Deputy Minister of Railways
(Shri Shahnawaz Khan):

(Amount in Lakhs)

Goods  Passenger
(a) . . 7,69 7,11
(b . . 6,03 8,58
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The figures shown above include
«certain arrear adjustments carried out
in the accounts of the N.E. Raiiway
with other Zonal Railways. Excludiag
these adjustments the figures stand as
under:—

(Amount in Lakhs)

Goods  Passengers

(a) : 8,29 8,51
(b) : 8,18 8,58

Food Production

750 S Shri Rami Reddy:
'L Shri Madhusudan Rao:

Will the Minister of Food and Agri-
qulture be pleased to state:

(a) whether a final assessment of ihe
‘food production during 1958-53 has
been made;

(b) what is the quantity prodiuced
during that year; and

(e} what is the estimated produc-
tion during 1959-60?

The Deputy Minister of Agriculture
{Shri M. V. Krishnappa): (a). Y.s.

(b). 75.50 million tons (Partially re-
vised estimates subject to revision)

(e) 7T1.75 million tons (Final esti-
mates subject to revision).

Suratgarh Farm

751. Shri Supakar: Will the Minis-
ter of Food and Agriculture be pleased
1o state:

(a) the total production of food
crops and other products in tons from
ithe Suratgarh mechanised farm in
the year ending the 31st March, 1960
and the value thereof; and

(b) quantity of improved seeds pro-
duced in the farm which have bzen
«distributed in different States during
‘the year 1959-60?
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The Deputy Minister of Agriculiure
(Shri M. V. Krishnappa): (a) and (b).
Production statistics of the Farm, are
computed on the basis of the crop
year from 1st July to 31st June, Two
statements giving the required infor-
mation for the crop year 1959.60 are

laid on the Table. [See Appendix II,
annexure No. 19.]

Metric System on Railways

Shri Supakar:
524 o
- {bhn Assar:
Will the Minister of Railways be
pleased to state:

(a) whether there is likelihood of
increase in the gross earnings from
passenger fares and goods freigh: atter
the conversion of mileage into metric
system in Railways; and

(b) if so, the total amount of in-
crease likely on:

(i) the different classes of railway
passenger fares; and

(ii) on goods freights separately?
The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a). The

passenger fares and goods freight
have been so fixed that the gross
earnings of the Railways will pot be
affected as a result of the change over
to the metric system.

(b). Does not arise.
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Training School for Drivers

754, Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is a proposal to
start a school for training of drivers
in Delhi so that risks of accideats are
lessened;

(b) if so, the progress made so far
in this respect; and

(c) the total amount to be incuired
on the scheme?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a). Yes.

(b) and (c). The details of the pro-
posal, including requirements of land
and staff etc., are being worked out
by the Delhi Administration.
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Water Supply in Trains

155. Shri Keshava: Will the Minister
of Railways be pleased to state:

(a) whether any arrangements are
being made to provide water coolers
on traing to provide supply of coil
water for drinking purpose through-
out the journey; and

(b) if not, the reasons thervfor?

The Deputy Minister of Railways.
(Shri Shahnawaz Khan): (a), No, Sir.

(b). Cool water from water coolers
is already being provided at ali im-
portant railway stations and cool
water from pitchers is available at al-
most all stations, The proposal to pro-
vide cold water in running {rains
would require installation of water
coolers in each coach and perhaps in
each compartment necessitating
greater storage capacity for water
and augmentation of power generation
involving considerable capital cxpen-
diture and increase in maintenance
cost apart from importation of wvilal
components,

In the circumstances this proposal
cannot be considered at present.

Rural Elecirification

756. Shri S. A. Mehdi: Will e
Minister of Community Development
and Cooperation be pleased to state:

(a) what steps have been taken r2-
garding installing Diesel Power Gene-
rating Sets for rural electrifications as
recommended by the Study Team on
Industrial Pilot Projects; and

(b) how much amount is to be al-
located for this work?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S. Murthy): (a) and (b). The re-
commendation pertaining 1o Rural
Electrification is under consideration.
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Passenger Amenities on Kangra Valley

Section on N. Railway

%59. Shri Hem Raj: Will the Minister
of Railways be pleased to state:

(a) whether any suggestions have
been received regarding provision of
goods sheds, drinking water facilities,
parcel godowns, enlargement of third
class waiting halls and covering sheds .
on the passenger platforms on  the
Kangra Valley Section of the
Northern Railway during 1958, 1959
and 1960 departmentally;

(b) if so, which of them have been
accepted; and

(c) the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) and (c¢) The position is as
under:

Goods sheds

Open goods sheds have been pro-
vided at Jogindernagar and Baijnath
Paprola.

Drinking water arrangements

The perennial source of water sup-
ply to stations on Kangra Valley sec-
tion is through static water tank fill-
ed up by travelling water tanks by
both Up and Down van and shunting
goods trains daily. Chlorinating plant
for purification of water is provided
at Jogindernagar, Baijnath Paprola,
and Palampur Punjab. Ahju, Paror,
Kopar Lahar, Sullah Punjab and.
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Baijnath Mandir have natural spring
sources of water. Filteration plants
.are proposed to be provided at
Nagrota on? Kuler stations. Water
pumping engines have been provided
.at Anur, Efforts are being made to
effect improvement wherever possible.

. Enlargement of II Class waiting halls

Proposal to extend the waiting hall
.at Bharmar has been accepted. The
work will be taken in hand on avail-
ability of funds.

Cover over platform

Proposal to provide cover over the
passenger platform at Jawalamukhi
Roaq is under consideration.

School Teachers

760. Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
state the matters in which the Rail-
way School teachers are governed

" byi—

(i) Indian Railway Rules;

(ii) State Government Rules; and
(iii) any other rules?

The Deputy Minister of Railways

. (Shri Shahnawaz Khan): The Rules

.and Regulations laid down by the

State Governments concerned are

taken into consideration in the matter

- of promotion and confirmation of

teachers in Railway Schools. In all

- other matters the teachers are govern-
ed by Railway Rules.

. Assault on Girl in Railway Hospital,
Delhi

761. Shri A. M. Tariq: Will the
Minister of Railways be pleased to
state:

(a) whether a sick girl of 16 years
age was criminally assaulted in a
Delhi Railway Hospital on the Tth

. June, 1960;

(b) whether the culprits have been
.arrested in this case; and
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(c) if so, what action has been
taken against these culprits?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir,
on the night of 6th June 1960 but not
on the 7Tth June 1960, as stated by the
Member.

(b) Yes, Sir.

(c) The case against the culprits has
been filed in the Court of Sub-District
Magistrate, Delhi, and the first hear-
ing was held on the 5th August, 1960
when the two accused appeared in
the court. The next hearing has been
fixed for 19th insiant.

Quick Transit Service

762, Shri P. K. Deo: Will the Minis-
ter of Railways be pleased to state:

(a) whether a daily Quick Transit
Railway Service has been introduced
between Howrah and Gauhati for
booking of goods consignments;

(b) if so, the details thereof and
how much extra has to be paid over
and above the usual railway freight
for this service;

(c) how far this service is popular;
and

(d) whether similar service is going
to be introduced in other sectors of
the Indian Railway?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes. Sir,

(b) (i) A Quick Transit Service
from Howrah to Gauhati has been
introduced from 24-5-60.

(ii) The service is intended to carry
traffic both in wagon loads and
smalls:

(iii) The target transit time is 14
days, excluding the date of booking.

(iv) The scheme does not apply to
the following items of traffic:

(a) Oversize & Crane consignments.

(b} Iron consignments weighing

over 2 quintals per package and ex-
ceeding 3'05 metres in length.
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(e¢) Dangerous, inflammable explo-
sive and offensive goods.

(d) Hides and Skins, Oils and
Paints, Vegetable oils and Ghee.

(e) Coal, Coke and Patent fuel.
() Goods loose in bulk.

(g) Consignmenis requiring the use
of special type stock.

(h) Metal ingots, sheets and slabs.

(i) ‘Smalls’ comprising packages
weighing over 2 quintals each.

(v) An extra charge of 3 np. per
Rupee of total freight, subject to
minimum of 30 np. per consignment
is levied in addition to the usual
freight charges.

(vi) The Quick Transit Charge is
refunded if the goods are not made
available for delivery within the
specified transit time.

(c) The service has generally prov-
ed to be popular. During the period
24-5-1960 to 6-6-1960 seven wagon load
and 41 smalls consignments were
booked under Quick Transit Service.
There were no bookings from Howrah
to Gauhati during 7-6-1960 to 30-6-60
owing to temporary operational res-
trictions.

(d) Yes.

Overtime Wages in Railway Work-
shops

763. Shri T. B, Vittal Rao: Wil] the
Minister of Railways be pleased to
slate:

(a) whether it is a fact that over-
time wages in the Railway workshops
are computed only on the basic wage
and dearness pay and that dearness
allowance, compensatory city and
house rent allowances are excluded;

(b) if so, whether such a procedure
does not offend Section 59C of Fac-
torieg Act, 1948; and

(c) if the reply to part (b) above
be in the affirmative what steps are
being taken to remedy the same?

2646~

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
In terms of the orders issued by the
Railway Board, over-time allowance
under the Factories Act to staff in
Railway workshops is computed on
the basic pay, Dearness pay, Dearness
Allowance and Compensatory (City)
Allowance where the Compensatory
(City) Allowance is admissible. On
checking up, it is found that in a
few workshops the practice has been
tc leave some of the allowances out
in the calculation. This is now being:
rectified.

House Rent Allowance is not, how-
ever, taken into account in computing
overtime wages under the Factories
Act. The question whether this
allowance also should be included is
under consideration.

Employees of the LAR.IL

764. Shri Tangamani: Will the
Minister of Food and Agriculture be
pieased to refer to the reply given t=»
Unstarred Question No. 267 on the
18.h February, 1960 and state:

(a) whether many employees of he
Indian Agricultural Research Institute
have represented that they have nor
received the arrears of the house--ent:
allowance,

(b) if so, the reasons for not.
making the payinent so far; and

{c¢) what steps are being taken tn
make the payment to those employees?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) A few
employees of the Indian Agricultura®
Research Institute, New Delhi, have
:1epresented that they have not receiv-
ed the arrears of house-rent allowance.

(b) Their cases are under scrutiny

(c¢) Insiructions have been 1ssued
for expeditious scrutiny of all  the
cases and payment of house ren’
allowance to those employees who are
entitled to it,
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Movemeni of Foodgrains

765. Shri Daljit Singh: Will ‘he
Minister of Railways be pleased to
state: k|

Y

(a) the quantity of foodgrains which
moved out of Punjab during 1969-61
s0 far and the quantity of foodgiains
brought to Punjab during the :ame
‘reriod by Railways; and

(b) the freight charges earned by

Railways on the movement of food-
gramns?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
" The information is being collected and
will be laid down on the Table of the
House in due course

Standing Expert Cominittee on Seeds

766. Shrimati Renuka Ray: Will the

Minister of Food and Agriculture bo
Fleased io state:

(a)_wieTher it is a fact that the

' Standing Expert Committee on Seeds
of the Ministry of Food snd Agrizul.

‘ure met at Ranchi on the 6th Tane,
1960;

(b) if so, the main recormendat:c ne
€I the Committee and acion taken #o
implement them; ard

(¢) whether it has been decided to
set up laboratories for testing seed:?

The Deputy Minister of Agriculiure
(Shri M. V. Krishnappa): (a) Yes, Sir.

(b) Main recommenda: ons of the
Committee are given in the statement
laid on the Table. These recommenda-
tions have since been communicated

to the concerned authorities for im-
plementation.

(c) In the Third Plan it is propos-
-ed to strengthen the existing seed
‘testing laboratory at Indian Agricul-
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tural Research Institute and to estab-
lish one or two more seed testing
laboratories in States.

STATEMENT

1. In order to improve the quality
nf vegetable seeds, seed control as
recommended by Mr. Carter in his
report, should be initiated immedi-
ztely by all the State Governments.

2. The procedures and instructions
laid down in the pamphlet entitled
“Multiplication and Distribution of
Pure Seed of Improved Varieties”
should be strictly followed, with a
view to improving the purity and the
quality of seed to the extent desired.

3. India should become a Member
of the Inter-national Seed Testing
Association.

4. The Indian Council of Agrcul-
tural Research may be required to
expedite the work on the preparation
of the National Register of improved
varieties of crops.
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Fertilizers for West Bengal

768. Shri Mubammed Elias: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Government of
West Bengal have requested the Gov-
ernment of India to allot addilional
1,00,000 tons of fertilizers to the State
for .he current year; and

(b} if =0, the reaction of the Gov-
ernmeit of India thereto?

The Minister of Agriculture (Dr.
T. 8. Peshmukh): (a) Yes.

(b} The additional demand for
fertilisers was received after the im-
pori programme had been finalised on
the bnasis of requirements commu-
niceied by the State Government
<ariier, Because of shortage of foreign
exchange, the supply position is tight
and it would not be possible to meet
in full even their earlier demand of
74,250 tons.

ALL “Fly now Pay Later” Scheme

769. Shri Rameshwar Tantia: Will
the Minister of Transport and Com-
munications be pleased to state:

(a} whether it is a fact that Air
India International’s ‘fly now pay
later’ scheme has failed to attract
more passengors because of rigidity
of the scheme; and

(b) if so, what steps are being taken
by the authorities to make this
scheme a real success?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
The Pay Later Plan of Air India has
been working satisfactorily., Since
the -miiroduction of the plan on 2nd
October, 1959, the Bank of India
Ltd. have approved up to 30th June,

1960, 407 applications aggregating
transportation upto a value of appro-
ximately Rs. 7.74 lakhs.

Air India is also considering the
question of further liberalising the
Plan, with a view to making it still
more attractive.

Meter and Circuit Testing Fee in
Delhi

%70. Shri Rameshwar Tantia: Will
the Minister of Irrigation and Power
be pleased to state: '

(a) whether it is a fact that users
of electricity in Delhi will have to
pay a special fee for getting their
meters and circuits tested; and

(b) if so, the details of the decision
of Government and reason for levying
this?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) Under Rule 46 of the Indian
Electricity Rules, 1956, consumers”
installations are required to be perio-
dically inspected and tested at least
once in five years by the Inspector or
by the supplier, and fee, as may be
determined by the State Government,
is payable therefor by the consumers
in advance. In exercise of the afore-
said powers, the Chief Commissioner,
Delhi, has directed the Delhi Electric
Supply Undertaking, the NND.M.C. and
other licensees to inspect the installa-
tions in their areas, and has  pres-
cribed the following schedule of ins-
pection fees:—

[:] For installations upto 2KW 2.50NP
[ii] s 35 s SKW 4-0oNP
[l 5 ,»» 10KW 5-00NP

[ivl »  Atove 10KW 5 00NP
plus Rs. 2-0oforea h
1(;KW or a part theie-
of.

Burdwan-Calcutta Postal Service

771. Shri Subiman Ghose: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whe:her letters from Burdwan
to Calcutta or nearabout that place
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are despatched by Burdwan R.M.S.
first to Asansol and from Asansol to
Calcutta;

(b) whether letters are delayed in

reaching their destination on this
account;

(c) whether Government propose

to send letters from Burdwan to Cal-
cutta direct;

(d) if so, from which date; and
(e) if not, the reasons therefor?

The Minister of Transport and Com-
maunications (Dr. P. Subbarayan): (a)
Letters from Burdwan and places near
about Burdwan for Calcuita are des-
patched by Burdwan R.M.S. to Asan-
sol R.M.S. upto 22-12 hours and there-
after to P-4 Qut section working bet-
ween Patna and Howrah by ER. 12

Dn train leaving Burdwan at 05-15
hours.

(b) No.

(c) Yes.

(d) From 16-8-1960.

(e) Does not arise.

Milk Supply Scheme in Tripura

'_l"':_'& Shri Bangshi Thakur: Will the
Minister of Food and Agricultare be
pleased to state:

(a) whether there is any plan to
supply pure milk in Urban area of

Tripura during the Second Five Year
Plan; and

(b) if so, what is the position at
present?

The Deputy Minisier of Agriculture
(Shri M. V. Krishnappa): (a) Yes. A
scheme for sefting up a Dairy at
Agartala is included in the Second
Five Year Plan.

(b) The construction of the building
for. the Dairy is almost complete. The
first consignment of the equipment
which had been ordered has been re-
ceived and the rest of the equipment
is due to be received shortly. It is
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expected that the scheme will start
functioning from October, 1960.

Engineering Supervisors (Telegraphs)
in Punjab and Rajasthan

773. Shri Aurobinde Ghosal: will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether recruitment to the
posts of Engineering Supervisors,
Telegraphs, has been recently made
in Punjab and Rajasthan Circles;

(b) whether these posts were ad-
vertised and if so, in which papers;

(c) what is the number of vacancies
and the number of candidates who
applied and who were actually selec-
ed;

(d) what was the method of recruit-
ment;

(e) whether any preference  was
given to the sons and other near re-
lations of the Employees of the
P. & T. Department;

(f) if so, the reasons therefor; and

(g) whai is the number of such
candidates who have been selected?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
Yes.

(b) Yes, the posts were advertised
in August, 1859, by the two circles in
the papers mentioned below:—

Punjab Citcle Rajasthan Circle

1. Hindustan Times, Nav Bharat, Bhopal
New Delhi.

2. Milap Delhijjull- Jagram, Indore.
undur.

3. Tribune, Ambala Nav Joyoti, Ajmer.
tiala.

4. Pa'rkash,l’ntiala Hitavada, Bhopal

. Khidmat, Srinagar Hindustan Times,
y PSP "New Delhi

{c) The number of posts advertised,
the number of candidates who applied,.
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and the number that was selected are
as given below:—

No. of posts No. of appli- No. of

advertised  cations re- candidat-
ceijved ¢S that
. w.Te Se-
lected
Punjab Circle 39 811 39
Rajasthan Circle § 165 5

Selection of a further number of
thirleen candidates for the Punjab
Circle and three for the Rajasthan
Circle is in progress.

(d) Under the Engineering Super-
visors Recruitment Rules, 1859, T5
per cent of the vacancies in the cadre
in each Circle are filled by outside
candidates who are selected on the
basis of marks obtained by them in
the Intermediate Examination (with
Physics and Mathematies) or its equi-
valent examination. The remaining
25 per cent is filled by Departmental
candidates through a competitive
examination. In those Circles where
there are any candidates who quali-
fied in the Trade Test held under the
previous rules in excess of the vacan-
cieg reserved for them, the percentage
of vancancies for outside candidates is
reduced by the number of such candi-
dates subjeect to maximum of 25 per
cent of the total number of vacancies.

(e) No.

(f) and (g). Do not arise.
Robberies on N. Railway

774. Shri Daljit Singh: Will  the
Minister of Railways be pleased to
state:

(a) the number of robberies com-
mitted on the Northern Railway
during the last three months;

(b} the number of cases in which
the culprits have been found out; and

(c) the steps taken to mitigate the
crime?
784 (Ai) LSD—4,

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No case
of robbery took place during the last
three months, viz.,, April to June 1960.

(b) Does not arise.

(c) The responsibility for checking
crime in passenger trains rests with
the State Governments concerned.
Notwichstanding that, the Rlys. on
their side have adopted the following
measuresi—

(i) safety devices have been
provided in the carriages so that
undesirable persons may not
gain unauthorised entry into the
compartments;

(ii} a new arrangement has
recently been devised in which
a push button will be provided in
ladies compartments and this, if
pressed, will start ringing a bell
in the Guard’s lobby and the ad-
joining General Compartment and
light up a red light outside the
ladies compartment so that help
could immediately be rendered;

(iii) Conductor Guards and
TTEs have instructions to pay
special attention to lady pas-
sengers, particularly when travel-
ling alone;

(iv) ladies travelling alone In
higher class are allowed to take
an attendant with a third class
ticket with them during night
time;

(v) announcements are made
through loud speakers and
through notices warning the pas-
sengers to be alert and beware of
pick-pockets and other anti-social
elements;
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(vi) instructions have been

jssued that all night trains at
starting stations should be check-
ed by responsible officials with a
view to examining that the upper
class compartments, particularly
those reserved for ladies, have
nobody hidden within the lava-
tory or underneath the berths,
and that all security fastenings
such as bolts and latches are in
good working order;

(vii) the Intelligence Branch of
the RP.F. have instructions to
keep close surveillance on the
criminals operating on Rlys. and
to pass intelligence collected to
the G.RP;

(viii) armed Police escorts are
detailed with some important
night trains;

(ix) reservation of accommeoda-
tion for {rain escorts is arranged
in the centre of the train, as far
as possible next to ladies com-
partments;

(x) surprise checks are carried
out by special night squads and
senior police officers at night to
ensure that those on patrol duly
are alert, etc.

Health Education Bureau in Punjab

775. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) whether the Central Govern-
ment have advanced any money for
the seiting up of a Health Education
Bureau in Punjab in 1959-60 so far;
and

(b) if so, the nature of help given
in this regard?
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The Minister of Health (Shri Kar-
markar): (a) and (b). The Central
Government have approved the estab-
lishment of a Health Education
Bureau in the Punjab with Central
assistance during 1960-61. According
to the new procedure financial assis-
tance is released to the State Govern-
ments in respect of the Centrally
sponsored and Centrally assisted
schemes in nine monthly equal instal-
ments and the final amount is sanc-
tioned towards the close of the
financial year.

Utilisation of Godavari and Krishna
Waters for Irrigation

[ Shri N. R. Muniswamy:
776, <{ Shri Rami Reddy:
| Shri Tangamani:
Will the Minister of Irrigation and
Power b: pleased to state:

(a) whether any agreement or ar-
rangement has been arrived at bet-
we-n the Governments of Madras and
Andhra Pradesh' in regard to the utili-
sation of waters of the rivers Godavari
and Krishna in Madras State for irriga-
tion; and

tb) if so, the nature of the arrange-
ments?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
question of suitable adjustments in the
1951 Award made by the Planning
Commission on the allocation of
Krishna and Godavarli waters conse-
quent on the reorganisation of States
is under consideration of the Govern-
ment of India. It is proposed to hold
an inter-State Conference shortly to
sottle this matter.

(b) Does not arise.
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Barapani Hydro-Electric
Project

q77. J Shrimati Ila Palchoudhuri:
' 'L Dr. Ram Subhag Sing_:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of U.S.A. have agreed to
finance the Barapani hydro-electric
power project in Assam; and

{b) if so, the details of the offer of
the financial assistance and the manner
:n which it will be made available to
India and repayment made?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
D.L.F. authoritics of USA have agreed
in principle to assist in financing the
foreign exchange costs of the Barapani
Hydro-electric Power Project in
Assam.

ib) The Loan Agreement has not
yet been signed. The Agreement,
when signed, will describe fully the
ierms and also the purpose and
method of utilisation of the loan.

Railway Lines

g J Shri Agadi:
s ‘L shri Sugandhi:

Will the Minister of Railways be
pieased to state the State-wise figures
of the length of the Railway lines
existing compared with the population
and area of the respective States?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): Information
about the length of the Railway lines
is not compiled State-wise but railway-
wis=, Statistics of Railway mileages
for each Railway Administration are
published annually in the Report by
the Railway Board on Indian Rail-
ways—Volume II (Statistics), copies
of which are available in the Parlia-
ment Library.

Western Railway Zonal Users’
Consultative Committee

779. Shri Ramam: Will the Minister
of Railways be pleased to state:

(a) whether any meeting of the
Western Railway Zomal Users’' Consul-
tative Committee was held during
January to July 1960;

(b) if so, the subjects which came
up for discussion before the Commit-
tee; and

(¢) the action likely to be taken on
the recommendations of this Commit-
tee?

The Deputy Minister of Railways
(Shri Shahnawaz EKhan): (a) Yes.
Two meetings were held, one on 5-3-60
and another on 4-7-60.

(b) and (c). A Statement is laid on
the Table. [See Appendix II, annexure
No. 21.]

Derailment near Ullal

780. Shri Achar: Will the Minister
of Railways be pleased to state:

(a) whether. a goods train was de-
railed between Manjeshwar and Ullal
(near Mangalore) on about 22nd June,
1960.

(b) the reasons for the derailment
and

(c) the extent of damage caused by
this accident?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) On 23rd
June, 1960, at about 03.22 hours, while
No. 1995 Goods Train was running
between Manjeshwar and Ullal sta-
tions on Cannanore-Mangalore section
of the Southern Railway, its four
wagons derailed and 14 others capsi-
zed.

(b) The cause of the accident is
under investigation by an Enquiry
Committee of Railway Officers.



2659 Written Answers

(c) The cost of damage to Railway
property has been estimated at twenty-
eight thousand rupees.

Medicines for S.E. Railway

_j’ Shri B. Das Gupta:

L | Shri Aurcbinde Ghosal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
requirements of medicines in the
Railways are supplied by the Medical
Stores Depot;

(b) if so, whether medicines for
South Eastern Railway were purchas-
ed by the Chief Medical Officer, S.E.
Railway, from the open market him-
self in the years 1957, 1958 and 1959;
and

(e) if so, what is the total amount
of 'medicines supplied by the M.S.D.
and the total amount purchased by
the Chief Medical Officer in those
years (year-wise)?

The Deputy Minister of Railways
(Shri Shahnawaz Khan):

(a) Yes, Sir.
(b) Yes, Sir.

(c) Total amount of cost of medi-
cines supplied by the Medical Stores
Depot:

1957—Rs. 87,700
1958—Rs. 52,200
1959—Rs. 57,900

Total amount of cost of medicines
purchased by the C.M.O.:

1957—Rs. 2,27,400

1958—Rs. 2,74,200

1859—Rs. 2,71,700
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Dyes for S.E. Railway

{ Shri Aurobinde Ghosal:

782 3 Shri B. Das Gupta:

Will the Minister of Railways be
pleased to state:

(a) what is the average total annual
requirement of Dyes in the South
Eastern Railway; and

(b) what is the total amount of
Dye supplied by the Medical Stores
Depot and purchased by the Chief
Medical Officer from the open market
respectively in the years 1957, 1958
and 1959 in the South Eastern Rail-
way?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No Dye
is used by the Medical Department.

(b) Does not arise.

Spill over Schemes of Irrigation and
Power

783. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the criteria for including ;;1-1‘1
over schemes of Irrigation and Power
in the Second and Third Five Year
Plans;

(b) the approximate cost of the
spill over schemes; and

(c) the several major projects that
would be carried over from the
Second Five Year Plan to the Third
Five Year Plan?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) In
formulating the irrigation and power
programme, it is necessary to secure
the maximum benefits in the shortest
time from the large investments that
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are being made for these projects.
As such, due emphasis has necessari-
iy to be given to the completion of
schemes on which investments have
already been made and which are in
different stages of implementation.

(b) The approximate cost of these
schemes in the Third Plan will be
Rs. 850 crores.

(c) A statement is laid on the
Table. [See Appendix II, annexure
No. 22].

Safdarjang Hospital

784. Shri EKunhan: Will the Minis-
ter of Health be pleased to refer to
the reply given to part (by of
Unstarred Question No. 2070 on the
13th April, 1960 and state:

(a) the details of the progress made
in regard to the construction of a
Maternity Block of 300 beds in the
Satdarjang Hospital, New Delhi, so
far; and

(b) when will it be completed?

The Minister of Health (Shri Kar-
markar): (a) and (b). The construc-
tion of a Maternity Block in the
Safdarjang Hospital is still in pro-
gress. 73 per cent. of the construc-
tion work of Phase 1 was completed
by 15th July, 1960. Phase I is expec-
ted to be completed by June, 1961. 40
per cent. of the construction work of
Phase II was completed by 15th July,
1860. Phase II is expected to be com-
leted by August, 1961,

Quarters for Raillway Employees on
Central and Western Railways

785. Shri  Parulekar: Will the
Minister of Railways be pleased to
state:

(a) the number of quarters cons-
tructed and proposed to be construct-
ed in each of the Divisions in the
Western and Central Railways for

Railway Employees during
and 1960-61;

1959-60

(b) the number of quarters requir-
ed for all employees on these
Railways;

{c) the amount spent and propos-
ed to be spent during these years;
and

(d) the progress achieveq so far in
each of the Divisions?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) Parti-
culars are furnished below.

Westera Railway

Divisions No. of No. of
quarters  quarters
constructed proposed
during to be
1959-60  construct-

ed during
1960-61.

Bombay 261 48

Baroda . 507 65

Ratlam 131 65

Kota . 283 27

Ajmer . 58 23

Jaipur . 86 19

Rajkot . g 72 53

Bhavnagar i 348* 16

ToTAL 1746 316
Ceniral Railway

Bombay . . 458 164

Bhusawal . i 71 138

Jabalpur . . 190 92

Sholapur . . 157 59

Jhansi . . . 116 114

Nagpur. . . 71 112

Secunderabad . 125 88

ToTAL 5 1168 ‘}6;-

(b) The general policy of the Rail-
way Board is to provide quarters
primarily for essential staff, and also

* This figure includes quarters constructed and taken up for construction

in 1959-60.
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for non-essential staff at such places
where private building enterprise is
lacking, Particulars regarding total
No. of staff, No. of essential staff and
the No. of staff provided with quar-
ters on the two Railways are as
under:—

‘Western Rly. Central
Rly.

Total No. of staff

on the Railway 1,52,280  1,96,312
No. of essential staff

on the Railway . 74485  1,06,469
No. of staff provided

with quarters . 57,699 54,341

{© Western  Central

Rly. Rly.

Amount spent during

1959-60. .

Rs. 55-12 Rs, 115-60
| ) lakhs.

Amount to be spent

du 1960-61. Rs. 44-00 Rs. 139-00
e lakh‘st‘ lakhs.

(d) The pecentage of the total No.
of staff provided with quarters on the
‘Western Railway is about 38 per cent.
and that on the Central Railway is
about 27 per cent. Division-wise
information is not readily available
and will be laid on the Table of the
House when collected.

Railway Guard as Polling Officer

786. Shri  Parulekar: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 2204 on the 18th April,
1960 and state:

(a) the details of the action taken
against the guard working in the
Lucknow Division off the Northern
Railway who acted as a Polling Officer
in an election of the Congress Party
in Village Bachrawan; and

(b) when the decision was taken?
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). The services of the employee
were terminated with effect from
13-6-1960.

Consumer Co-operative Sociefies on
Western Railway

787. S8hri  Parulekar: Will the
Minister of Railways be pleased to
state:

(a) the number of consumer co-
operative societies of Railwaymen
functioning on Western Railway;

{b) the names and places where
they have been organised; and

(c) the nature of financial and
other assistance given?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 26.

(b) A statement is laid on the Table
[See Appendix II, annexure No. 23].

(c) The following are the financial
and other assistance given to the Con-
sumer Co-operative Societies:

(1) Grant of subsidy to the ex-
tent of 50 per cent. of the estab-
lishment and administrative
charges incurred by the societies
during the first three years of
their working.

(2) Provision of shop accom-
modation including electrical con-
nections and fittings at the fol-
lowing concessional rates of rent:

i) During the first year .. Nil.
(ii) ,, second year . {thrent.
(iii) , third year . § rent.
(iv) 5 fourth year . {thrent.

(v) , fifth year and onward.. full rent.

(3) Water and electricity at
concessional rates.

(4) Recovery of (i) share 'money
of members and (ii) dues on ac-
count of credit sales through the
salary bills of Railway employees.

(§) Grant of special casual leave
and passes to0 members of the
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Managing Committees of the So-
cieties for attending meetings of
the Committee or Board of Direc-
tors.

(6) Grant of privilege passes
and P.T.O.s to employees of the
Societies on a restricted scale.

(7) Medical attendance at Rail-
way Hospitals to the employees
of the Societies.

Rickshaw Pullers’ Co-operative
Society in Delhi

788. Shri Ramam: Will the Minister
of Community Development and Co-
operation be pleased to state:

(a) whether a Rickshaw Pullers’
Co-operative Society has been regis-
tered in Delhi; and

(b) it so, when?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, Sir.

(b) The Society was registered on
22nd July, 1957.

Directorate of Tourism

{ Shri Tangamani:
789. { Dr. Ram Subhag Singh:
LShri B. C. Mullick:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Directorate of
Tourism has expanded its work;

(b) if so, the nature of the expan-
sion and the result thereof; and

(c) the amount spent in 1959-60 and
the foreign exchange earned during
this period?

The Minister of State in the Minis-
try of Transpori and Communications
(Shri Raj Bahadur): (a) and (b). The
Department of Tourism was created
with effect from 1st March, 1858.
There has since been all round in-
crease in its activities which inter
alia include development of tourist

tacilities at wvarious tourist centres;
simplification of frontier formalities;
increased collaboration with the travel
trade e.g. travel agencies, hotels and
shikar outfitters; intensification of
promotional and publicity activities
abroad; development of home tourism
and setting up of a Staff Training
School for officers working in the
Department of Tourism and in the
offices of the State Governments as
also those employed in travel trade.
As a result of this expansion and due
to a few other favourable factors
there has been a substantial increase
in the number of foreign touriste
visiting India.

(¢c) An amount of Rs 91.26 lakhs
was spent in 1959-60 which included
expenditure on running twenty tou-
rist offices in India and abroad, om
tourist publicity, by way of Central
assistance to States on Tourist Plans
and Capital Civil Works. Final
figures in respect of foreign exchange
earnings during the calendar year
1959 have not yet been made avail-
able by the Reserve Bank of India.
They are, however, estimated to be
more than Rs. 19 crores as against
Rs. 17-5 crores earned during 19%58.

Diversion of U.S. Wheat to Iran

|/ Shrimati Ila Palchoudhuri;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that some
quantity of wheat coming from the
U.S.A. to India is being diverted to

Iran;
{b) if so, the reasons therefor; and

(c) the quantity of wheat that is
being diverted?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Yes.

(b) Owing to a shortfall in their
crop of wheat, the Iranian Govern-
ment recently requested the Govern=
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ment of India to divert wurgently
50,000 tons of U.S. wheat to Iran.

(e) Two ships carrying 20,512 tons
of wheat have already becen diverted.
The possibility of diversion of two
more ships is being explored.

Derailment near Phulera Junction

791. Shri M. B. Thakore: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
was a derailment of the goods train
in the South of Phulera Junction on
the Western Railway on the 27th
July, 1960;

(b) if so, the details thereof; and

(c) the loss incurred by Govern-

ment and the public on account of
this?

The Deputy Minister of Railways
(Shri Shahnmawaz Khan): (a) and
(b). On 26th July, 1960 (not on 27th
July 1960) at about 23'20 hours,
while No. 902 Down Goods train was
running through Khatipura station on
the Phulera-Bandikui Metre Guage
section of the Western Railway, 20
wagonsg of the train duerailed.

(¢) The cost of damage to the Rail-
way property has been estimated at
Rs, 15,000 only.

Raid on New Delhi Station Canteen

792. Shri Arjun Singh Bhadauria:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
New Delhi Station canteen was raid-
ed by Railway
Police on or
1960,

Anti-Corruption
about the 25th May,
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(b) if so, what were the findings;

(e) whether the guilty
have been punished; and

persons

(d) what punishment was awarded
to them?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Vigi-
lance Inspectors of the Northern Rail-
way made surprise check at the New

Delhi Station Restaurant on 24-5-
1960.
(b) Certain irregularities in the

maintenance of daily accounts were
found. Further investigations are in
Progress.

(c) and (d). Do not arise at this
stage.

Posts and Telegraphs Advisory
Committee

793. Shri B. C. Mullick: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Regional Posts and
Telegraphs Advisory - Committee in
Orissa State hag been reconstituted
after the end of its normal term; and

(b) if so, the political party to
which the Members who have been
nominated belong?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) The Committee as a whole has
not been reconstituted. One M.P.
has been nominated in place of a re-

tiring member who had completed his
tenure.

(b) Congress.
Tourists in India

794. Shri B. C. Mullick: Will the
Minister of Transport and Communi-
cations be pleased to state the num-
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ber of tourists who visited India
(country-wise) during the year 1859-
607

The Minister of State in the Min-
istry of Transport and Communica-
tions (Shri Raj Bahadur): Tourist
statistics are compiled for each calen-
dar year., A statement showing coun-
try-wise the number of tourists, ex-
cluding Pakistan and Tibet nationals,
who came to India during 1959 is laid
on - the Table [See Appendix II, an-
nexure No. 24.]

Punjab Mail

795. Shri Jadhav: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that air-
conditioned coaches were out of order
in the Punjab Mail bound for Bom-
bay on the 24th July, 1960;

(b) how mony passsngers were
travelling from New Delhi in air-
conditioned coaches;

(c) whether it is a fact that some
foreign tourists were also travelling
by the coaches;

(d) whether it is a fact that these
passengers were compelled to travel
in first class coaches; and

(¢) whether the excess fare was
returned to the tourists?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.
Coach No. 3006 was out of order due
to leakage of gas from the cooling
system,

(b) Seven.
(¢) Yes.

(d) Yes.

{(e) An application for refund has
been received and refund of the diffe-
rence in fare g being arranged.
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Derailment Near Raipur

797. Shri 8. A. Mehdi: Will the
Minister of Railways be pleased to
state;

(a) whether 20 pzople were hurt in
Goods Train derailment near Raipur
on 2nd July, 1960; and

(b) if so, the details of the accident?

The Deputy Minister of Railways
(Shri Shabnawaz Khan): (a) No.

(b) Does not arise.
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Table
1202 hrs. section (3) of Section 133 of the

OBITUARY REFERENCE

Mr. Speaker: I have to inform the
‘House of the zad demise of Shri T. D.
Pustake, who passed away on the 11th
August, 1960 at Ujjain at the age of
“T3.

Shri Pustake was a member of the
Provisional Parliament in the years
1950-52.

I am sure the House will join with
-me in conveying our condolences to
the family of Shri Pustdke.

The House may stand in silence for
.a chort while to express its corrow.

“The Members then stood in silence for
a minute,

12.04 hrs.
POINT OF INFORMATION

Shri S. M. Banerjee (Kanpur): Sir.

Mr. Speaker: Order, order. I am
-converting it into g calling attention
notice,

Shri S. M. Banerjee: I am not
talking about that. You may perhaps
remember the case of Shri P. N.
Singh and you requested the hon.
Minister to make a statement on
Monday,

Mr. Speaker: The hon. Minister

told me that he would make that
statement tomorrow instead of today.

PAPERS LAID ON THE TABLE

NotrFicatioNns 1ssUEp Uwper MoTor
VERICLES ACT

' The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Babadur): I beg to lay on
‘the Table a copy of each of the
following  Notifications under sub-

Motor Vehicles Act, 1939:—

(i) Notification No. 78/60 pub-
lished in Andaman and
Nicobar Gazette dated the
5th May, 1960 making certain
amendment to the Andaman
and Nicobar Islands Motor
Vehicles Rules, 1939.

(ii) Notification No. S.0. 1719
dated the 11th July, 1960
making certain amendment to
the Motor  Vehicles (Third
Party Insurance) Rules, 1946,
[Placed in Library. See No.
LT-2279/60.]

NOTIFICATION ISSUED UNDER AGRICUL-
TURAL PRODUCE  (DEVELOPMENT AND
WAREHOUSING) CORPORATIONS AcT

The Deputy Minister of Community
Development and Co-operation (Shri
B. S§. Murthy): I beg to lay on
the Table a copy of Notification No.
G.SR. 915 dated the 6th August, 1960
issued under Section 3 of the Agricul-
tural Produce (Development and
Warehousing) Corporations Act, 1958.
[Placed in Library, See No. LT-2280/
60.]

NOTIFICATION 1SSUED UNDER ESSENTIAL
CoMMoODITIES ACT
The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table a copy of each
of the following Notificalions under
sub-section (6) of Section 3 of the
Es_ential Commodites Act, 1955: —
(i) G.S.R. 911 dated the 6th
August, 1960 making certain
further amendments top the

Wheat (Uttar  Pradesh)
Second Price Control Order,
1959,

(ii) G.S.R. 921 dated the 9th
August, 1960 rescinding the
Wheat (Uttar Pradesh)
Second Price Control Order,
1959, and the Uttar Pradesh
Wheat (Restriction on Move-
ment) order, 1959, [Placed
in Library. See No. LT-2281/

60.]
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MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘In accordance with the provisions
of rule 125 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 1l1th August, 1960,
agreed without any amend-
ment to the Delhi Land Hold-
ings (Ceiling) Bill, 1960,
which was passed by the Lok
Sabha at its sitting held on
the 2nd August 1960.

COMPANIES (AMENDMENT) BILL
Rerort oOF JoINT COMMITTEE

Shri A. C. Guha: I beg to present
the Report of the Joint Committee on
the Bill further to amend the Com-
panies Act, 1956.

EVIDENCE TENDERED BEFORE JOINT
COMMITTEE

Shri A. C. Guha: I beg to lay on the
Table a copy of the evidence given
before the Joint Committee on the
Companies (Amendment) Bill, 1959.

STANDARDS OF WEIGHTS AND
MEASURES (AMENDMENT) BILL*

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
Sir, 1 beg to move for leave to intro-
duce a Bill to amend the Standards of
Weights and Measures Act, 1956.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the
Standards of Weights and
Measures Act, 1956."

The motion was adopted.

Shri Lal Bahadur Shastri: Sir, I
introduce the Bill.

BUSINESS ADVISORY COMMITTEE
FrFry-THIRD REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That this Hou-e agrees with
the Fifty-third Report of the
Business Advisory Commiitee
presented to the House on the
12th August, 1960."

Mr. Speaker: The question is:

“That this House agrees with
the Fifty-third Report of the
Business Advisory CUbmmittee
presented to the Houe on the
12th August, 1860."”

The motion was adopted,

12.06 hrs.

DEMAND FOR SUPPLEMENTARY
GRANT (RAILWAYS), 1960-61

Mr. Speaker: The House will now
take up Discussion and voting on the
Supplementary Demand for Grant in
respect of the Budget (Railways) for
1960-61.

DemanNp No, 15—CONSTRUCTION OF
NeEw LINEs

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 30,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1961,
in respect of Demand No. 15—
Construction of New Line:."”

Now, there are some cut motions, I
shal]l treat them as moved subject to
their being admissible.

*Published in the Gazetter of India Extraordinary Part II—Section 2,

dated 18-8-60.
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Need to extend the “Bailadilla-Kotta-
valasa” line upto Bhadrachallam Road
from Bailadilla.

Shri T. B, Vittal Rao: I beg to
move:

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 30,000 in respect of
‘construction of new lines’ be
reduced by Rs. 100.”

Necessity of mentioning the new lines
from which savings are likely to
accrue

Shri T. B, Vittal Rao:
move:

I beg to

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 30,000 in respect of
‘construction of new lines’ be
reduced by Rs. 100."

Need for completion of the “Baila-
dilla-Kottavalasa” (Project by 1966.

Shri T. B. Vittal Rao: I
move:

beg to

“That the demand for a Supple-
mentary Grant of a sum not
exceeding to 30,000 in respect of
‘construciion of new lines’ be
reduced by Rs. 100.”

Shri Rajendra Singh (Chapra): 1
move my cut motion No. 6.

Mr. Speaker: It is ruled out of
order as it is an extraneous demand.
The hon. Members are aware that
with respect to the Supplementary
Demands, the entire Budget is not
thrown open for discussion. It is
a new demand and I am afraid [
have to rule it out of order.

Shri Rajendra Singh: It is some-
thing about a new line to be put up
there. The station is mentioned
there.

Mr. Speaker: I am sorry. Anything
relating to the Railways cannot be
the subject-matter of the Supplemen-
tary Demand.

AUGUST 16, 1960 for Supplementary 2676

Grant (Railways)

Shri T. B. Vittal Rae (Khammam):
Sir, I welcome the decision of the
Railway Board to take up the con-
struction this year itself of the Baila-
dilla-Kottavalasa line. This link will
open up the areas rich in mineral
deposits, It is said that this Railway
link is being taken up so that it can
be completed before 1966 when the
agreement for the export of iron ore
to Japan will come in. In the agree-
ment it is stated that 14 million tons
of iron ore per year will have to be
exported to  Japan. The iron ore
traffic will no doub: be a very impor-
tant factor because only the other day
I was reading the draft outline of the
Third Plan and it is expected to
export iron ore to the tune of 15
million ton; during 1966. It has also
been estimated that this project is
going to cost Rs. 50 crores—this esti-
mate seem; to be on the high side.
Anyway the hon. Minister will take
us into confidence and tell us how
this estimate of Rs. 50 crores has been
arrived at. That lead: as to what has
been provided in the Plan for new
railway lines—_Rs. 122 crores. Out of
that this Rs. 50 crores will go for this
project and only Rs. 72 crores will be
left for other new con-:tructions.

Sir, I want this railway line to be
extended from Bailadilla and con-
nect with Bhadrachallam Road on the
Central Railway. The distance bet-
ween Bailadilla and Bhadrachallam
Road, I am told, on a rough estimate
is likely to be not more than 40 to 50
miles.

If this link is extended, then there
is the gquestion of construction of a
major bridge across the river Goda-
vari. The advantages that will accrue
by linking these two places will be
greater than the amount that we are
likely to spend on the construction of
a railway bridge on this particular
extension. It will provide another
link from Hyderabad to Visakhapat-
nam thus relieving the terrible con-
gestion on the Waltair Vijawada sec-
tion. Not only that, if his extension
is made we will avoid a dead-end at
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Bailadilla. From Bailadilla here is no
rail link at all. If it is connected in
the southern side, it will also provide
alternate transport.

Mr. Speaker: Order, order. I find
that cut motions Nos. 2 and 4 are also
out of order. Cut motion No. 2 says:
“Need to include construction of Tal-
cher-Rourkela and Cuttack to Paradip
lines in the scheme”. Cut motion No.
4 says: “Necessity of mentioning the
new lines from which savings are
likely to accrue”. How do they arise
out of this Demand for Supplement-
ary Grant?

Shri T. B. Vittal Rae: Cut motion
No. 2 stands in the name of Shri
Surendranath Dwivedy. He is not
present in the House.

Mr. Speaker How does cut mo-
tion No. 4 arise out of this?

Shri T. B. Vittal Rae: In the ex-
pianatory note given on page 1 of
this Supplementary Demand for
Grant it is stated:

“The present requirement for
the year 1860-61 compares with
the amount voted by the Parlia-
ment as under:—

[Figurcs in thousands of rup.cs]

Budg.t Latest rcquire—
Estimate ments
1960-61 1660-61
Gross  62,50,66 55,06,09
Pro-able
savings —8,14,57 =
- e

My purpose in moving cut motion
No. 4 is to know from which new
railway construction these savings
are likely to acerue. I also want to
know how these savings are going to
accrue, whether by slowing down
construction work or by giving up
certain railway lines which were ori-
ginally included in the Budget.
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Mr. Speaker: The hon. Member may
elicit that information. There is no
question of moving any cut motion on
this.

Shri T. B. Vittal Rao: That has to
be mentioned.

Shri B, C. Mullick (Kendrapara-
Reserved-Sch. Castes): They are all
new constructions.

Mr. Speaker: He can ask for that
information, how they are going to
effect the savings. Therefore, on the
same grounds on which I have dis-
allowed cut motion No, 6 standing in
the name of Shri Rajendra Singh, I
disallow cut motion No. 4 also. Cut
motion No. 4 is also out of order. Cut
motion No. 2 is also out of order.

Shri T. B. Vittal Rao: Sir, I accept
yvour ruling. I was trying to point
out that the extension of this railway
link from Bailadilla to Bhadrachallam
will help in avoiding a dead-end at
Bailadilla. Whenever there is a
transport bottle-neck somewhere bet-
ween this new line, Kottavalasa-
Visakhapatnam, then the whole iron
ore traffic can be diverted to other
parts, that is, from Bailadilla to Bha-
cdrachallam Road, to Kakinada or
Muslipatnam. There has to be a con-
stant flow of traffic, and if these two
places are connected there will be a
smooth flow of traffic.

At the same time, I want, when
this project is taken up, a proper
time-schedule is drawn up for the
various phases of the work in con=
nection with this project. It is stated
that it has to be completed by 1966.
Let us judge the performance of the
Railways with regard to other con-
structions. Judging by their perfor-
mance in other constructions, I have
my pwn doubts whether they will be
in a position to complete these 310
miles within a period of six years.
Sir, you are aware that the Khandwa-
Hingoli rail link which was taken up
for construction seven years ago, a
metre-gauge line rail link of only 175
miles, has not yet been completed.
when in seven years a metre-gauge
rail link has not been completed, I
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do not know how this rail link of 310
miles is going to be completed within
six years from now. But it has to be
completed if we have to keep up our
exports of iron ore and put into effect
the agreement that we have entered
into with Japan. It will be possible
only if we draw up a proper time-
schedule for the various phases of the
work and a constant watch is main-
tained; otherwise, I am afraid, we
will be lagging behind. I would,
therefore, suggest to the hon. Minister
that he should draw up a time-sche-
dule for the various phases of work.

There is one other point on which I
would like to have some clarification
There was an announcement recently
about the creation of a new post of
General Manager for Construction and
that a General Manager from the
North-East Fontier Railway has been
transferred from that place to this
new post. I want to know whether
this is going to be an absolutely new
organisation or whether the General
Manager (Construction), will be a
part and parcel of the South-Eastern
Railway. From the Demand here I
find that Rs. 20 lakhs will be provided
for the South-Eastern Railway. I
want to know whether the South-
Eastern Railway Administration will
be responsible for the construction of
this line or the General Manager
(Construction) —the post which is
newly  being created—will be in
charge of it. I want to know whether
this will be a separate administration
or a part and parcel of the South-
Eastern Railway Administration. If
this link is not going to be under the
charge of the new General Manager
{Construction), the new post that is
being created, I do not find any neces-
sity for this new post being created
at all; it becomes absolutely super-
fluous.

With regard to the savings that are
likely to accrue from the new cons-
tructions, it is said that Rs. 8 crores are
likely to come. I do not know how
this amount has been arrived at. What
are the projects, which have been in-
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cluded in the Second Plan and which
are in the process of construction, that
are likely to be slowed down? What
are the lines that are likely to be given
up? Without slowing down some of
the works or givigg up some of them
there cannot be any savings at all.
During the Second Plan period a sum
of Rs. 66 crores has been provided for
new constructions, and by the end of
the year 1960 we would have hardly
spent Rs. 45 crores. That means there
is likely to be a shortfall in the finan-
cial target of about Rs. 21 crores for
new construction during the Second
Plan period. About the physical
achievements, there is going to be a
terrible shortfall.

If this railway link is extended to
to Bhadrachallam Road, it will be
useful. In the draft Third Plan, it is
stated that 200 miles of additional
railway line will be taken up to meet
the needs and development of the coal
industry. This area in Andhra Pra-
desh is a very rich coal bearing area
and the production there is also likely
to be increased considerably. In the
Plan, a target of 97 million tons has
been suggested tentatively. Therefore,
with a view to transporting the ad-
ditional coal that is likely to be raised
from the coal mines in  Belampalli,
Ramgundam, Singareni and Kothagu-
dium, this link will be of very great
help.

Further, Andhra Pradesh has pro-
posed to set up a fertiliser factory
near about Bhadrachallem Road with
an annual capacity of three lakh tons.
That will also be a helpful thing, and
again, this railway link would help in
getting the raw materials to the pro-
posed factory and also for transport-
ing the fertilisers to the vaious places.
Therefore, I earnestly request the Mi-
nisier to consider these aspects and
extend this line up to Bhadrachallam
Road. From every aspect that you
may take, either the development of
coal industry or an alternate line for
handling the iron ore traffic when
there is a bottleneck either at the
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Vizagapatam port or on the lines
themselves, this extension of the rail-
way line can be justified.

In the public sector, I am told that
they are going to invest a sum of
Rs. 138 crores for the development of
coal jindustry. The coal which will be
raised in this region is also in the
public sector. Therefore, it is very
necessary that this link of Bailadilla-
Kottavalasa should be extended to
Bhadrachallam Road.

Swami Ramananda Tirtha (Auran-
gabad): I am participating in this de-
bate in order to draw the atten-
tion of the hon. Railway Minister
to one or two matters affecting the
development of the Marathwada area
of the new Maharashtra State. At the
time when the railway budget was
discussed, we had put forth sugges-
tions and we do not know how the
matters stand at the present moment.
As you know, this arca is mostly un-
developed in all respects and it is
very necessary to look into the pace
of development of all parts of the
country, and from that point of view,
to keep pace with the rest of the
country, this undeveloped area should
also be opened to rail traffic. There-
fore, we have been pleading for a
new railway line which would connect
Sholapur with Osmanabad, Bhid, Pai-
than and Aurangabad. This line has
been suggested, as you know, by the
Maharashtra Government and it gets
the second priority. The first prio-
rity, we know, is for the konkasa
line and it has received the first prio-
rity rightly. The line which has been
-suggested now passes through a
hinterland in the rural area which hag
so far remained undeveloped. It has
to be opened in the interests of the
development of Marathwada area of
the Maharashtra  State. It may be
about 150 miles or so. I do not know
the exact mileage. But whatever be
the cost, this line is very necessary.

Mr. Speaker: Order, order, How
dc? the:se points arise? Hon. Members
will kindly look to the Supplementary
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Demands for Grants. Rs, 30 lakhs are
asked for with respect to two new
lines: one was already thought of at the
time of the budget. The other is a
new line, The Madhopur-Kathua line.
was decided after the budget, Cert-
ainly, it could be taken up. In the
case of Bailadilla-Kottavalasa line, the
agreement with the Government of
Japan was finalised after the budget
had been wvoted. Therefore, they are
trying to push this matter through.
The information has been given im
the pamphlet. Hon. Members will find
these remarks in the pamphlet, and
they will confine their remarks only-
to these two items.

Shri Rajendra Singh: What you say
is extremely appropriate and correct.
But the question is, if we confine only
to these two railway links, then wc
have nothing to say, because these
two lines are extremely important and
there could be no two opinions about
them, Two hours have been allotted
and therefore, opportunity should be-
given to us to speak about grievan-
ces which have been ventilated to us-
and which have been before the
minds of some of us,

Mr. Speaker: 1 anticipated some
cut motions which would have to be
disallowed. Two hours have been
allotted taking them also into consi-
deration. Hon. Members are aware
that new lines can form the subjert-
matter of the debate only at the time
of the railway budget for which suffi-
cient time is allowed. Here, it is only
a question of extension. Hon. Mem-
bers may of course speak as to why"
50 much money has been wasted or
say that it is unnecessary or even
suggest that they must be taken up
quickly and so on. The House has
got a lot of other work also. Orn
these two points which are under dis-
cussion, if hon. Members say that they-
have nothing more to say, I will
immediately call upon the hon. Minis-
ter. Hon. Members cannot go beyond
these two items.

Swami Ramananda Tirtha: I wanted:
to put forth only a suggestion and.
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that is why I referred to the matter.
We understand that already a survey
-has been made for converting tha
Miraj-Latur line as a metre gauge
line and extending it to Moninabad
and Parli. That is a matter which the
Railway Board has to look into,

In this connection, I would suggest
to the Railway Minister a smail
matter. He must have travelled t»
Manmad and other parts in that area.
Aurangabad is an international tourisl
centre. But, if we look to the ameni-
ties of passengers there—waiting room
and all that—we will find that hund-
reds of thousands of passengers are
simply prostrating themselves on the
roads there; there is no protection.
There may be an accident by any
vehicle at any moment. So, I would
suggest to the Railway Minister that
he should look to the amenities of the
railway station at Aurangabad and
Manmad and also arrange for the roof
and lighting at Manmad. One has to
wait there for three or four hours nd
therefore sanitary arrangements have
to be done. At present, the lavatories
are so dirty that one is not inclined
to answer the calls of nature while
halting there. It is a very unhappy
state of affairs. Only if the autho-
rities pay adequate attention, much of
the trouble and difficulty of the tra-
velling public in those parts will be
saved.

Shri P. K. Deo (Kalahandi): The
people of the Dandakaranya area
will remain ever grateful to the Rail-
way Minister for his decision to take
.up the construction of Kottavalasa-
Bailadilla railway line. It is a good
thing that at long last, the Govern-
ment hlave opened their eyes, and in
pursuance of an agreement entered
into with the Japanese Government
for the export of iron ore, the Gov-
€rnment are going to construct the
new line and are thus going to open
up a very dark area of this country,
which has remained so far very un-
ideveloped. In this connection, 1
would like to draw the attention of
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the hon. Minister to a suggestion we
made tp him in the Railway Consulta-
tive Committee that the railway line
should be from Bailadilla to Raya
ghada, so as to open up the huge
bauxite and manganese ore depositls
in the Koraput district. But instead
of taking up that line, Government
have decided to take up the Kotta-
valasa-Bailadilla line. Anyway, I
thank the Government, because morc
than 100 miles of this line will pass
in my own State and by the openinz
of this railway line, there are immense
possibilities of many cement plants and
steel plants and ferro-manganese
plants coming up in the near future.

I support the cut motion so ably
moved by my hon. friend, Shri Vittal
Rao, that this railway line, instead
of being a blind line or having a dead
stop at Bailadilla should be further
extended to Bhadrachallam Road, so
that there will be a possibility of
having a steel plant in that area. I
remember the days when the former
Hyderabad State Government mnade
negotiations with the Eastern States
Agency, who were carrying on the
administration of the Bastar State on
behalf of the minor Maharaja, to put
up a steel plant in that area by uti-
lising the iron ore of Bailadilla and
the coal of the Singareni coal-fields.
With the iron ore from Bailadilla and
the coal from the Singareni coal-fields
put together, we can have a steel
plant somewhere in that Danda-
karanya area and it will contribute
fo the prosperity of not only that
area, but also of the whole country.

So far as the annual export of four
million tons of iron ore to Japan is
concerned, sometimes 1 feel sceptic
about it, because there iz so much
congestion in the Vishakapatnam
port. Even though under this agree-
ment, two new berths are going to
be built up in the Vishakapatnam
port, for loading of iron ore still T
do not think it will relieve the
congestion. So, in order to
fulfil our quota of 4 million tons, we
must have some intermediate port
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between Calcutta and Vishakapatnam.
For that, the development of the para-
dip port is an immediate necessity. The
Intermediate Port Development Com-
mittee have recommended that in the
third Five Year Pldn, the Paradip port
has to be developed. It will facilitate
the export of iron ore to foreign count-
ries and it will also contribute towards
our foreign exchange earning. For
that, the railway line from Cuttack to
Talcher should be further extended up
to Rourkela. From the Rourkela
end, the line has come as far as Barsua,
So, it will be hardly 50 miles if you
connect Talcher to Barsua and from
Cuttack to Paradip, it will be about 30
s0 that we can have the possibility of
exporting not only 4 million tons of
iron ore, but we can ag well export 15
million tong of iron ore every year,

Regarding the construction of rail-
way lines in this backward area,
I would most respectfully suggest to
the Ministry that the labour interests
of the adivasis in that area should be
properly safeguarded. We have a
very bitter experience of how the
advasi labour in the Dandakaranya
area is being exploited under the
Dandakaranya Development Authori-
ty. In the name of the labour group
leader schemes, the local people are
completely neglected and the cont-
racts are given to the refugees, who
do not pay the wages adequately and
regularly to the local people. I do not
thing there should be a repetition of
this in this new project that is being
taken wup.

Mr. Speaker: Hon, Members will
confine their remarks only to these
two lines—the one newly thought of
and the other already sanctioned in
the budget.

Shri  Ajit Singh  Sarhadi
(Ludhiana): While dicussing these
two lines for which sanction is being
sought, can we not say that priority
should be given to some other line?

Mr. Speaker: That cannot be done.
That can be done only during the bud-
get period; not now. (Interruptions).
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Of course, I am not shutting out any
discussion whether the new line is
necessary or not. The hon. Members
might say that and invite the vote of
the House. I have no objection.

Shri Chintamoni Panigrahi (Puri):
Mr. Speaker, Sir, 1 welcome this sup-
plementary demand for undertaking
the construction of these two impor-
tant railway lines. So far as the rail-
way line from Bailadilla to Kottava-
lasa is concerned, it is going to develop
the most backward area in the State
of Orissa. But I would like to have
some elucidation from the hon. Minis-
ter regarding the scheme of construc-
tion of new railway lines with the
help of Japanese aid from the Asian
Economic Development Fund sponsor-
ed. This new line is being construe-
ted by getting loans under the U. 5.
Development Loan Fund. Under this
Fund loans are given to Japan and
again Japan gives us loans for the
construction of this line. But the hon.
Minister has not told us what are the
terms of the agreement under which
the Japanese Government are giving
us loan. Regarding to the 4 million
tons of iron ore which we are going
to export after the construction of this
new railway line, what will be the
share borne by the Japanese Govern-
ment and what will be the share
borne by us? No such clear indica-
tion has been given in this supple-
mentary demand and also, whether
the Rs. 20 lakhs that the Minister is
asking us to sanction is part of the
commitment of the Government of
India with regard to its share, so far
as the construction of this railway
line is concerned. Those things have
not been clarified.

With regard to the progress of the
work, this question has come up be-
fore this House very often during the
last two years. We were given to
know by the Rehabilitation Ministry
that the resettlement of the refugees
in the Dandakaranya area needs ‘the
immediate construction of this line.
So, we are glad that this has been
Eiven top priority. But B0
far as the progress of work is
concerned, the final location
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survey or its actual implementation
is very slow. Last year, we were
told that final location survey will be
completed very soon. But out of 310
lines, only in respect of 151 miles, the
final location survey has been comple.
ted. The progress of work is so slow.

I do not understand how the Gov-
ernm+nt have decided to complete the
line by 1966. It is good if it is com-
pleted by 1966, but we have our own
experience so far as the Sambalpur—
Titlagarh line is concern-~d. It is also
being worked out with Japanese help
under this scheme of export of iron
ore. But we s-e how long it has taken
to complete this 110 mile line. You
have entered into an agreement with
th>» Japanese Government for export
of 2 wnillion tons of iron ore by 1962.
Please consider the fact that through
Vishakapatnam port, we will have to
export 6 million tons of iron ore from
1966. With whatever information we
have, we can say that this iz com-
pletely impossible, because Vishaka-
patnam port is completely congested.
The expert committ e appointed by
the Government of India to look into
the question of relieving congestion in
ports was of the opinion that this is
impossible on the part of Govern-
ment, But Government can achieve
impossibilities also, nobody can doubt
it.

These things must be explained in
drtail so that we may have an idea as
to how much help the Government of
India is getting from Japan and how
much we are going to spend. But
this information is not available. I
hope the Railway Minister will throw
some light on this point, when he
replies to the debate.

Shri Achar (Mangalore): 1 welcome
the construction of both the railway
lines. In fact, anv proposal of the
railways to have a new line is very
good news. A feeling has been grow-
ing in the country that in spite of the
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great demand new lines are nol be-
ing granted and commercial consé
derations come in. Though they say
that railways is a utility service, more
oftzn, especially after the Plansg came
into force, new lines are not at all al-
lowed; that is what people from our
parts say, and probably rightly. When
I look at the railway map of Uttar
Pradesh or Bengal or Gujarat I fee!
very happy that these two new linep
are going to the backward areas. Im
the Andhra area from Waltair it will
be 'more than 310 miles. Everybody
welcomes the railway line towards
Kashmir.

As I said in the beginning, 1 wel-
come the construction of these ‘we
lines. But I would like to say a word
or two on how these lines, especially
the Bailadilla—Kottavalasa line, wers
accepted. It is not a backward area,
there is no doubt about that. Because,
if it is a question of backward areas.
I am sure there are certain other
areas where the demand is much more
keenly felt. So, this was accepted not
because of the backwardness of the
area but because of the question of
export of iron ore and foreign c¢x-
change earnings. But I find that you
will be able to ~xport iron ore c=ly
after six years, say, in 1966. € I
want the Government to consider
whether they could not find o.her
ways whers by having a shorte. iail-
line, probably with much less .:.:n-
diture, they can exploit iron or »nd
export it to foreign countries. Of
course, I am not coming in the way of
my Andhra friends; let them not un-
derstand it that way. I am not con-
cerned with the question whether it
is Andhra or Orissa. The only point
that I want you to consider is whe-
ther we could not have exploited
other iron or~ mines with a smaller
expenditure and the construction of
a smaller railway line.

Mr. Speaker: It is a very interest-
ing, discussion. But, unfortunately
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the Railway Minister is not in charge
of opening mines here and there.
When once mines are opened and it
is suggested to him that iron ore has
to be transported from that mine to
a particular port, he makes arrange-
ments for that as he is in charge of
transport. When the occasion comes
certainly the hon. Member will have
an opportunity to ask the Govemn-
ment why the iron ore mines in other
areas have not been tapped.

The Minister of Railways (Shri
Jagjivan Ram): Yes, I am not in
charge of opening mines.

Shri T. B. Vittal Rao: The hon.
Members says that iron ore mines al-
ready exist in Mysore State. There-
fore, he wants the Hassan—Mangalore
railway line to be taken up.

Mr. Speaker: Of course, that may
be correct and it may
be profitable too. But, then, we are
getting into the prowince of another
Ministry when we are discussing the
demands for grantg for railways.

Shri Achar: Whether this Ministry
deals with it or not, I want to bring
it to the notice of the Government
as a whole. I am only dilating on one
aspect of the question which the Gov-
ernment should consider. After all,
Government is an integrated whole.

Mr. Speaker: [ think he has al-
ready mentioned his point.

An hon. Member: But he hasg not
mentioned the names yet!

Shri Achar: Names are not naces-
fary. I am mot enamoured of names.
T am only putting one aspect of the
question. Certainly, we have to ex-
port iron ore. But I find from Shri
Vittal Rao’s speech and also from the
siatement that it will take six years
for the iron ore to be ready. For that
Purpose such a big amount is going
to be spent.
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Mr. Speaker: Can any railway line
be constructed in one hour? It is
bound to take time.

Shri Achar: There is no comparison
between six years and one hour. We
have instances of cases where we have
got iron ore within 50 to 60 miles of
the ports.

Mr. Speaker: Some hon. Members
ar2 of the opinion that even six years
is too short and it is impossible for
them to construct 310 miles within
that period,

Shri Achar: That only enhances
the force of my argument. When we
have got mines much nearer, within
40 to 60 miles—recently investigations
were comnpleted and geological sur-
vey has been made—why should
Government enter into an agreement
now which will come into force six
years lat:r, when foreign exchange
can be earned only six years later?
As 1 said in the beginning, I am not
against the opening of new railway
lines. If you say thal railways being
a utility service they should be ex-
tended to backward areas and so we
should have 310 miles of railway line
which is absolutely necessary, I have
no objection. But the planners do not
want it from the point of view of the
backwardness of the area. They con-
nect it with the export of iron ore.
So, T want Government to  consider
that aspect of the question.

Since my hon. friend has been
again and again reminding me, I will
mention the name—Hassan-Mangalore
railway line. I do mention it and I
hope there is nothing strange in it.
If that line is constructed then we
need not wait for six years for the
export of iron ore. As a matter of
fact, recent investigations have shown
that iron ore is available within a dis-
tance of 50 miles. So, while welcom-
ing the construction of these two lines,
I want the Government to consider
whether they may not have received
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a better return, and foreign exchange
too, if they had taken up another line,
which was shorter.

So far as the railway line in Kash-
mir is concerned, all of us welcome it.
In fact, I wish it is extended even up
fo Srinagar.

Shri Inder J. Malhotra (Jammu and
Kashmir): We the people of Jammu
and Kashmir Stat> feel very happy
today to learn that after all these
years of promises today something has
started coming up towards the ex-
tension of railway lines into Jammu
and Kashmir State. But, to my dis-
appointment, T find that railway line
extension would be only over a dis-
tance of 54 miles. In the note it is
stated:

“The Madhopur—Kathua rail
link will assist in expediting
movement of traffic to the Jammu
and Kashmir State.”

1 fail to understand how it is so. Un-
less the railway line is extended up
to Jammu City there will not be much
movement of traffic to and from
Jammu and Kashmir State.

Therefore once again, as we have
always been doing, I impress upto the
Central Government that it is very
necessary for our economic develop-
ment that the railway line should be
extended up to Jammu City. Any-
how, for this very small extention at
the same time we feel very happy and
are grateful to the Central Govern-
ment for this. We congratulate the
hon, Minister.

Coming to the Modhopur—Kaihua
rail link of 54 miles length, again
there ig one point which to some ex-
tent has been agitating our minds.
Kathua is a district headquarters.
After Jammu City up to Pathankot it
is the second biggest town on that
road, Now when the railway line is
extended only up to Kathua it is ne-
cessary to see that the railway station
is located at a suitable distance from
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Kathua City so that people could be
benefited by that. But we see that
the location of the railway station is
not suitable for Kathua City. We
would again impress upon the hon.
Railway Minister kindly to review the
situation and see if there can be any
possibility of bringing the railway
station at Kathua nearer the town.

In the end, I would once again con-
gratulate the hon. Railway Minister
on the beginning of the railway line
extension which has been made to-
wards Jammu and Kashmir State and
impress upon him that the extension
of the railway line up to Jammu City
is very important and very necessary.

Shri Balakrishnan (Dindigul—Re-
served—Sch. Castes): Sir, I do not
know whether 1 will be allowed to
speak about new lines, but if that is
not possible I can say something about
the existing ones, namely, regarding
the extension of the electrification of
the lines from Tambaram to Villupu-
ram. It is a long, long pending line.

Shri Jagjivan Ram: How does Tam-
baram—Villupuram line come in
here?

Shri Balakrishnan: Very recently
our hon. Minister kindly announced
that all the hurdles which stood in
the way of the scheme have been suc-
cessfully removed. I think that the
Madras Government has also come
forward to supply enough power for
this scheme. So I think there will
not be any more delay in the imple-
mention of this scheme. I support
these supplementary demands and re-
quest the hon, Minister to see that
without further delay this extension
scheme is implemented.

sl g Aga (e aar
FIEAIT) © WA, 9g A7 § T AA-
oY FT AL F3Y § F THF ATy
FEAT Iq9 AT T 4730 &7 = faaw
£, o g |ry Y F 7 T T
g P sreg vt Y S ¥ ol @
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Shri Jagjivan Ram: Sir, I have not
much to say because I will not
take note of the points that have been
raised and which are not quite ger-
mane to the subject matter of these
demands.

Shri Vittal Rao was apprehensive
whether we will be able to keep to
the schedule. He had quoted the ex-
ample of Khandwa-Hingoli line.
Khandwa-Hingoli is not a typical ex-
ample because there was not much
anxiety on the part of the Railways
to complete that line very expedit-
iously. I am telling him very frank-
ly. But here we have to keep to the
schedule.

If you will see the recent perfor-
mance of the Railways you will find
that we have executed some of the
very major works before schedule,
for example, the Ganga Bridge at
Mokameh. So, ag far as the capacity
and the capability of the Railway
officers for executing works according
to schedule are concerned, I have
no apprehension and no doubt.

About this Bailadilla-Kottavalasa
railway line we have already taken
certain advance action. As a matter
of fact, this line was conceived as a
project connected with Dandakaranya.
Therefore last year, that is, in 1959
we took up the question of its sur-
vey. Now it has been taken up as a
project connected with the export of
iron ore consequent upon the agree-
ment entered into with the Japanese.
The iron ore export has to commence
from 1966 and we have to complete it
well in time for the export to mate-
rialise. We have taken certain advance
action and you know that we have
completed even the final location sur-
vey of certain portion of the line. We
are going to set up an organisation ex-
clusively for the lines in that area.
not sxclusively for this line alone but
for a few others also that are to be
constructed on the South Eastern
Railway.

Shri Chintamoni Panigrahi: Tis
headquarters will be there?
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Shri Jagjivan Ram: It will be in
that arsa. As a matter of fact. I
have said that it should be some-
where in between the work sites. This
organisatio. =.ili be exclusively for
the cunstruction work. The South
Eastern Railway has to be associated
with it because all the demands and
allocation of funds will be with the
South Eastern Railway. Therefore
the name of the South Eastern Rail-
way will find a place everywhere be-
cavse ultimately the railway line will
be in the South Eastern Railway. So
to that extent the South Eastern Rail
to that extent the South Eastern
Rajlway figures. But so far as the
execution of the work is concerned,
the organisation will be an organisa-
tion by itself consisting of the
General Manager, requisite number
of chief engineers financial officers
etc. All these officers will be there
to make this organisation a self-con-
tained organisation so that the work
may be carried out expeditiously. We
may complete the work even earlier
than the schedule. That is my expec-
{ation. |

13 hrs.

Then comes the question of
Brzdruchalam and Paradip. Well, I
wish 1 could take up the extension up
to Bhadrachalam. But I find it is not
possible. It is not possible, not be-
cause there is no intention, but be-
cause there are no funds. Shri Vittal
Rao knows that we have been allotted
Rs. 120 crores. And the lines to which
we are committed already are some-
thing like 1,238 miles. So on the basis
of average cost per mile I find this
allotment falls short slighily even for
the lines that we are committed to.
So it is not possible to give any as-
surance for any new commitment.

So far as the development of coal
fields in that area is concerned, Shri
P. K. Deo has suggested that if iron
ore and coal could be put together we
could produce steel and have some
steel factory. The House is aware
that the production of coal or steel is
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being done on a planned basis, and
whenever the concerned Ministry
plans the production of coal or steel it
has to be processed through the Plan-
ning Commission. In that case the
Planning Commission sees to it that
the requisite transport capacity is also
there. So, if at any stage that coal
fields are developed or Shri Deo takes
interest in setting up some steel
factory there, I may assure him that
the Planning Commission will take
care to see that the necessary trans-
port facility is also created. And in
that case if the Planning Commission
approves it and provides us with the
resources, the Railway Ministry will
not lag behind in providing that faci-
lity.

Shri Achar wag arguing his case as
a very experienced lawyer, and you
have told him that he was arguing
before the wrong court. Well, when
the question of the development of
certain maining area is taken up by
the Ministry concerned, or when an
agreement is entered into with some
country for the export of certain
guantity of ore, my hon, friend should
take it that all aspects must have been
considered by those who are experts
in the matter. So far as the Railways
are concerned, if the Mangalore port
is developed, and if the iron ore in
the hinterland of that port is to be
exploited and exported from Manga-
lore port, 1 will assure him that he
will not find the Railway Ministry
letting him down in that respect. But
the development of Mangalore port,
the exploitation of the ores in the
area and also the market for the ex-
port of the ore produced, these are
the questions which have to be taken
up at the appropriate time in the
House when he concerned Ministries
come up with their demands.

In regard to Paradip the same thing
applies. Again, it is for the planners
%0 see what is the capacity of Paradip.
I will assure my hon. friend again
that if Paradip has the capacity to
transport more ore than what it is
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doing at present, and if it is found ne-
cessary that more ore should be trans-
ported to Paradip and it can be done
only by the Railways, the planners, I
an sure, will be wise enough to make
necessary allocation to the Railway
Ministry for the construction of that
railway iine. And in that case we
will construct the railway line. There
is no doubt abous it.

1 am not sure and could not find
Jut why Shri Inder J, Malhotra was
disappointed. At no stage have I
given out any hope to him that the
railway line is being constructed be-
yond Kathua.

Shri D. C. Sharma (Gurdaspur): He
wanls the hope now.

Shri Jagjivan Ram: He may create
the hope himself. So, there is no dis-
appointment. As a matter of fact,
his hopes are coming to fruition. So
he chose a very wrong word. As a
matter of fact, whatever hope 1 had
given and whatever expectations were
created are going to be fulfilled. Hon.
Member said that it is only a few
miles, It is only a few miles, no
doubt, but the major work is the
bridge over the Ravi, And that will
take some time. It was said in this
House that advance action will be-
gin in the Second Five Year Plan
period and the completion of these
works will be in the Third Five-Year
Plan period. So there also we are
proceeding according to schedule.

Again, with regard to the station at
Kathua, I personally feel that when
the State Governments look into these
guestions about the location of rail-
way lines and the location of stations,
I believe they have also the interests
of the people of the State in their
heart, not in any way less than that of
3 Member of the Parliament from
that State. And when I inform any
hon. Member that the location of the
station hasbeen decided in consultation
with the State Government I believe
that the State Government hag taken
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all factors inlo consideration and has
not left that to a Member of Parlia-
ment from that State.

Shri Inder J. Malhotra: The State
Government has again reviewed the
situation and will be approaching the
Central Government.

Shri Jagjivan Ram: The station at
Kathua has been located in consulta-
tion with th~ State Government.
Bakshi Ghulam Mahomed took per-
sonal interest in all these matters, and
whenever it comes to it he personally
visits those sites. So there should be
no misapprehension on that score and
it should not be mentioned here when
once an hon. Member has been in-
formed that it has been done in con-
sultation with the State Government.

I wish I could provide more rail-
way lines but with the allotment
made by the Planning Commission it
is not possible for the Railway Minis-
try to undertake any new construc-
tions over and above those to which
we are committed for the develop-
ment either of the coal fields, iron ore
or location of industries or develop-
ment of agriculture. And that per-
haps indirectly meets the points made
by Swami Ramananda Tirtha.

Shri Chintamoni Panigrahi raised
the question whether we were getting
any loan from Japan. No, we are not
getting any loan as such from Japan
for this purpose. There is no agree-
ment to that effect. The only point
that is provided in the agreement—it
is general—is that for this composite
work of the development of the
mines, construction of the railways
and development of the port, some ac-
commodation for foreign exchange,
some credit by Japan will be made
available for any items of machinery
etc. which may be purchased from
abroad. So far as the Railways are
concerned I feel perhaps the chances
of our taking advantage of that pro-
vision are small.
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Shri P. K. Deo: The hon. Minister
did not speak about the employment
of Adibasi labour in the comstruction
programmes.

Shri Jagjivan Ram: We welcome it.
As a matter of fact, I have said more
than once in the House that I will
welcome the works to be undertaken
by co-operatives of the workers. But
in that area, as the hon. Member is
aware, in most part of it is will not
be possible for a small co-operative
to undertake the work because it is
a very difficult area where heavy
earth-moving machinery will be re-
quired. But go far as the plain por-
tion is concerned I will request the
hon. Member and other friends
that if they can organise labour co-
operatives of the Adibasis and others,
I will be only too happy to give these
works to them and not to the con-
tractors.

Shri Dasaratha Deb (Tripura):
There was a provision in the Budget
to construct a new railway line from
Patharkhandi to Dharmnagar in Tri-
pura. May I know what is the pro-
gress of that and when it is expected
that the line would be constructed?

Shri Jagjivan Ram: During the
Third Five Year Plan.

Mr. Speaker: I do not think Shri
T. B. Vittal Rao wants me to put the
cut motions to the House.

Shri T. B. Vittal Rao: No.

The cut motions were, by leave,
withdrawn.

Mr. Speaker: The question is:

“That a supplementary sum not
exceeding Rs. 30,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1961, in
respect of Demand No. 15—Con-
struction of New Lines.”

The motion was adopted.
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13.11 hrs.
PANEL OF CHAIRMEN

Mr. Speaker: I want to make a
small announcement regarding the
Panel of Chairmen. I have requested
them and they will now constitute the
Panel of Chairmen:—

1. Pandit Thakur Das Bhargava
. Dr. Sushila Nayar

. Shri Mulchapd Dube

. Shrimati Renu Chakravartty
. Shri Heda

. Shri Jaganatha Rao.

=BT I S R L)

13.12 hrs.

DEMAND FOR EXCESS GRANTS,
1957-58

Demaxo No. 1—MINISTRY oF Com-
MERCE AND INDUSTRY

Mr. Speaker: Motion moved:

“That a sum of Rs. 64,572 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry of Commerce
and Industry’ for the year ended
31st day of March, 1958"."

Demanp No, 15—SURVEY OF INDIA

Mr. Speaker: Motion moved:

“That a sum of Rs. 2,96,550 be
granted to the President to make
good an excess on the grant in
respect of ‘Survey of India' for
the year ended 31st day of March
1958"."

Demanp No. 49—PusLic Heavth

Mr. Speaker: Motion moved:

“That a sum of Rs. 55,123 be
granted to the President to make
good an excess on the grant in
respect of ‘Public Health' for the
yvear ended 31st day of March,
1958."
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DemAND No. 55—CENSUS
Mr. Speaker: Motion moved:

“That a sum of Rs. 80 be
granted to the President to make
good an excess on -the grant in
respect of ‘Census’ for the year
ended 31st day of March, 1858."

Demanp No. 60—MANTPUR

Mr. Speaker: Motion moved:

“That a sum of Rs. 8,63,045 be
granted to the President to make
good an excess on the grant in
respect of ‘Manipur’ for the year
ended 31st day of March, 1958."

DeMAND No. 61-—TRIPURA

Mr. Speaker: Motion moved:
“That a sum of Rs. 31,36,333 be
granted to the President to make
good an excess on the grant in
respect of ‘Tripura’ for the year
ended 31st day of March, 1958."

DemanDp No. 67—MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a sum of Rs. 4327 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry of Irrigation
and Power" for the year ended 31st
day of March, 1958."

DemanD No, 87—OvErRseas COMMUNI-
CATIONS SERVICE

Mr. Speaker: Motion moved:

“That a sum of Rs. 18,057 be
granted to the President to make
good an excess on the grant in
respect of ‘Overseas Communica-
tions Service’ for the year ended
31st day of March, 1958."

Demanp No. 90—COMMUNICATIONS
(INncLupinG NATIONAL HIGHWAYS)

Mr. Speaker: Motion moved:

“That a sum of Rs. 19,28,774 be
granteqd to the President to make

1882 (SAKA) for Excess Grants 2702

good.an excess on the grant in
respect of ‘Communications (In-
cluding National Highways) for
the year ended 31st day of March,
1958."

Demanp No. 94—OtuErR Crvi Works

Mr. Speaker: Motion moved:

“That a sum of Rs, 191,01,750 be
granted to the President to make
good an excess on the grant in
respect of ‘Other Civil Works, for
the year ended 31st day of March,
1958."

Demanp No, 123—OtHER CaprTAL OUT-
LAY OF THE MINISTRY oF IRRIGATION
AND POWER

Mr. Speaker: Motion moved:

“That a sum of Rs. 30,93,610 be
granted to the President to make
good an excess on the grant in
respect of ‘Other Capital Outlay of
the Ministry of Irrigation and
Power' for the year ended 31st
day of March, 1958."

Mr. Speaker: Any cut motions? No.

Shri Dasaratha Deb (Tripura): I
am speaking on Demand No. 61
regarding Excess Demand for the Tri-
pura State, In this Demand it s
stated that the excess under ‘Land
Revenue' was due to the expenditure
incurred on the resettlement of jhumias
which required urgent attention. A
sum of Rs. 9.58 lakhs is proposed to
be sanctioned. It is true that this
settlement is very important and very
urgent.

13.12 hrs.

[SHrr Hepa in the Chair]

I should certainly certify that the
amount should be granted. At the
same time, I want to say some things
about the progress of the settlement
work and also how it should be carried
out in our State. First of all, I should
say that the Administrator himself
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could not come to a decision as to how
the problem could be tackled and how
they should be settled, because there
is some confusion in the Plan itself.
Tripura is directly under the Centre.
When a Chief Commissioner is posted
there, he frames one plan. When he
is replaced by another Chief Commis-
sioner, he takes another plan. In this
way, for the last six years, we have
had three plans. Firstly, they wanted
to settle the jhumias individually in
plain lands where land is available.
They carried on in this pattern for
1% years. After that, they found that
it was not possible for them to settle
jhumias individually. So, they wanted
to settle them in large areas in
colonies, that is, 60 to 100 families in
concentrated areas. They abandoned
their individual settlement scheme.

They set up certain colonies. But,
in carrying out this work, they found
another difficulty. Land was not
available in such concentrated areas.
Ultimately, they selected tilla land,
that is, high land to settle the jhumia
farnilies. But, irrigation was not
possible there because no water is
available in high land. They did not
wani to settle the jhumia in two or
three families wherever land is avail-
able. They could not settle them in
plain lands. They should be settled
in plain lands where water is avail-
able and there are irrigation facilities.
They do not want to do it. In this
way, they are carrving on for some
vears.

Wkat happened is this. Number of
Jhumias settled in the tilla lands have
deserted their colonies. Some had to
leave to find alternative occupation,
some had to leave to cultivate other's
land: as share-croppers or to work as
daily wage-earners. Or, they had to
go cisewhere to find suitable land for
jhumia cultivation. All these jhumia
colcries have been deserfed.

Tec carry out welfare work in Tri-
pura. they have an Advisory Board.
This Board has no power. The Chief

Commissioner calls a meeting of the
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Board once a year. He gives some
report about their work and then the
meeting is dissolved. The views of
the members of the Board are hardly
heard. [ suggest that this scheme
should be re-examined. To expedite
jhumia resettlement work, I suggest
that they should not be settled in large
colonies. In the plains, wherever
there is land, these should be settled,
one family or two family or three
families like this. I know every
corner of Tripura. It may be possible
to have land in the plains for two or
three families. It is not possible to
have lands for accommodating or
absorbing 60 or 80 or 100 families In
one place. Only tilla land is avail-
able. That is unsuitable for jhum
cultivation. After settlement in the
tilla land, our Government is not able
to provide irrigation facilities. Irriga-
tion in tilla land is very costly. I do
not think the Government can imme-
diately provide that. Jhumia settle-
ment in tilla land is meaningless. We
must abandon that.

The Tripura Administration then
wanted to settle them under another
scheme. In the first year, they will
select certain places tehsil-wise. in
certain districts and they want to
settle the jhumias in that particular
area. Next year, they will select
certain other areas and they will go
on in this way. This is also dangerous,
This is not practicable. Qur State is
divided into ten sub-divisions and so
many tehsils. If they work like this,
it will take 20, 25 or 30 years. People
of particular areas will have to wait
for jhumia settlement for 25 years.
This scheme is quite unworkable. I
had a talk with the Chief Commis-
sioner. They stick to their plan that
they will select certain areas. If they
carry on jhumia resettlement work in
this way, I am afraid, actually, this
resettlement work will not be com-
pleted and also jhumias will not get
much benefit out of that. So many
jhumias are there. My suggestion is
that the Tripura administration should
collect data about these jhumias.
There are several categories among
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them, and some are absolutely poor.
Such people must be given priority
in the matter of rehabilitation over
others, but the Administration is not
proceeding that way.

Each jhumia family is given Rs. 500
and that too in two instalments—
Rs. 300 in the first year and the rest
in the second or third year—but that
is quite inadequate, and a poor family
cannot be economically rehabilitated
on that, particularly when things are
30 dear. How can you rehabilitate on
Rs. 500 these poor people who have
no plough, no land, nothing of the
sort?

Under the refugee rehabilitation
scheme, the refugee families were
given much larger sums and even with
that it has become a fiasco, and they
have not been economically settled.
They are still starving and suffering.
So, how can the administration hope
to rehabilitate the jhumias with
Rs 500 per family, which is a much
smailer amount? They should learn
from past experience, and allot not
less than Rs. 2,000 per family, and
also plain land. They are now trying
to settle them on tila land. East
Bengal refugees were settled on tila
land. Only in the first year they
could cultivate something on it. In
the second and third year, it loses
fertility and does not yield much, and
most of the refugees cannot produce
good crop there to feed themselves.
Government must learn from that also,
and not settle these jhumias on tila
land, but on plain land.

There is a lot of corruption in the
Administration in Tripura, and prac-
tically no jhumia applicant can get
land or grant without the help of
touts who act as middlemen between
the applicants and the officers. They
collect money from the applicants,
give part of it to the officers, and get
the grants from the Administration for
the applicants. Without giving money,
No jhumia can ever dream of getting
any kind of grant from Government.
I have written to the District Magis-

trate and the Chief Commissioner a
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number of times, mentioning names
and details that such and such a person
has collected so much money from
such and such a person. The only
reply that I get is that my letter is
receiving attention, and that adequate
measures are being taken. The touts
are still there, they have not been
driven away.

Leslwiiiy, theoe was an  instance
where Rs. 3,000 were collected from
jhumias, and grants of Rs. 500 each
for 86 persons were thus obtained. I
reported the matter to the District
Magistrate three or four months
before, but I find the touts still loiter-
ing there and collecting money from
others. Instead of being punished,
they are pgetting a bridegroom's
reception. This must be stopped.

If the agreed payment is not made
to the tout, he falsifies the name and
gives the sanction to some body else.
I have drawn attention to such a case
also. It has been pending for the last
three vears and no action has been
taken in that respect.

Most of the touts, unfortunately,
belong to certain political parties, and
are exploiting the situation. I think
this type of thing, particularly in deal-
ing with the rehabilitation of poor
jhumias, should be stopped.

That is why many times in this
House I have demanded that Tripura
should not be under Chief Commis-
sioner’s rule, and that it should have
its own legislative assembly, so that
the Administration will be answerable
to the people there, Now the Adminis-
tration is bureaucratic and has to
answer nobody except the Home
Minister and some officers in New
Delhi. It is 1,200 miles away, and
some officer writes something from
there and on the basis of that replies
are being given here, and we get
mostly incorrect reports. So, the fate
of these ten lakhs of people in Tripura
should not be left in one man’s hands.

At one time there was talk of Tri-
pura being merged with Assam. After
the recent happenings in Assam, that
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idea should be dispelled. If they force
the merger of Tripura with Assam,
they would be committing a very
serious blunder. In the recent hap-
penings there, democracy has been
butchered; rowdyism was going on
and the rights of minorities have been
trampled down; most of the leaders
of Assam Government were partici-
pants directly in the incidents and our
Central Government has been a silent
spectator. It even refused to set up
a judicial enquiry.

That is why I have come to the con-
clusion that they should give up the
idea of merging Tripura or Manipur
with Assam. Our people should be
given a legislative assembly and the
right to settle their own fate. Other-
wise, you cannot have good adminis-
tration, nor execute your plans
through this bureaucratic machinery.

Another point is about education.

In the education budget, some am-
ount is allotted for education, but in
our State, the educational programme
is not being carried out well. As you
know, Sir, the number of literates in
our parts is very small; their num-
ber is very meagre, and particularly,
the rural people or the tribal people
are generally backward. After pass-
ing the primary stage, the people who
are living in the rural areas and the
people who are coming from the
tribal areas could hardly get any
chance to receive the higher secondary
education, the reason being absence
of proper hostel arrangements. Peo-
ple cannot come from the hill areas
just to attend schools in the towns.
Most of the higher secondary schools,
and the senior basic and junior basic
schools are situated in the town area
and the rural people and the tribal
people cannot come to the towns just
to attend schools. Only about three
hundred tribal people can be accom-
modated in -a hostel throughout the
Tripura State, where the tribal popu-
lation is more than three lakhs; and
there is not a single school which
provides hostel facilities for the
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Muslim students. The result is that
these people cannct pursue their edu-
cation; after passing the primary
stage, they have to keep quiet in their
own villages. I hope the Administra-
tion will take some steps in this be-
half.

Regarding girl students, particularly
from the tribal areas, a lot of them
are coming forward to pursue their
education, but there is not a single
tribal girls' hostel throughout the
Tripura State. In the budget, ihere
is provision for other purposes, but
there is no provision for this. There-
fore, I urge Government that they
should take up this question also and
do something in the matter, They can-
not talk of spreading education and
spreading literacy if in actual practice
they cannot do anything concrete.

Now, I would like to say a word
about the Agartala M. B. B. College.
That is also a very funny thing. I
have written to the Education Minis-
ter a number of times regarding the
allegations against the existing autho-
rities of the Agartala M. B. B. Col-
lege. There is a certain number of
cliques or groups there, and these
groups are holding the whole power;
and even though a good many emi-
nent professors come from outside
Tripura, nobody stays there for more
than two or three months, and they
have to leave the college because no
facility is provided to them. That is
why the standard of education also is
decreasing there, and we are not hav-
ing a number of good professors there.
1 wrote to the Education Minister
submitting to him a long list of char-
ges running to about a hundred pages
containing allegations of a  gpecific
nature, and requested him to enquire
into all these matters, but I believe
only some departmental enquiry was
held or something like that, and I do
not know what the result is. That is
the way things are going on in that
State. This kind of situation cannot
be tolerated.
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It Government want to give educa-
tion to the people of Tripura, and if
they want to increase the standard of
education in that State, then they
must provide good arrangements, and
if any allegation is made against any
particular officer, from whichever
corner or whichever party it may
come, Government must investigate it,
and if the particular officer is found
guilty, then he must be punished.

Shri Aurobindo Ghosal (Uluberia):
The same sorry state of affairs exists
in another Union Territory, namely
Manipur. In this connection, I would
like to speak on Demand No. 60 re-
garding payments of certain extra
sums for Manipur.

The main difficulty in Manipur is
scarcity of drinking water. The
Imphal Water-works scheme is in a
sorry state of affairs, and there has
has been no improvement in the sup-
ply of any water to the people, whe-
ther it be drinking-water or aerated
water. The present scheme which
obtains now was started by the
British engineers about thirty years
ago, and that has continued till now.
But that can scarcely stand the pres-
sure of the present population which
is going up very rapidly in the State
of Manipur. The Central Public
Works Department started a project at
Koirangi and a sum of Rs. 3 lakhs was
invested on this project. But, after
a8 lapse of more than five years, we
find that the scheme has not been
implemented, and the work has been
Boing on in a niggardly fashion; and
even the Manipur PW.D. did not
take charge of that scheme. In the
mid-way this scheme was given up
after huge expenses h=d been incurred
thereon, in favour of a better scheme
to be evolved by them subsequently.

Under the first scheme, the cons-
truction of head-works and the servic-
Ing of reservoirs were to be com-
pleted by December, 1959, and the
water from that system was to have
been supplied by March, 1960. But,
after proceeding half-way, that scheme

SRAVANA 25, 1882 (SAKA) for Excess Grants 2710

was given up, although it had involy-
ed a sum of at least one lakh of

rupees.

As 1 have stated earlier, the water
supply position in Imphal is very
precarious, and it is very difficult for
the people of Imphal to get supply
points. As has been pointed out by
my hon. friend Shri Dasaratha Deb,
in Tripura, the Administration is so
corrupt that it is impossible for the
people to get any amenities or any
privileges. The same conditions
exists in Manipur also. There, water
taps are provided in adequate num-
ber only to high officials and other
persons who are known to the Chief
Administrator, but only one water-
tap is supplied for about five hundred
people; that is quite inadequate. The
people of Manipur are consequently
suffering from dysentery and other
bowel disorders. When we met the
doctors in the Manipur hospital. they
told us that 90 per cent of the
diseases from which the Manipur
people were suffering were due to
water-borne bacilli,

In these circumstances, it is quite
urgent that the demand for the sup-
ply of water in Manipur should be
immedately met, and the scheme
which has been recently revised should
be immediately implemented.

Shri Sadhan Gupta (Calcutta—
East): I also want to add my little
voice on the point of Manipur, not on
a particular grievance, but on the
great ferment that has gripped the
people of Manipur today. I am speak-
ing of the demand for responsible
government, over which the people of
Manipur today are very gravely agi-
tated. This demand from a small
State, a very small corner of India is
not a brain-wave or an afterthought,
but is rooted very deep in the history
and traditions of Manipur.

I think we all know that the people
of Manipur have a very distinct cul-
ture and very distinct traditions. We
are all aware of the great music and
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dance, the fascinating music and
dance which they have contributed to
the part of India, the beautiful crea-
tion on the handloom, and all that
which we see about it. This contri-
bution of Manipur makes the culture
of Manipur one of the splendid jewels
in the diverse array of jewels which
Indian  culture represents. In
the background of it is the legend of
the Mahabharata which tells us about
the great Princess Chitrangada and
her son Babruwahan.

Now that has implanted in the
people of Manipur a sense of their
distinctiveness, of their cultural herit-
age, and they are justly proud of it
and conscious of it. People with this
consciousness, with this pride in their
cultural heritage would nafurally
demand that they should be allowed
the right to shape their own develop-
ment in their own way in accordance
with their distinet culture and tradi-
tions. That is why the demand for
responsible government manifested
itself even before the last war. They
did not relish the idea that they
should be kept as slaves of a Maha-
raja. They desired responsible gov-
ernment. They fought for it. The
women took a very important part in
the struggle. The demand which they
made before the war was then sup-
ported by the Indian National Cong-
Tess—It was made by the Manipur
Mahasabha and was supported by the
Indian National Congress. This
demand was won finally after the
war and the Manipur Constitution Act
of 1947 was passed. Responsible gov-
ernment was won with an Assembly
of 53 members who were entirely
elected in 1948. The great pride that
the Manipuris can take is that when
in the rest of India we were still
clinging to the 13 per cent franchise
that the British had allowed us, when
the Congress Government had repeat-
edly spurned the request to introduce
adult franchise in the bye-elections
that took piace in those days, at that
tim: 1: 1713, lLianipur was the only
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proud place in India where the elec-
tion to a legislature was held on the
basis of adult franchise and a legis-
lature of 53 members was elected.

That happened in 1948, but in Octo-
ber, 1949, all that achievement was
undone, The Governi..... of India
took over the administration in Mani-
pur. Instead of fostering this brilli-
ant achievement, instead of helping
them to better the responsible govern-
ment they had won, it was uncere-
moniously abolished. In 1950, Part C
States were created and many of them
got legislatures and responsible gov-
ernment, but Manipur which had
struggled for long for responsible
government was completely denied
responsible government. Now, this
was naturally resented and even the
Manipur State Congress had to pase
a resolution in 1953 demanding res-
ponsible government by 1954, The
Congress High Command, of course,
took no notice of it.

Mr. Chairman: I may remind the
hon. Member that when we are dis-
cussing only the excess demands,
lengthy reference to the demand for
responsible government may not be
very relevant? There may be other
occasions for him to make such a
reference. A passing reference at
this stage is quite different.

Shri Sadhan Gupta: But, Sir. we
are discussing Manipur,

Mr, Chairman: No. The two excess
demands before the House are: ex-
penditure on the Eastern Frontier
Rifles deployed in Manipur Rs. 695
lakhs, and public health-development
scheme Rs. 3-04 lakhs.

Shri Sadhan Gupta: These refer-
ences would be necessary in connec-
tion with the demand relating to the
Eastern Frontier Rifles because the
demand for responsible government ir
now being repressed by the use of
the Eastern Frontier Rifles. That ie
how it becomes important. They are
being used to suppress that demand.
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That is what has happened. They
put their case before the States Re-
organisation Commission and the only
dispensation that they got was a
Territorial Council. Now the Terri-
torial Council is no substitute for a
responsible government; it is even a
caricature of democracy because the
power of the Territorial Council is
less perhaps than even that of a Dist-
rict Board. But what did Manipur
get in return for this? Do you think
efficient administration? Not at all
It has got something like a colonial
administration, people ruling it from
1500 miles away with agents deputed
for the purpose, agents who were not
even efficieny as the British have
claimed their colonial administration
1o be and as the Congress has recog-
nised the claim after independence.
They had not even the same efficiency.
The memorandum submitted by the
Assembly Demands Co-ordination
Committee to the President shows how
every department including Education,
Industry, CPWD, Public Health and
others, has become a sink of corrup-
tion. The Civil Hospital, for instance,
is short of beds, equipment and
medicine, and a black market in
medicines is going on. Apart from
that, even the Assistant Surgeon is
low paid, not to speak of the other
staff. So the staff is discontented.

The handloom industry is going
more and more into the grip of the
wholesalers and these wholesalers
are manipulating the trade to the
detriment of the weavers. The co-
operatives have fallen into undesirable
hands and are in a bad way. The
food situation there is calamitous.
You know Manipur is a surplus State.
At the end of May or beginning of
June, rice usually sells at Rs. 8 or
Rs. 10 a maund. When I was there
this year about that time, the price of
rice had gone up to Rs. 35 a maund.
In three months from February, it shot
up from Rs. 12 to Rs. 35, and this is
about the most spectacular achieve-
ment of the Manipur Administration!

Then the Manipuris also have a
heart-burning because the cream of
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the administrative posts goes to peo-
ple hundreds of miles away, people
who are even farther from the aspira-
tions of the Manipuris than the dist-
ance which separates their home from:
Manipur. A Press communique
issued by the Publicity Officer shows
that 132 outsiders are paid about
Rs. 4,809,000 while 5,588 Manipuris in
Government employment are paid
about Rs. 45,11,000. This works out
in the case of the outsiders to about
Rs. 309 per month and in the case of
the Manipuris to the magnificent
figure of Rs. 67 per month.

During my short stay in Manipur,
1 came across curious cases where the
Administration acted without the
slightest regard for the law. In one
case, action had been taken against
a jailor. The Judicial Commissioner
had quashed the action. The same
action was revived against the jailor.
in the face of the clear judgment of
the Judicial Commissioner, and again
it had to be quashed by the Judicial
Comumissioner, much to the harass-
ment of the jailor and, I should add,
to my own profit also.

The Plan expenditure that has been
sanctioned has been sanctioned on a
fairly liberal scale, but it has all been
mis-spent. A large part of it has
gone to the construction of officers’
quarters and another large part to
nopy-developmental  expenditure, so
that for the development of Manipur
very little has been spent.

No avenues have been created—
nothing has been done—to give the
Manipuris more facilities for earning
a livelihood, for creating more em-
ployment potential.

Shri Ghosal has just referred to the
water-works. That is another scandal.
It was taken up; it was abandoned;
and now the pipes lie all over Imphal
to show where money has flowed
instead of water.

There is very small wonder that,
under these circumstances, the demand
for responsible government should be
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universal. No Manipuri is there to
oppose that demand; no one can
« . ..e that demand. Agitation is
bhe" r conducted under the aegis of
the Assembly Demands Co-ordination
Committee which is a representative
committee. The Congress, of course,
is officially outside the movement—
very naturally—but it fully supports
the demand. The President of the
State Congress, Mr. Salam Tombe
Singh, in a statement issued to the
Eastern Express has stated this, from
which you will see how the Congress
is in support,

“The State Congress has been
persistently writing to the Gov-
ernment of India and the Cong-
ress High Command for the trans-
fer of more power to the people
and the maintenance of statehood
of Manipur and for the establish-
ment of a fully democratic form
of government here”

Then, after some time, he con-
tinues:
“We are taking up measures

such as sending deputations to
the Government of India and the
Congress High Command for the
sure transfer of power to the
people to the greatest possible
cxtent.”

Now, this is the attitude of the
Congress, officially.

As regards ordinary congressmen,
be it said to their credit that they
are fully in the movement; and the
Eastern Express to which I have
referred, itself a Congress paper under
the control of a former colleague of
ours, Shri L. Jogeshwar Singh, is the
champion of the movement.

The movement has been uniquely
peaceful; there have been huge de-
monstrations and no breach of the
peace has occurred except where the
police has provoked it. And, even
then, it is wonderful how peaceful it
has remained in spite of the grave
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provocations given. The satyagrahis
who go in batches of 8 or 9 are
brutally beaten wup. The Eastern
Fron.ier Rifles are one of the machin-
ery used for beating them up. Be-
sides these, others have been introduc-
ed from Bengal and Bihar, the Armed
Police from West Bengal and the
Armed Police from Bihar, besides the
Manipuri Rifles and the Assam Rifles
and so on. The resr't is that the
people of Manipur openly say that
they are not only ruled from outside
but are even beaten up by outsiders.
This is a very unfortunate thing. By
seeking to crush the people in this
way, by seeking to crush their just
and genuine grievances, you only
break their emotional integration with
India because if you go on thwarting
their rightful aspirations by the force
of lathis, tear-gas and bullets, you
cannot but grievously endanger the
unity of India. Therefore, this must
be looked at from that point of view
and not from the narrow point of
view of teaching the people a lesson.

1 have had some experience of how
satyagraha is dealt with. While I
was there, there was a demonstration
in the bazar. True, it was.in defiance
of section 144. But, you will re-
member that without peaceful defi-
ance of order violating civil liberty
no demand can be won from the
Government. Government will not
listen to honest and just persuasions
from any quarter, In the bazar 1
saw tear-gas shells being fired by the
police. They withdrew late at night;
and thereafter nothing at all happen-
ed.

1 had also occasion to wvisit the
prisoners; and may I tell you to their
great credit that every prisoner as-
sured me that although it was a
demand for responsible government,
although it was a demand for Mani-
puris to be allowed more share in the
administraiion, for Manipuris to be
allowed to have the direction of their
own affairs, it is not a communal
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movement. They were determined,
they said, to fight against communal-
ism should it make its appearance in
Manipur.

While I was in Manipur I saw that
communalism was far from the
movement; sectarianism was far from
the movement. It was a movement
based on democracy; it was inspired
only by considerations of democracy
which one can well appreciate.

Under those circumstances, I would
wish that this movement was taken
seriously here and negotiations were
opened with the representatives of the
peoapie of Manipur to see what kind
of power could be transferred to
them.

1 know I migh: be met with the
answer that under the Constitution
responsible  government cannot be
granted to Manipur. As a lawyer, I
am quite acutely conscious of the
fact tha. constitutionally we cannot
iatroduce responsible government in a
Union territory. But, there is no
reason why the Constitution cannot be
amended; it has been amended so
many times, sometimes to please vest-
«d interests also and sometimes to
take way the fundamental rights.
Why cannot the Constitution be
amended for a just purpose, to grant
recsponsible government where it is
due?

It might be said that Manipur is
not a viable Staté. I cannot under-
siand this kind of argument where
responsible government is concerned.
Responsible governmen: or no respon-
sible government, the Centre will
have to finance Manipur. There is
no mistake about it. It the Centre
has  to finance Manipur, why not
fiancs the State under a responsible
Eovernment ra‘her than finance the
Stale under an irresponsible adminis-
tralion?  Apart from the democratic
aspect of it, from the purely adminis-
trative aspect also there is every
Teason why this better method of ad-
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ministering Manipur should be follow-
ed.

Corruption is bound to thrive where
officers are sent from a distance and
control is necessarily very loose. On
the other hand, if the people have the
control, if the representatives of the
people have control of the officers,
and it is open to the criticism of the
Assembly and so forth, them, it is
much easier to control corruption at
top levels and even at bottom levels.
That way responsible government is
bound to be a better government
than the rule of the Chief Commis-
sioner imposed from 1500 miles away.

The Depuiy Minister of Finance
(Shrimati Tarkeshwari Sinha): May
1 submit, Sir, that the scope of dis-
cussion on Excess Demands is very
limited. Even with regard to the
Assam Rifles, only the amount which
was paid to the West Bengal Govern-
ment Police force for suppressing the
Naga hostile activities is within the
scope of this Grant. I do not know
how the hon. Member there is speak-
ing in a very general manner about
the constitutional status of Manipur
and Tripura States. 1 do not know
how it arises out of this.

Mr. Chairman: Earlier, I had re-
minded the hon. Member about the
limited scope; and I was thinking that
he was winding up his speech.

Shri Sadhan Gupta: I told you how
the Eastern Rifles were used to sup-
press this demand for responsible

government, That is why I went at
length on it. But I have nearly come
to the end. As I said, responsible

government would be a better way of
administering. True, the salaries of
tho legislators and the Ministers may
be about Rs. 4 to Rs. 5 lakhs more.
That is a paltry sum; but, at the same
time, it will sdve a great amount of
waste which is caused by official un-
imaginativeness and also through
official corruption. That is why I
would press Government not to stand
on the question of prestige or false
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thoories of viability, to grant Manipur
responsible government and to opem
negotiations for the purpose.

14 hrs.

Shri B, C. Kamble (Kopargaon):
Sir, 1 would like to make a few ob-
serva.ions in regard to Demand Nos.
60 and 90. It has been stated that
an excess demand of Rs. 6.8 lakhs is
in respect of the cost of additional
units of the Eastern Frontier Rifles.
Naturally, one would like to know
how many uniis were originally
employed and how many additional
units were employed and what were
the circumstances under which addi-
tional units were required. Were the
sdditional units required, as my hon.
friend has said, in order to suppress
the people's movement or on account
of the hostile activities of the Nagas?
If that is so under Demand No. 80,
it has been said that there are certain
inescapable works in the Naga Hills
and therefore, an amount of about
Rs. 4 lakhs had to be spent. Which
are these inescapable works for
which provision had to be made? I
am not sure whether this Demand
covers any activities undertaken about
which allegations have been made by
Phizo. He has said that certain at-
rocities are commitled upon the
Nagas. 1 do not desire to say whe-
thor that al :zation is correct or in-
correct but so long as the allegations
stand they should be adequately
replied. Whether there are casual-
ties on this side, namely, the Frontier
Rifles or on the other side of the
Nagas, they should be explained to the
House, If the House is satisfied,
then naturally the Excess Demands
wruld be justifiable.

With regard to educational facilitics,
. thzre is not a single hostel for the
tribals. What are the facilities that
are given in Manipur and Tripura?
Primarv c¢duca‘ion means very little.
S0 long as there is no hostel provi-
siocn: imade for these people, there
cannct be adequate education facilities
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for these people, Therefm;e, the
complaint made by the hon. Member
on this side is quite correct.

A curious explanation has been.
given with regard to the water supply.
1t is said that the essential equipment
necessary for the water supply was
not available during the year and later
cn suddenly it became available.
How is it? If the people are treated
in this fashion and if even the essen-
tials of life such as good water supply
are not provided, how will they re-
main contented? It is very important
that these people should enjoy res-
ponsible Government and as our
Constitution provides, the autonomy
of the district councils should be
maintained. When rifles and the
police are wused for day-to-day ad-
ministration, where is this autonomy?
There is absolutely no responsible
Government whatever. If the auto-
nomy of the district councils is not
maintained, the demand for responsi-
ble Government may arise and then
even g demand for an independent
State may be voiced. I would like
to give a kind of a warning. The
autonomy of these districts should be
properly maintained as provided in
the Constituiion and the use of rifles
and police for the day-to-day ad-
ministration is not desirable.

With regard to the interest on debt,
we are told that as much as Rs. 121
crores are being paid. There is an
excess demand of Rs. 1.21 crores. The
reason given here is that it is not
possible to calculate the interest pre-
cisely. This is most surprising. What
can be calculated most precisely is at
leas. an iiem like interest. There can
be other itzms about which there can-
no! be any precise calculations but
interest can be calculated. The ex-
planation here says that the drawal of
interes: is  an uncertain factor and
depends upon the claims actually paid
during the wyear. The interest rate
is there. The Government knows
which arz the dates on which the
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ipans expire and which are the loans
that are interest-bearing. There can-
not be such a wvast difference to the
tune of a crore of rupees. There
should be more preciseness. The
explanation here is surprising and
funny.

With regard to the telephone
charges also, there are some interest-
ing ihings. We are told that the
Ministrv of Production did not pro-
vide for the telephone charges of its
own Ministry. A Ministry which is
not aware of the telephone charges to
be paid for its telephones is really a
funny Ministry. The reason given
here iz that the Ministry thought that
the Ministry of Steel, Mines and Fuel
would make provision for the tele-
phone charges. We are not able to
understand how this kind of an as-
sumption is made. The fact is that
even the Ministry of Steel, Mines and
Fuel did not make that provision and
now the Commerce and Industry
Ministry makes provision for these
charges. I think, therefore, the rules
of budgeting are not followed pro-
perly and I hope that henceforth pro-
per attention would be paid to these
rules of budgeting and as far as possi-
ble such Excess Grants should be
reduced to the minimum.

Shri Achar (Mangalore): Sir, I
would like to draw the attention of
ithe House to the general aspect re-
lating to the decrees. There are at
least four or five items indicated here
in Demand Nos. 9, 28, 30 and 106. On
a former occasion, I had made a few
remarks about this matter during the
Demands on the Ministry of Law but
probably i did not draw the attention
of the Government or it did not
deserve that,  Whatever it may be,
I would like to say a few words on
this ques‘ion today because I find
there fairly quite a number of pay-
Mments relating to decrees. Threy are
no! provided in the Budget but later
™ we have ‘o pay it. I have some
tXperience with regard to Government
litigation and I have appeared for
the  Government and more often
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against the Government. That is
why I am making this submission be-
cause 1 feel that Government can
make considerable economy in this
field. I feel that the matter is not
properly attended to in the beginning.
And subsequently, naturally, the Gov-
ernment not only pays the amount
that is due but pays the costs also. I
have experience of this personally,
and that is why I am submitting that
the Government must pay sufficient
attention to this aspect of the ques-
tion.

I only just referred to these
Demands here. It may look as
though the amount asked for here is
not a very large amount, but if we
take into consideration the entire
costs incurred by the Government on
this side of the Government's activi-
ties we will find that it amounts to
a fairly large amount.

Let us take, for example, Demand
No. 9. On page 2 of this book there
is a remark which has rather intrigu-
ed me. It is said:

“No provision was included in
the budget for 1957-58 to meet
the costs of decrees, etc. to be
awarded against the Government
during the course of the year.”

I am not able to clearly understand
what exactly this means. Does it
mean that provision was made only
for costs or is it that the entire
amount both on merits as well as
costs was not provided for? The
wording here is not clear. From the
wording as it stands now it looks as
if no provision was included in the
budget for 1957-58 for meeting the
costs of decrees ete, If it is only cost
of decrees that were not provided for,
did the Government anticipate that
thore are going to be on merits de-
crecs against the  Government and
provision was made only to cover
them and no! the costs? Probably,
that is nol the case, and whet is me-
ant here i; that the whole amount
was not provided for because the
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Government did not expect the litiga-
tions to go against the Government.
If that is so, then, of course, they
would not have provided for in the
budget for 1957-58.

It is here that I want to say a
word or two. Very often I find—I
brought it to the notice of the Law
Minister also on another occasion last
time—that even registered notices are
not given proper attention and the
parties concerned are made to wait
for munﬂ_ts and months. I will give
You an instance—of course, it does
not concern this particular Ministry
and it concerns the Railway Ministry
but, all the same, it has got relevance
to this matter. I mentioned it here
last year. Onme particular individual
died at a particular railway station.
He was having with him a consider-
able amount of jewels and other
valuable things worth abou: Rs.
10,000 or Rs. 12,000. The Govern-
ment took charge of those things and
all his jewéls and other valuables
were kept in the custody of Govern-
ment. Petition after petition was
sent 1o the authorities by his heir but
nobody attended to them. Months
passed, and after some months a re-
gistered notice was sent. It was said
that it had to be established that the
person concerned had a proper title
to the property. He was asked to
obtain a succession certificate. The
party applied and obtained the re-
quired succession certificate. Now, so
far as title to any property, especial-
ly movable assets, is concerned,
everybody knows that a succession
certificate is a title against the whole
world and anybody can pay to the
person  who has gol a succession
cemtificate. . In thik particular case,
after obtaining the succession certi-
ficate the party sent another regis-
tered notice. There was no response.
What happens in such cases? In this
case a suit was about to be filed, but
was averted because the matter
was brought to the notice of a
Member of Parliament who wrote to
the Railway Minister. The Minister
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asked him to wait for a little more
time and the matter was settled with-
out any suit being filed in the court.
But as I said, very often it happens
that even after sending registered
notices the matter is not decided and
the party concerned goes to the court
of law. In such cases not only the
amount due is paid but also the costs.
I have experience of this matter with
regard to the income-tax depart-
ment also, but I will not take away
the time of the House on that ques-
tion.

My point is this. So far as the
Government is concerned—I do not
know what the reason is, but olien
it happens that even registered
notices are not attended to—when a
party sends a registered notice saying
that on merits he has a good case,
the Government has got very good
legal advisers, it can take proper
legal advice and take the necessary
steps to see that decrees are not
obtained against the Government.
There may be doubtful cases, there
may be very well contested cases
where the chances may be equal for
both sides. That is a different aspect.

1 am not stressing this point be-
cause the amount inveolved is very
large, My point is, I feel it is a very
important item where considerable
economy could be effected. I would
have gone into the details of these
things but, unfortunately, so far as
the notes here are concerned, they
do not give the full aspect of the
matter at all. As I pointed out, a
sentence as given here will be of no
value whatsoever. Take, for ex-
ample, the next item. The amount
involved is only Rs. 1500. But it is
not for the sake of the amount that
I am saying this. The remark given
here says: “The excess was due to
an inevitable payment made in the
latter half of March 1958....“What
is this inevitability, 1 am really un-
ablet to understand? Was the cir-
cumsiance so very inevitable that the
Government could not anticipate at
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all? I only want to point out that
sufficient attention iz not paid to this
aspect of the question. Under
Demand No. 30 given on page 6 also
the word used is “inevitable”. I wish
very much the circumstances which
made the position inevitable could
have been disclosed. On page 16
there is Demand No. 106. There the
remarks given are:

“As explained in the foot-note
under Demand No. 9—Army
through an oversight, payments
in satisfaction of Court decrees,
arbitra] awards continued to be
accounted for under the ‘voted’
portion instead of the ‘charged’
portion of the Grants for De-
fence Services upto the year
1955-56."

1 am not raising any objection re-
garding the technical said of it,
whether it is to be under “charged”
or “voted”. My only point is that
in matters like this we must be given
eertain facts as to why such a litiga-
tion became, if I may use their own
word, inevitable, More often it is
possible to have these matters settled.
I remember, my hon. friend Shri
Pattabhi Raman last time suggested
tha; these things could be decided by
arbitration and it will avoid & con-
eiderable amount of litigation. Even
if that step is not possible, I would
very much like that Government be-
stows a certain amount of considera-
tion to this aspect of the question,
because every time the question of
payment comes I find that a consider-
able amount is given on account of
these litigations specially with regard
to costs which could certainly be
avoided.

Then, I would like to say a word
or two on one or two other Demands.
Under Demand No. 1 there is an
item, item No. (ii) relating to a sum
of Rs. 64,000 being outstanding ad-
justments in respect of the expendi-
ture incurred on the Indian Pharma-
ceutica] Delegation’s visit to Europe
during 1956-57. All that struck me
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was, if with regard to a delegation
we are not able even to estimate
what it is going to cost and there
has to be an additional payment of
Rs. 64,000, is it not a matter which
requires some amount of considera-
tion? Surely when delegations go,
there should be an estimate as to
what they will cost, and there
should not be such a great difference
in the amounts on a matter like that.
That is all that I wished to say.

Shri Halder (Diamond Harbour—
Reserved—Sch. Castes): Mr. Chair-
man, Sir, I would confine my speech
to Demand No. 60 which deals with
the excess amount which will be
charged for Manipur. This demand
relates to the cost incurred !y the
Government for the Eastern Rifles
belonging to the West Bengal Gov-
ernment, which were deployed in
the areag concerned to suppress the
Naga activities. A few days ago,
our Prime Minister said that the idea
of giving responsible Government to
the Nagas or the Nagaland had
occurred to him ten wyears ago, but
because of their hostilities, responsi-
ble Government was not conferred
on them till now. Now, the legiti-
mate demands of the Naga people
bhave been fulfilled.

Recently there was a hue and ery
«n Manipur alsp for responsible Gov-
ernment. A large amount has
already been spent in connection
with these demands, and for the
suppression of the Naga people.
This expenditure has been incurred
from the Manipur treasury, but I do
not know who will bear this expen-
diture in respect of Manipur where
a mass upsurge had taken place and
where the people are not yet satis-
fied about their demands which still
remain unfulfilled. The House is not
aware how much amount has been
spent by the Defence Ministry to
suppress the Naga hostiles. Only a
few days ago the Manipur
Land Revenue and Land Re-
forms Bill was passed in this House
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where, at that time, there were only
30 or 40 Members present, out of about
500 Members in all. The most astound-
ing thing was, not a single Member
from Manipur was present at that
time, not to speak of taking part in
that debate. But still, I do not know
how the people of Manipur will be
satisfied that the Bill was passed demo-
cratically by this House, especially
when the Members of this House know
very little ebout the affairs of Manipur
and about the land revenue of Mani-
pur. However, if the people of Mani-
pur or the Manipur territory as a
whole could be given responsible Gov-
ernment, namely, the power to rule by
themselves, then they can know and
do which is better for them and which
is to be avoided by them. Therefore, [
think that the demand of the people of
Manipur should be accepted and Mani-
pur should be given responsible Gov-
ernment within a very short time.
This is the point which 1 wanted to
mention.

The Deputy Minister of Home
Affairs (Shrimati Alva): Mr. Chair-
man, in this debate many points were
raised about Manipur. I shall begin
with water-supply schemes which
were commented upon. I think hon.
Members would realise that there was
a scheme for water-supply in Manipur,
and because of the delay in the arrival
of equipment and in getting the tech-
nical staff, the scheme could not go
through. But, nevertheless, now we
have revised the whole scheme and it
is now a bigger and comprehensive
scheme. The Imphal Water-Supply
Scheme will give a better and greater
water-supply to the people of Mani-
pur. Therefore, there should be no
apprehension in the minds of hon.
Members that Manipur is being neg-
lected as far as the water-supply
scheme goes.

. The other point about Manipur was
this. Some hon. Members in the course
of their speeches mentioned that the
people of Manipur are not being con-
sulted; or that they ere ignored; that
they are not heard and are neglected.
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It is not correct. There is a council
with regard to the affairs of Manipur.
The Home Minister himself meets the
representalives of the people of Mani-
pur from time to time; guestions are
asked and the problems of those peo-
ple are considered. There is a regu-
lar egenda at these meetings where all
the doubts are cleared. There is a
sort of discussion in which we come
to know what the difficulties of the
Manipur people are, and we try to
solve them from our end. There is
mutual discussion, and these meetings
go on from time to time.

Another point made was that the
food prices were going up in Manipur,
I may point out that it was made plain
in this House sometime ago by the
hon. Home Minister: he read out a
statement that rats infested the crope
this year and that therefore the rice
supply was affected very badly. But
since then we have pushed in 250,000
maunds of rice in Manipur and now
there is no such problem.

I then proceed to the next item. I
shall try to be as brief as possible. It
was said that a larger number of
Manipuris were not employed as offi-
cers in Manipur. The whole position
is this. I may explain it in detail. The
total number of non-Manipuri officers
is 132, out of which 95 are engineers,
We could not get engineers from
among the people of Manipur. But in
other cases, wherever we get local
people, we do take the trouble to see
that they get employment in Manipur,
The total number of Government em-
ployees in Manipur is  5,720. The
number of deputationists is only 132,
out of which, as I have already stated,
85 are engineers.

Shri Sadhan Gupia: How many
Manipuris are judges and magistrates?

Shrimati Alva: The rest are other
technical people who have been deput-
ed because of the special qualifications
they have to possess, and because the
work which has been delayed from
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time to time must gather momentum
and be implemented fully and quickly.
So, as 1 have explained, there are non-
Manipuris working there, because they
are specially trained and they are ex-
perts in their own line.

Then there was the question of
jhoomia cultivation. I was not here
when that guestion was referred to,
but I know that one hon. Member said
that the land that is distributed there
is not suitable for cultivation. It is a
matier of opinion. After all, we do not
create land. Whatever land there lIs,
we have to see that it is used. It is
true that if the land is not suitable, it
is very difficult for the jhoomia culti-
vators to settle themselves upon it, and
to be given a new piece of land or be
taught new habits of settlement on
land.

Shri Dasaratha Deb: Suitable land
is available in our State. But the Gov-
ernment have decided to set up a
colony consisting of 60 to B0 families.
Unless they get suitable land to absorb
this number, they would not settle in-
dividually. That is the difficulty why
suitable land is not available for such
% large crowd.

Shrimati Alva: All this matter is
being looked into from time to time,
and if the hon. Member still feels that
there is suitable land and that for some
reason or other it is not given to the
people, the question will be certainly
examined by the Government and it
will be seen that the jhoomia cultiva-
tors get the proper type of land and
settle down in a proper way. These
Wwere the main points made about
Manipur, namely water-supply and
employment of non-Manipuris in Gov-
ernment.

Shri Sadhan Gupta: What about the
demand for responsible Government?

Shrimati Alva: A point was made
that there is no responsible Govern-
Mment in Manipur. I do not agree with
that opinion. Manipur is being well
100!‘9‘1 after. It is a big policy issue
Wwhich Government examines from
time to time as to which area needs
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responsible Government and which cam
I'c looked after by the Centre. It is
therefore irrelevant so far as the dis-
cussion on these grants are concerned.

Shrimati Tarkeshwari Sinha: Sir,
the Deputy Minister of Home Affairs
has tried to reply to some of the points
which were raised so far as her Minis-
try is concerned. I shall now reply to
some minor points which were raised
relating to the Ministry of Finance.

In regard to Demand No. 1, 3some
hon. Members said they could not
understand the reason for the adjust-
ment of arrears of telephone charges
outstanding on telephones transferred
from the late Ministry of Production
for which no provision was made in
the final grant on the assumption that
these would be met from the grant of
the Ministry of Steel, Mines and Fuel.
Hon. Members are aware that the
Production Ministry does not exist
today. Very many subjects of that
Ministry have been absorbed in vari-
ous other Ministries. Due to the tran-
sfer of these subjects, certain over-
sight occurred which has brought this
demand for excess grants; it could not
be detected in time and therefore this
has been brought forward. There is
nothing to be very anxious about that.

The second point raised was by Shri
Achar about the expenditure incurred
in regard to decree of the courts.
There are two demands, Nos. 28 and
30 which pertain to it. I would like
to give a brief history as to why this
excess demand has come before the
House. I would like to mention here
that in  the beginning no provision
existed for the ‘Charged’ expenditure
under ‘Customs’ during the year 1957-
58. A supplementary grant, as hon.
Members are aware, of Rs. 1,000 was
obtained in the Budget Session of Par-
liament in January 1958 in the West
Bengal Circle of account to meet a
party's claim for cost amounting to
Rs. 614. That was a decree against the
the Government by the Small Causes
Court, Calcutta, in a  customs case.
Subsequently, in another case filed by
a firm, the City Civil Court, Bombay,
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gave an adverse decision against Gov-
ernment on the 13th November 1957.
It was decided by Government on the
11th January 1958 not to file an
appeal, because of the lawyer's advice
against the decision of that court. As
& result, therefore, the Customs Dep-
artment had topaya sum of
Rs. 5,145'7T3 to the Registrar, City Civil
Court, Bombay, in satisfaction of the
court's decree received from the Gov-
ernment pleader on the 18th February
1958. We paid this amount because
we did not want to pay the interest
which we are supposed to pay if the
amount was not paid promptly by
Government. Therefore, the Collector
of Customs deposited the decree
amount in the court on the 16th March
1958 in anticipation of Government's
approval

Shri Achar: My point was only this.
Government came to the conclusion
that an appeal could not be filed. The
amount should, therefore, have been
paid before. The very reason they felt
that there should be no appeal filed,
Indicates thai there was fio good case
for Government. My suggestion for
future guidance is that Government
should in such cases settle the case as
early as possible.

Shrimati Tarkeshwari Sinba: We try
our best to compromise with the other
party, but Government cannot give any
assurance for the future that they will
not go to courts; in some cases we
cannot avoid it. One does not know
what situations would arise. We shall
have to come before the House for
voting of these sums in a supplement-
ary grant or under charged expendi-
ture. Generally when Government
comes for such an expenditure before
Parliament which has not been cover-
ed by a supplementary grant the
reason always is that that demand has

“come only after the financial year was
over, Therefore there has been no
‘opportunity either for applying for a
supplementary grant or obtaining an
advance from the Contingency Fund.
Under these very circumstances Gov-
ermnment have come now before the
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House with the demand for an excess
grant. I shall of course assure the
House that we shall try to minimise
such situations in future, but no
assurance can be given that no such
case would arise in future.

I may point out that there is another
case of a similar nature, Demand
No. 30, where we lost a case. We
thought that it was not worthwhile
pursuing that case any further. We
had to pay that money and for that we
have come before the House. But we
have for the future decided to make a
provision for expenditure likely to be
incurred on awards, decrees, etc. Ac-
cordingly a provision under ‘charged’
grant had been made for the year
1958-59 and will be made for the sub-
sequent years.

Another point raised was a very
small one in connection with Demand
No. 90—Communications. As will be
Found from the explanatory memoran-
dum, the road for which Rs. 4 44 lakhs
was spent was a road constructed in
Naga Hills. It was in Tuensang Area,
Hon. Members of the House know the
necessity of this road. The work
became unavoidable. I do not wish to
take much time of the House. I re-
quest that the excess grants asked for
may be sanctioned.

Mr. Chairman: The question is:

“That the respective excess sums
not exceeding the amounts shown in
the third column of the order paper
be granted to the President to make
good the amounts spent during the
year ended the 31st day of March
1958, in respect of the following de-
mands entered in the second column
thereof: —

Demands Nos. 1, 15, 49, 55, 60, 61,
67, 87, 90, 94 and 123.”

The motion was adopted.
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14.40 hrs.

INTERNATIONAL DEVELOPMENT
ASSOCIATION (STATUS, IMMUNI-
TIES AND PRIVILEGES) BILL

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to
move:

“That the Bill to implement the
international agreement for the
establishment and operation of the
International Development Associa-
tion in so far as it relates to the
status, immunities and privileges of
that Association, and for matters
connected therewith, be taken into
consideration.”

As the House is aware, India has
been a member of the International
Monetary Fund and the International
Bank for Reconstruction and Develop-
ment, popularly known as the World
Bank, right from the time of their in-
ception. The twin institutions—one to
promote international monetary stabi-
lity and the other to help finance the
reconstruction and development of
member-countries—were  established
as specialised agencies of the United
Nations as a result of discussions held
at the Bretton Woods Conference in
1944 on post-war monetary and finan-
cial plans. Their Articles of Agree-
ment were formally accepted and
signed by 30 original members, India
being one among them, in December,
1945. As in the case of the U. N. Or-
ganisation itself and its other agencies,
the Articles of Agreements of these
Organisations provided for certain jm-
munities and privileges for the two
Institutions, their officials and em-
ployees. India gave due effect to these
provisions under an Ordinance pro-
mulgated on 24th December, 1945,
which has since been converted into
an Act.

In more recent years, need has been
felt to supplement the activities of the
‘World Bank and to facilitate the in-
creased flow of international capital
for asisting in the development of the
resources of the less developed coun-
tries. Accordingly, a specific proposal
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ciation (Status, Immunities

and Privileges) Bill
was brought forward at the annual
meeting of the Board of Governors of
the World Bank held at New Delhi in
October, 1958 for the establishment of
another international institution which
could finance projects which, though
of high developmental priority, could
not qualify for loans of the type given
by World Bank. Informal discussions.
regarding the possibility of establish-
ing such an institution took place
among the member countries and as a
result of these discussions, the Board
of Governors of the Bank adopted at
the meeting held in Washington in
September-October, 1959, a resolution
directing the Board of Executive
Directors  to formulate Articles of
Agreement for the new Institution to
be named as the International Deve-
lopment Association.

Accordingly, the Executive Board of
the Bank, of which India is a perma-
nent member, has formulated the Arti-
cles of Agreement of the proposed
Association. The Articles have been
communicated to all member Govern-
ments, and they have been requested
to sign the same by 31st December,
1960, if they wish to become members
of the new  Association. Copies of
these Articles along with the Execu-
tive Board's Explanatory Report have
been kept in the library of the House,

-The purposes of the International
Development Association are to pro-
mote economic development, to in-
crease productivity and thus to raise
the standards of living in the less-
developed areas of the world, included
within the Association's membership.
In particular, the Association will fin-
ance important developmental require-
ments on terms which are more flexi-
ble and which bear less heavily on the
balance of payments than those of
conventional loans, thereby furthering
the developmental objectives of the
World Bank and supplementing its
activities. Membership of the Associa-
tion is open to all those Governments
who are members of the Bank. Each
member has to subscribe the amount
shown in the Schedule ‘A’ to the Arti-
cles of Agreement. The proportion
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adopted for this Schedule is the same
as for the World Bank. All members
have to pay 10 per cent of the subs-
cription in gold or freely convertible
currency, half of it immediately on
becoming the member and the balance
in four equal annual instalments
thereafter. The 17 Industrialised
Member countries listed in Part I of
the Schedule have to pay the remain-
ing B0 per cent also in gold or freely
convertible currency whereas the other
member countries listed in Part II of
the Schedule, of which India is one,
has to pay the balance of 90 per cent
.only in their own currencies. This is
an important, and from our point of
view, welcome variation in favour of
the less developed countries, This 80
per cent portion is payable in flve
equal annual instalments, the first of
which will be payable on membership.
The Articles also provide that the
Association can call for additional sub-
scriptions at such times as it deems
appropriate and at intervals of five
years thereafter. Such a  decision,
however, can be taken only by the
Board of Governors with a two-thirds
majority of the total voting power.

Financing by the Association out of
the initial subscriptions will be in the
form of loans. But funds provided in
the shape of additional subscriptions
or by way of supplementary resources
can be utilised by the Association in
other ways such as grants.

The Association will be an affiliate
of the World Bank and will have its
management common with the Bank.
It will enjoy the same privileges and
immunities which have been granted
to the World Bank and the Interna-
tional Finance Corporation. The
Association will come into existence
when the Articles of Agreement have
been signed by Governments whose
subseriptions comprise not less  than
650 million dollars out of the total
subscription of 1000 million dollars,
‘but not before September 15, 1960.

The important advantages of the
proposed Association are that (i) it
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riation (Status, Immunities
and Privileges) Bill

can give loans on long-term basis, say,
about 30 to 40 years, as compared to
the period of 10 to 25 years given in
the case of World Bank loans; (ii) it
can give loans free of interest or at
low rates of interest—unlike the
World Bank whose rates are directly
linked to the prevailing market rates
and  (iii) it may accept repayment,
wholly or partly, in local currencies, a
provision which is very important
from the point of view of under-deve-
loped countries.

India's subscription will be 4035
million dollars of which 4035 milion
dollars, i.e. a little under Rs. 2 crores,
is payable in gold or dollars over a
period of five years and the rest in
rupees.

The resources of the IDA will ap-
proximate to 1 billion dollars, i.e.
Rs. 476 crores, in the first five years.
As the House is aware, India has re-
ceived a larger sum-—over Rs. 315
crores approximately—in loans from
the World Bank than any other coun-
try and could without doubt expect to
derive considerable benefit from the
establishment of the Association.

In order to enable the Association to
function properly, it has to be given
the status, immunities and privileges
which are usually given to such inter-
national institutions. These are enu-
merated in Article VIII of the Articles
of Agreement and are identical with
those which have already been grant-
ed to the World Bank by the Interna-
tional Monetary Fund and Bank Act
of 1945 and to the International
Finance Corporation by the Interna-
tional Finance Corporation Act of
1958. The object of the present Bill
is to give effect to these provisions.

The more important of these pro-
visions are that the Association is in-
vested with juridical personality and
the capacity to contract, to acquire
property and to institute legal pro-
ceedings. There is no immunity from
being sued though certain necessary
restrictions are stipulated. Similarly,
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there is no immunity from judicial
proceedings to which the Association’s
assets would be duly subject. The
inviolability of the Association’s
archives is recognized—certain privi-
leges in connection with the official
comrmunications of the Association
are also granted. The property and
assets of the Association are to be
free from restrictions, regulations,
controls and moratoria of any nature
but, ag stated already, they can be
attached in  satisfaction of a court
judgment if it ia against the Associa-
tion.

The officers and employees of the
Association are conferred immunity
from legal process with respect to
their official acts only; immunity from
immigration restrictions, alien regis-
tration requirements, national service
obligations ete, is given to the same
extent as is accorded to officers etc.
of comparable rank of other mem-
bers. They are also granted similar
privilege in respect of travelling faci-
lities,

The Association, its assets, income
and its operations and transactions
authorised under the LD.A. charter
will be immune from all taxation and
customs duties. The Association will
also be immune from liability for the
collection or payment of any tax or
duty. The salaries and emoluments
paid by the Association to its Direc-
tors, Alternates and officials or emp-
loyees, who are not local citizens, will
be exempted from taxation.

As I have already stated, the pre-
sent Bill is a simple measure to give
effect to these provisions in the Arti-
cles of Agreement, which are an es-
sential preliminary to joining the
Association and I trust the House will
give its support to the Bill. Sir, I
move.

Mr. Chairman: Motion moved:

“That the Bill to implement the
international agreement for the
establishment and operation of
the International Development
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Association in so far as it relates
to the status, immunities and pri-
vileges of that Association, and
for matters connected therewith,
be taken into consideration.”

Shri Warior (Trichur): I have to
make only a few observations on this
Bill, because it is only a supplement
to the Acts which we have passed on
the International Monetary Fund and
the Finance Corporation.

When we take into consideration
this Bill the first question that arises
is whether the membership of our
State in the International Bank for
Reconstruction and Development was
so beneficial to us that we automati-
cally become a member of the new
Association also. We have to see how
far that Association has been benefi-
cial to us. Because, we see from the
speech of the Minister himself that
though the interest charges on the
loans to India are high, about 5 to 6
per cent, the loans are much more
than any other country had. In the
same way, we could have had loans
on much easier terms in repayment
as well ag in rate of interest. So, we
have to see how far that had been
beneficial to us and how far our eco-
nomy as such has been benefited by
it, because these loans had been sub-
ject to certain restrictions and control
by the Intermational Bank for Re-
construction and Development. These
aspects must be gone into before we
accept membership in further inter-
national associations of this type.
Although the International Bank for
Reconstruction and Development was
an institution sponsored by the United
Nations, if its membership is gone
into we will find that only a part of
the members of the United Nations
are members of the Bank. In that,
which country is paying much more,
which country is controlling, though
in an indirect way, all these questions
must be gone into when we consider
this problem, although it is only re-
motely relevant when we consider
immunity and other things.
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Merely because we are wmembers of
the International Bank for Recon-
struction and Development, ipso facto
we do not become members of the
Association also. It is left to us to
join the new  Association. In the
objects of the Association it is stated.

“....any member who intends
to provide finances to meet im-
portant  developmental require-
ments on terms which would be
more lenient, which would be
more flexible, which will fall less
heavily on balance of payments
than those of intermational loans,
thereby furthering the develop-
mental objectives of the Interna-
tional Bank for Reconstruction
and Development and supplemen-
ting its activities...”

From this itself it is apparent, it is
clear that the International Bank for
Reconstiruction and Development had
imposed non-flexible terms, non-
beneficial terms on India. Here we
are told that it would be more flexible
and more helpful in payment; also, it
will not upset the balance of pay-
ments. How far it will be so, we do
not ksow. Only an appraisal of the
working of the Intermational Bank
can give us an idea as to how far it
is beneficial.

Then, we have to pay our contribu-
tion in gold, which means in hard
currency. Even the fineness of the
gold is stipulated. In that respect,
how far it will affect our foreign ex-
change position, that alse has to be
gone into before we become full-
fledged members of the Association.
Otherwise, it this burden is also im-
posed on us along with the burden of
purchasing capital goods from hard
currency areas it will fmpose heavy
burdens on the finances of the country
and consequently on the tax burden
of the people. As far as payment in
rupee is concerned, as it is, we do
not wisualize much difficulty but how
far it will be helpful to us in the long
run is yet to be assessed.
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Apart from that, when we consider
the membership of the Association
we have to remember that other
members of the Association also have
their own say. Although it is stated
here that all members have equal
shares in voting, there is a provision
made in the Articles of Associatinn
that a member by paying more will
have more votes than an ordinary
'member who will have only 500 votes
in the meeting of the board of direc-
tors. That means, any State which
is able to contribute a very huge
amount other than the stipulated con-
tribution will have a much more
effective say, effective wvoice, in the
decisions- taken by the board. And
in order to control, in order to have
a controlling voice in the affairs of
the Bank, may be some countries
which are very rich, which can afford
to pay, may contribute much more
than the stipulated contribution and. ..

Shri B. R. Bhagat: The contribu-
tions are fixed.

Shri Warior: No, there is an agree-
ment here...

Shri C. R. Paftabhi Raman (Kum-
bakonam): The USA's contribution
to the United Nations is much more
than ours, more than even that of
UK. But they are all fixed contribu-
tions.

Shri Warior: It is not fixed as such.
There is a fixed limit for eligibility
of membership. Over and above that
they can contribute.

Shri B. R. Bhagat: How is that?

Shri Warior: Once we become a
member. . .

Shri B. R. Bhagat: That has nothing
to do with the wvoting power, The
additional subscription has nothing to
do with the voting power.

Shri Warlor: I hope the Minister
will go into that matter.

Shri B. R. Bhagat: I have gone into
that.
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Shri Warior: We may not ignore
that provision because it will give us
more voting power. Although I have
not mastered the whole agreement
when I went through the agreement I
found that over and above the stipu-
lated contribution for eligibility of
membership there is a  provision
made that any member State can
contribute more and for that addi-
tional contribution it will have an
additional vote, more than the 500
votes stipulated there. That is pro-
vided for. As such if Great Britain,
France, or for that matter United
States or any such country which is
very rich and which can contribute a
higher amount than what is specified
for becoming eligible for membership
I do not know how control will go on
and who will control it more and more.
15 hrs.

Also, there are very good under-
standings about this that we will have
more lenient termg of interest and
more gpreaded-over years, from 30
to 45 or 50 or over two generations.
All those things are there, But who
will decide it? That is the main
point which we have to consider and
in that respect we have to look into
the ‘provisions much more closely. If
the votes are the same whatever be
the contribution and how much
money is invested by any country,
with all that the international set-up
is such that some parties can control
it. With all that we cannot make
provision for that. If all the members
have an equal number of votes there
is no disputing the fact that all are
equal. But if any member has more
votes than any other member, then
the thing has to be looked into more
carefully.

Apart from that, the set=up is such
that it gives much ground for appre-
hension in that that this money float-
ing in the form of loans or grants in
these countries may create some very
good ground for trouble. As we see
these loans had been going to several
countries and not only to India.
Wherever these Reconstruction loans,

SRAVANA 25, 1882 (SAKA) Development Asso- 2742

cigtion (Status, Inmunities
and Privileges) Bi'.

Monetary Fund loans, Finance Cor-
poration loans have gone, in most of
the countries in the under-developed
world we have had turmoil, confusion
and political instability. We do not
feel that India will all of a sudden go
that way, but at the same time suffi-
cient caution must be taken at this
juncture when we are entering into
a new venture. We are already a
member of the Reconstruction Bank.
This is a new venture. If we cannot
avoid it because membership in both
the associations is automatic, we can-
not aveid it. But in this rospect we
can avoid it if we want. I do not
say that we should avoid it. but going
into the merits of the whole question
if we want we can avoid it. At this
juncture before adopting this Bill and
before adopting the agreement, we
will have to go into this question
more carefully. On the face of it it
is very good that we are getting loans
and grants, but at the same time we
should consider the hold that we give
to those who are lending although it
is in the name of an international
organisation. How international orga-
nisations are functioning is another
question. That question must be
more particularly attended to. That
is the only observation that I have to
make as far as this is concerned.

As far as the Bill is concerned, there
are wide immunities provided in it
Naturally, it is only an adaptation of
the earlier Act. As far as these banks
are concerned, we have given immu-
nities to all. Tf these immunities are
provided for, the gquestion will arise
az to who are the persons coming in
although they are coming in in the
faorm of officials, directors, governors
ete. of the banks and how far these
immunities will help them not only to
function as officials of the bank but
also to interfere in the internal affairs
of our country. That is a very serious
cituation specially in  view of the
international set-up at present. This
question has been coming up every
now and then in many forms. If at
all we have adopted a certain sche-
dule of immunities in relation to
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other institutions already, we ca.n‘a]so
consider at this juncture whether all
those immunities are necessary or not.
We can, if necessary, curtail certain
immunities and restrict the activities
of these officers and others coming
into India and thereby not hindering
them in their official duty, but at the
same time avoiding any chances for
them to interfere in the internal affairs
of our country.

Not only that, when immunities are
given to outsiders coming into India
so much, our people will also clamour
and say, “Why not we also be immune
from so many restrictions, legal ques-
tions, legal harassment and all such
things?” If we cannot avoid, natural-
ly we will give immunity to these
functionaries, but at the same time it
must not be 30 wide and so elaborate
as it is provided for in this Bill.

That is all the observation that I
have to make,

Shri C. B. Pattabhi Raman: Mr.
Chairman, Sir, India will be a signa-
tory to the Agreement. Article VIII of
the Articles of Agreement deals with
status in the International Develop-
ment Association. Section 10 of that
article requires each member-country
to take ‘uch action as is necessary
in his own territories for the purpose
of making eTYective in terms of iis
own law the principles set forth in
the article. A time-limit is given and
India has to .ign the treaty and to
give effect to it, T think, before the
end of the year. In that direction
we have ‘o take sleps.

International organisation, as has
been stated quite often, is still in it:
infancy and many changes will be
seen in the near future. Within a
decade ‘there has been a complcta
‘change in the position. The legal
position and the legal personality of
international organisations was merely
a subjent of speculalion until the
o‘her day on which there was little
well established positive law insofar
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as these internationa] organisations
are concerned.

I wish to give some instances from
a well-known book The Common Law
of Mankind by Wilfred Jenks where
he narrates the position. He states—

“Within a decade there has
been a complete change in the
position.”

He refers to the period between
1948 and 1958.

“I* has become a matter of
vommon form for the constitu-
tions of international organisa-
tion: to contain clauses confer-
ring legal personality or some
measure thereof; two general
insiruments on the status of inter-
national organisations, the con-
ventions on the privileges and
immunities of the United Nations
and of the specialised agencies..”

They are the W.H.O.,, F.A.O. etc.

Shri B. R. Bhagat: LD.A. is also a
specialised agency.

Shri C. R. Pattabhi Raman: As the
hon. Minister has pointed out, I.D.A.
is also a specialised agency. He goes
on to say—

“, ...and various regional

in truments, contain more general
provisions recogniting the legal
personality of international orga-
nisations; and municipal legis!a-
tion...."

When they say ‘municipal legislation”
they mean the State legi lation. indian
legislation vis-a-vis international
organisations will be calied municipal
legislation.

. ...and municipa! ‘:zislaiion

on the subject has been adopted
in a -ubstantial number of coun-
tries. In like manner, the privi-
leges and immunilies of inter-
national organisations, which only
a few vears ago rested in  the
maiority of countries on an un-
certain basi: of analogies with the
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customary law of diplomatic
immunities, have been formulated
and defined on a new functional
basis. The constitutions of most
international agreements now
contain some genera] provision on
the subject. The Conven'lon on
the Privileges and Immunities of
the United Nations has now
received forty-nine ratifications..”

1 want to assure my hon. friend,
Shri Warior, that 49 countries by 1958
have ratified it.

“....that on the Privilege; and
Immunities of the Specialised
Agencies has already received
twenty-three ratifications and
fur.her ratifications are in pros-
pect...... Further provisions con-
cerning international immunitie
are contained in the agreements
which it has become the practice
of the Uni‘ed Naiions to make
with governments ccncerning the
arrangements for particular inter-
national meetings to be held or
activities io be organised on their
tercitory, and in a wide network
of technical as i1stance agreements
concluded by both the United
Nations and the specialised agen-
cies. These provisions are now
reflected in the municipal legisla-
tion of a large number of coun-
trie .

Therefore it is too late in the day
now to say that we can bargain for
beiter terms or for that matter even
pull out of these agencies. India is
8 much respected member in the
international organisations and if
any:hing she is taking a leading part
not only in the Afro-Asian belt but
alco in world affairs so far as these
iniernationa) organisations are con-
cerned.

With regard ‘o immunities -ome
reference was made. Apart from
personal immunities the right to sue
and be sued is always there. The
United Nations ha: instituted legal
Procesdings in ine case of a Nuluber
of countries including Belgium,
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Canada France, Netherlands, Syria,
thgr United Kingdom and the US.A.
and decisions upholding the right of
suit of United Nations have been
given. In fact, we are all striving
towards a world government and a
common law for all mankind.

These are the beginnings. We
should not delude ourselves into
believing that we have gone far. We
have not gone far. With the nuclear
weapons hanging over our heads we
have gone very little ahead. But
these beginning: are good and happy
beginnings, and we are hoping that
this law will crystallise into a regular-
law.

As I said in the very beginning,
the international organisation is still
in its infancy. The future will have.
to see many more changes.

I will only end up with a prayer.
In international as in national life,
lega! and institutional progress are
independent; only the parallel deve--
lopment on a unver al basis of inter-
national law and international organi--
sation, and their constant reinforce-
ment of each other, can make possible,
in a world of nuclear danger and
boundless opportunity, the good life
which will enable the individual
citizen to do justly and to love mercy
and to walk humbly with his God;
and this, in the lat analysis, is the
ullimate object of all law and of al?
political action.

We must have many more of these
agencies. I do not wish to classify
our country merely as an under-
developed country. It is highly deve-
ioped in many aspects. It is giving
a lead, and the entire African Con-
tinent is looking to us for a lead im
these matlers. And it will be omy
too eager to give effect o these
agreements which not only bring into
existence in our own coun'ry a mun:-
cipal law dealing with international
organisations and al o speciali.ed
agencies ol the Unied Nations but
which -wil broaden our cutlook and
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bring us into contact with many
peoples of the world and also improve
our own social conditions.

With the e words I support the
Bill.

Shri Supakar (Sambalpur): I wish
to deal mainly wilth the question of
the delegated legislation aspect of the
Bill. Although it has been stated in
the Memorandum appended to the
Bill that “the delegation of legislative
power is thus of a normal type”, my
humble submission would be that it
is very abnormal.

Now, what is the scheme of this
Bill? The main operative part is the
‘Schedule itself. And that is the
fundamantal aspect of the fundamental
policy which we are going to adopt,
with certain modification which is
embodied in clau'e 3 of the Bill. The
Bill says tha'! the Schedule will be
adopted subject to the modification
provided in clause 3(1). Therefore
we see that if we wish to make any
amendment of article VIII without
coming to this House for taking its
approval, then it may be in the
nature of abdicating a part of our
function to the executive.

The fundamental principle of dele-
gation of legislation is that the legis-
lature cannot delegate to any other
authority the power to modify any
existing or future law in essential
feature, so as to involve a change in
policy. What is the escential feature
of the Bill? The legislation .ays that
the Schedule 2s modified by clause
3(1) will, as soon as this Bi¥ is
passed, be the law of the land. That
means that certain person: and cer-
tain aouathority will enjoy certamn
immunities and certain privileges.
And ‘he only restriction is provided
in sub-claues (a), (b) and (e¢) of
.clause 3(1).

But under sub-clause (2) of clause
3 we find that “the Central Govern-
ment may, from time to time, by
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notification in the Official Gazette,
amend the Schedule in conformity
with any amendments, duly made
and adopted, of the provisions of the
Agreement set out therein.” It means
this. Article VIII gives certain
immunities and privileges to the
authority and persons connected
therewith, and if that authority
amends the Schedule, giving a higher
statu- or greater privileges or immumn-
ties to those authorities or persons
concerned, then it will not come to
the House in the shape of an amend-
ment to this Bill. On the other hand,
the procedure pre cribed here is that
the Central Government will incor-
porate those amendments to the Sche-
dule in a notification to be published
in the Official Gazette, and clause 5
of the Bill provides that “every noti-
fication issued under gub-section (2)
of .ection 3 and every ru.e made
under section 4 shall be laid as soon
as may be after it is issued or made
before each House of Parliament
while it i: in session for a period of
thirty days which may be comprised
in one session or in two successive
sessions and if before the expiry of
the session in which it is so laid or
the session immediately following
both Houses agree for making any
modification in the notification, or as
the case mayv be, in the rule, or both
Houses agree tha: the notification or
rule should not ube issued or made,
the notification or rule shail there-
after have cffect only in such modificd
form or be of no effect, a: the case
may be, so however, that any such
modification or annulment shall be
without prejudice to the wvalidity of
anything previously done under that
notification or rule.”

So far as the rules are coincerned,
I would submit that the Central
Government is perfectly justified in
framing it: own rules or making
certain amendments and bproviding
that if the House gives notice of any
amendments about lhe desirability or
undesirability of such amendments,
then it may take such steps gg it thinks
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fit either to disapprove or approve of
such rules or modify the rules as made
by the Central Government.

15.17 hrs.

[Surr JAcANNATHA RaAO in the Chair]

But so far as the amendment of the
Schedule, that is to say Article VIII
is concerned, which, I submit, is the
essential feature of this Bill and which
incorporates the principle of this Bill,
this cannot be modified by a mere
notification and asking the House
either to approve or to disapprove of
it unless, I would submit, that amend-
ment is brought before this House.

I would point out a very interest-
ing feature about the provision of
amendment of the articles of the
Agreement of the International Deve-
lopiment Association. I draw your
attention to the way in which amend-
ments to these articles can be made.
Clause (a) of Article IX says:

“Any proposal to introduce
modifications in this Agreement,
whether emanating from a mem-
‘ber, a Governor or the Executive
Directors, shall be communicated
to the Chairman of the Board of
Governors who shall bring the
proposal before the Board. If the
proposed amendment is approved
by the Board, the Association
shall, by circular letter or tele-
gram, ask all members whether
they accept the proposed amend-
ment. When three-fifths of the
members, having four-fifths of the
total voting power, have accepted
the proposed amendments, the
Association shall certify the fact
by formal communocation address-
ed to all members."

This is the machinery provided for
amending the articles of the Agree-
ment. It is just pocsible that our
country may be in the minority of
two-fifths. We know, whatever be
the status, immunities gnd privileges
provided to these international Asso-
ciations, because we have a certain

784 (Ai) LSD.—T.
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programme, we have our Five Year
Plans and we have other difficulties
especially with regard to foreign
exchange, sale and other things we
provided certain safeguards. For
example, we have specially provided
in clause 3,

“....nothing in section 9 there-
of shall be construed as

(a) entitling the Association to
import into India goods free of
any duty of customs without any
restriction on their subsequent
sale therein; or

(b) conferring on the Associa-
tion any exemption from duties
or taxes which form part of the
price of goods sold; or

(c) conferring on the Assocla-
tion any exemption from duties
or taxes which are in fact no
more than charges for services
rendered.”

We know that we are not in the
strict sense of the term a free trade
country. We have so many restric-
tions about imports, especially of
luxury goods. Therefore, if we pro-
vide certain restrictions to the articles,
when in future, any amendment is
made in this article, we should not
leave it to the Central Government
to approve or modify such amend-
ment without coming’ before this
House.

I will just compare the provi-ions
of this Bill with the International
Monetary Fund and Bank Act, 1945,
with the latest amendment, as modified
up to 1st March, 1960. Although we
find that article 8 of the present Bill
is there also in the International
Monetary Fund and Bank Act of 1943,
we find that we have not given such
wide power to the Central Govern=-
ment, to the executive authority of
our country, to make any modifica-
tion in the Schedule itself. We see
there that the Central Godvernment
will make rules and make any modi-
fication in the rules and when any
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amendments in the rules are made,
they will be laid before Parliament
and Parliament will make such modi-
fications as it thinks fit. So far as
the severa] sections of the article are
concerned, they are the same here
ag there and in the Act of 1945. We
had also certain modifications by that
legislation to the status, immunities
and privileges as provided in the
corresponding Schedule thereof. There,
we do not find that the executive
authority has been given any authority
to make modifications in the Schedule
itself, 'Therefore my submission
would be that it is not competent for
us to delegate this power to the
executive authority.

Following from this, the question
arises, when we have delegated this
power to the Central Government,
what happens when we wish to make
certaln amendments in the article
itself, The amendment that is agreed
upon by the International Association
itself under the relevant clause for
amending articles, gives authority to
the Government, if it thinks fit or if
it thinks it acceptable, to make cer-
tain amendments. Can these things
be incorporated in the Act itself
without any fresh amendment? My
submission would be that it is mnot
competent. I hope the Government
will seriously take this matter into
consideration.! That is the purpose for
which I have tabled two amendments
which seek to separate the authority
of amending the rules from the
authority given to the Central Gov-
ernment to change the sections of the
article itself. My submission would
be, whenever it is necessary to change
the different sections of the article,
Government must come before this
House and seek its mandate to make
alterations or modifications if neces-
sary.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Mr. Chair-
man, the House is to be congratulated
on finding you in your present role
and I welcome you.
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I have no desire whatever to cross
swords with my hon. legal friends. I
would be, for the first time in my
Parliamentary life, willing to accept
what has been put in the memo that
delegation of legislative power is of
a normal type. As far as this parti-
cular Bill is concerned, I would accept
their assurance. I feel, Independent
India is committed to a particular
role, national and international. Hav-
ing decided to develop beyond its
natural tempo, beyond its own
strength, with international help, it
has been caught up in the maelstorm
where it has to go round and round
and round, where the pattern is in-
escapable, inevitable. It is good that
we are in the outer periphery of this
maelstorm so that we do not get
ducked in but we do not get on to the
centre. We have deliberately decided
on a particular tempo of development,
particularly industrial development.
If we wish to maintain that tempo,
we have no choice but to mortgage
ourselves as it were to the rest of the
world, red, blue, white, whatever it
Is according as it fits us. It hurts me
every now and then when I hear a
certain section of this House making
an attack on a particular campus. I
think we should have manners good
enough to be thankfu] for whatever 13
being done from whatever quarter,
because it iz a choice we have made,
it is not something that has been
thrust upon us. We as a country, as
an independent country, have made
up our minds that we shall go ahead
faster than we could have on our own
momentum. That being the case, I
submit there is very little scope for
discussion in this.

In the international forum we have
to conduct ourselves with inter-
national grace. If we find that we
have to be in this International Deve-
lopment Association, then are we
going to be different from the re-t of
the other members? Let us make up
our mind. Do we want to go ahead
or do we not; are we going to be
unique and the rest of the world is
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going to be on a different type of
membership in an international asso-
ciation or organisation, be it a bank
or be it anything else? We cannot
have it both ways. We have to be
like the rest of the world because we
are convinced, I think quite rightly,
that it is for our own good, because
if our planning has to succeed, we
have to be dependant on the outside
world to a large extent.

There is one clarification that I
would like to have from the hon.
Minister. Looking at section 8 of the
Schedule, it is not exactly clear what
is meant by “employees of compar-
able rank of other members”. I would
like to have a little more light thrown
upon this because ILD.A. is an inter-
national organisation, and it can have
on its personnel, officers, executives
and the like, anybody, even people
we disapprove of. In the UN. for
instance, we have South Africa,
Portugal or any other country we do
not think very well of. In an inter-
national association like this, we
might have personnel whom we dis-
approve of. 1 am not thinking so

much of the top men, because here

it seems even a chaprasi will
enjoy diplomatic privileges. It
applies to all employees. I know

the other expression follows “of com-
parable rank”, I have not overlooked
it, but I would like my hon. friend
over there to satisfy me at least. If
others do not need any satisfaction, it
does not matter, but I would like per-
sonally to be satisfied that this type
of status, immunities and privileges
to employees is accorded in the case
of other international organisations
also, and is not peculiar to this case
alone.

I would not have intervened but for
my wanting this little clarification, be-
cause, recently in the Indian press
certain news has been appearing which
seems to have made headlines even
in our House here. 1 know matters
of that sort can be magnified.

1 wholeheartedly support this Bill.
I fegl that we should grow up and
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shed the childish misapprehensions we
seem to be obsessed with every now
and then, because I do feel we have
to march ahead, and the rest of the
world is there willing to help provid-
ed, if I may say so, there are certain
securities and safeguards., I think a
Bill of this sort really requires very
little discussion. I support the Bill,

Shri Sadhan Gupta (Calcutta East):
Unfortunately, we have not been given
sufficient material which we ought to
have been given in order to appreciate
the implications of passing a Bill of
this kind. We have got the agree-
ment itself, but that does not give us
sufficient insight into the implications,
economic and political, neither less in
importance than the other.

From the economic point of view,
we would have very much liked to
know to what extent we hope to
benefit from our entry into the Inter-
national Development ILoan Associa-
tion. I have some apprehensions be-
cause of past experience. We have
had loans from countries, from the
USA and others, in respect of which
we have been tied down in our pur-
chases, we have not been allowed to
utilise those loans in a manner most
advantageous to us. Will the came
thing happen here?

The second thing is regarding the
question of woting power raised by
Shri Warior. I find that in respect of
the initial contribution, each country
has 500 wvotes, and then in respect of
every 5,000 dollars of the initial con-
tribution they have one vote. This
means that the NATO Powers will
control practically the overwhelming
majority of votes. The USA will have
some 64,000 votes, Britain about 26,200,
France about 10,600 and West Ger-
many about 10,600 and the other
NATO allies will also have propor-
tionate votes, so that there is no
doubt that the NATO Powers by
themselves will control the over-
whelming majority of votes. This is
not all. In addition to this, if any
Power makes additional contributions,
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it will have additional votes and the
-additional wvotes will be determined
by the Board of Governors. To coun-
ter this, India has only 8,000 votes,
Indonesia about 2,000 and so on.
Therefore, we will be nowhere in the
picture. This shows that the so-called
benefactors, the NATO Powers, will
be in complete control of the Associa-
tion and will dictate their own terms.

Economically, this may be very
good capitalist business, but we have
to see what implications it may have
for us, because we can certainly ex-
pect to get the worst of it if any con-
flict arises between us and the NATO
Powers. To what extent are we like-
1y to get the worst of it, to what ex-
tent is this going to militate against
us, and to what extent we are likely
to benefit from it? That is a question
to which we get no answer from any
document, nor has the Government
thought it fit to enlighten us on this
point before coming to us with a
legislation to grant certain immunities
to employees of the loan association.

‘That iz as far as the economic as-
pect 1s concerned. Politically I have
some of the greatest apprehensions.
There 1s no doubt that although we
believe in the policy of non-alignment
and so on, certain Powers, the NATO
Powers for instance, do not like this
policy. That is very clear. They have,
in the past, shown an interest in the
affairs of the country, which is not
very palatable to us. We have, for
instance, certain differences with
Pakistan. And at least the leading
NATO Power is very friendly with
Pakistan and is strengthening Pakis-
tan's Army even though she is aware
that that strength may be used against
us. To this extent, they are oblivions
of our interests. And it is not only
that. We have seen during the Naga
troubles how certain national of theirs
have shown very undue interest in our
‘affairs and have created complications
in Nagaland.
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Now, we are seeking to give im-
munities to their employees and the
employees of the association which
will be controlled by them. Let there
be no mistake about it. In regard to
this immunity, is there any danger
that at crucial moments, at critical
times, we might be swarmed with im-
munised employees, of the Association,
ostensibly on the work of the Associa-
tion, yet with their immunity, able to
infect our country with disorder, if
necessary, or attempt to infect our
country with disorder, while they
escape with prophylactic impunity?
We would like to know whether there
is any such possibility. If there is any
such possibility, what is the security
against this? Is there any limit {o the
number of employees they can intro-
duce in the country with immunity?

We can understand such immunities
in the case of Embassies and other
diplomatic representations. There, the
immunity is restricted to the Ambas-
sador and his family, and to some em=-
ployees of the Embassy, who are not
likely to number wvery much. But
what do we expect by way of the
number of employees coming from
outside with these immunities? These
are questions, both of an economic
and of a political nature, that need
to be answered. We need to know
how much benefit we expect to derive
from the Association, what interest
we shall be charged on the loans given
to us, what kind of say we shall have
in the affairs of the Association,
whether that will represent anything
different from what is reflected by the
voting strength, whether we hope to
be able to influence the Association,
in spite of our very limited number
of votes and whether the benefactor
members who control the greatest
number of votes will not shape the
affairs of the Association in such a
way that the wunderdeveloped coun-
tries will not be able to derive much
benefit, or will be at a disadvantage,
although they will be compelled to
take loans because of their need, and
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so on. Those are the economic gques-
tions that arise. Politically, the ques-
tion that arises js this, What is the
guarantee about our security? What
is the restriction on the number of
jmmunised employees that can be in-
troduced into our country? And what
control can we have over them, when
we are granting them immunities?
These questions need to be answered,
if we are to serlously think of approv-
ing a measure of this kind.

Shri A. C. Guha (Barasat): I do
not think there is anthing to oppose
a Bill of this nature. There may be
minor differences about details, but,
in general, the country and this Housc
are both committed to international
aid, or even foreign aid from different
countries.

Only a few days ago, in this Session,
there was a discussion on the indus-
trial policy of Government. When this
question also was discussed, my hon.
friend Shri Tangamani who initiated
the debate on that day took strong ex-
ception to foreign aid coming through
private sources, for private parties
making investment in India, that is,
foreign private parties. But he did
not object to Government-to-Guvern-
ment aid, nor did he object to any
aid coming from any international
body. So, I do not know how my
hon. friend opposite can now take any
objection to the formation of a body
of this nature.

We have been receiving aid from
different Governments and aiso trom
international bodies such -ag the In-
ternational Bank for Reconstruction
and Development and International
Finance Corporation. But this body
which is being formed now is with a
particular purpose, namely to give
some other facilities to the under-
developed countries. The terms of
the aid from this body would be
easier than from the International
Bank for Reconstruction and Develop-
ment,

Shri B. R. Bhagat: And also long-
term.
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Shri A. C. Gubha: I think it has
been stated that the terms should be
easier and also flexible to suit the
foreign exchange position of the coun-
tries in which the money is to be
invested. This means that the rate of
interest will perhaps be lower. At
least, we can expect that from the
wording of the agreement. It may
also be that the repayment may be
spread over a longer period. The
International Bank operates more or
less as a banking concern with restric-
tions and regulations of its own, but
this body is formed to circumvent
those restrictions and regulations so
that aid may be given 1n a more
flexible manner to the under-develop-
ed countries. So, from that point of
view, I think that any aid coming
from this body now being set up will
be preferable to any aid coming either
from the International Bank or from
the USA Bank, namely the Export-
Import Bank, or even from any other
Government.

In this House, on many occasions.
objection has been raised about the
rate of interest charged on any aid
that we receive from foreign count-
ries, particularly, the rate of interest
on deferred payments.

Maharajkumar Vijaya Anand (Visa-
khapatnam): May I peoint out that
there is no quorum in the House?

Mr. Chairman: The bell is being
rung—Now, there is quorum. The
hon. Member, Shri A. C. Guha, may
continue his speech.

Shri A. C. Guhba: I was saying that
any aid coming from this body would
be preferable to any aid coming from
other bodies, because it is expected
that the rate of interest would be

}o_wer here, and the other terms also
will be easier.

I would like to draw the attention
of the House to the first article deal-

ing with the purposes, which reads
thus:
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“Providing finance to meet their
important development reguire-
ments on terms which are more
flexible and bear less heavily on the
balances of payments than those of
conventional loans.”.

So it is clear that it will be possible
for any under-developed country 1o
get loans or aid on easier terms.

Then objection has been taken to
the NATO Powers dominating this
body. I cannot understand how the
question of the NATO Powers comes
here. This is a financial body and as
far as I find, the Communist Powers
are not members of this body. I think
they have withdrawn also from the
two parent bodies, the International
Monetary Fund and the International
Bank for Reconstruction and Develop-
ment. So they are not in this body.
So in any case this body is dominated
by, what my hon. friends opposite
would call the Western Powers—be-
cause the other Powers have decided
not to join this body or its two
parent bodies.

Then as regards the choice of mar-
ket, it has been said that in the case
of some foreign aid, we have not been
able to make purchases from any mar-
ket on advantageous terms. I think
that was only in the case of some
aid coming from the Export-Import
Bank of America. But I do not think
any such restrictions can be imposed
or would be imposed in the aid
coming from this body or other inter-
national bodies.

While welcoming this Bill, and the
formation of this body, I have to men-
tion some points on which I think
Government should be somewhat care-
ful. The hon. Member who preceded
me has also referred to the voting
arrangement in this body. I feel there
should have been some restriction on
the voting strength of richer coun-
tries. That principle has been accept-
ed by this country. In all corporate
bodies, there has been some restriction
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put on the voting strength of any
shareholders. They cannot vote
according to their own shareholding.
I think in this body the USA, UK and
France would control more than 50
per cent of the votes. That is not a
very desirable thing. It is not a ques-
tion of any politics or any military
alliance group coming in; it is a gues-
tion of the under-developed countries
having their proper say and hearing
in this body. So I feel that there
should have been some restriction put
on the voting strength of countries in
this body. This body is intended to
help under-developed countries. So
these countries should have a real say
in the management and deliberations
of this body. Under the present voting
arrangement, they will have neither
of these opportunities.

Then it has been said that this body
can also give aid to private entities,
that is, private parties in India or any
other member countries. Of course,
it has been stipulated that no aid will
be given except with fhe consent of
the Government of the member coun-
try. ",

Shri B. R. Bhagat: That they should
know.

Shri A. C. Guha: The clause is there
to the effect that no aid is to be given
to any private concern or gven a State
Government except with the consent
of the Government of the member
country. But still as regards any
aid given to any private parties, Gov-
ernment should exerise some careful
serutiny. They should be quite vigi-
lant in seeing that this aid may not
be utilised for concentration of fur-
ther wealth or production potentiality
in fewer hands. So as far as possible,
this aid should not be utilised for
private parties but should be given to
Government or at least semi-govern-
ment bodies, Government corporations
included. Ewen if it is given to any
private party, the Government should
see the objects of that investment, as
to how far the people will be bene-
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fited by that investment. I think the
other day an hon., Member said—not
in this House or in a Committee—that
rayon is not such an important thing
for which we should get foreign aid.
1t is true that we should not have got
any foreign aid or loan for the manu-
facture of rayon. Similarly, for
such unimportant items, this aid
should not be utilised by any private
entrepreneur here,

Then this body will be entitled to
give aid also to State Governments.
The language is somewhwmt vague, but
I think it would mean that they can
give aid even to State Governments.
Here also the Central Government
should exercise some vigilance. In this
House on many occasions, a doubt has
been expressed about the efficiency
and efficient management of con-
cerns of the State Governments.
Even the aid given by the Central
Government to the State Governments
is not properly utilised. That is the
general feeling in this House, at least
a major portion of the House. So
when any aid is given to a State Gov-
ernment, that should also be properly
scrutinised by the Central Govern-
ment.

We should remember that any aid
given either to a State Government or
to any private party will have to be
guaranteed by the Central Govern-
ment—by the Government of the
member country. Whatever loan is
given to the State Governments or to
any private party, the Central Govern-
ment wil] have the ultimate responsi-
bility for repayment. So I hope the
Government will exercise strict
scrutiny even in case of any aid
coming to a State Government, and
particularly so in the case of any aid
coming to private parties.

I very much welcome the provision
of obligation to malntain the value of
the curreney of the member country.
If the currency depreciates, then the
member country wil] have to make
good the loss. I think it is a salutary
Provision. So every member country
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would be careful to see that its own
currency may not depreciate not only
in the international market but also
in the internal market. It has been
specifically stated that the value of
the money in the internal market will
be taken into consideration, and if it is
depreciated “to a significant extent”
within that member’s territories the
member will have to make good that
loss to the Fund.

It has been stated that this Associa-
tion will publish several reports and
other things. I hope Government will
see that all these reports are laid on
the Table of the House and sufficient
number of copies placed in the Lib-
rary. On the eve of the introduction
of this Bill, we tried to get some
literature. We could not get anything
even about the International Monetary
Fund or of the Bank except their an-
nual reports. After two or three
reminders, the Government had sent
in gsome copieg of this literature and
then only we have been able to get
some jdea of what this body is going
to be. All these reports can, if neces-
sary, be reprinted in India—I think
this booklet also hag been reprinted
in India—and sufficient number of
coples placed in the Library and also
laid on the Table of the House.

16 hrs.

With these words I commend this
Bill for the acceptance of this House,
but I hope Government will be care-
ful about the points mentioned by me
and other hon. friends, Before con-
cluding, I would again ask Govern-
ment to see if the voting arrangement
can be modified in any way. The
under-developed countries, for whose
benefit this Association is going to be
established, should not be kept in a
negligible minority in the delibera-
tions of this Association. The under-
developed countries should feel that
they have a right to make their posi-
tion clear and that they have a right
to have a proper hearing from this
Association. Unless they have got
sufficient voting power that right has
to be taken as being denied. So, I
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hope Government would see, if it is
Possible, to modify the voting arrange-
ment of this Association.

Shri B. C. Kamble rose—

Mr. Chairman: The time allotted
for this Bill is one hour and we have
already exceeded that time. I am

sorry I cannot accommodate the hon.
Member,

Shri B. C. Kamble: I won't take
much time, Sir. Only a few minutes.

Mr. Chairman: Yes,

Shri B. C. Kamble (Kopargaon):
Mr. Chairman, Sir, there is an un-
derlying principle in this Internation-
al Development Association; and 1
would like to lay emphasis on the
limitations. It is said that it shall be
even for less developed areas of the

world. There would be some specifie
Pprojects.

- With regard to our Programmes, the
agricultural credit Programme or a
group of projects in our development
Programme we may have special eir-
cumstances and specific projects, I
am emphasising this because there
are similar instances with regard to
our administration of the scheduled
areas. I am referring to the report
of the Backward Class Commission.
Almost the same Purposes are there
but they are not implemented. The

Backward Classes Commission has
pointed out in its report.. ..., ..

‘Shri B. R. Bhagat: What has all
t:hat to do with this Bill?

+.Bhri B. C. Kamble: In the same
way, my point is if there is any co-
ordinated plan with regard to these
specific projects as suggested in this
agreement........

Shri B. R. Bhagat: There is no pro-
ject except that they will be high
development priority projects.

Shri B. C. Kamble: It has been
mentioned that there are no projects.
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If there are no projects why should
we take from this Fund and why
should our country be a member,
There should be projects and when
certain formulations are made they
should be placed on the Table of the
House also. That is why I suggest
that representatives of the less deve-
loped areas should be associated with
this Association. You will have 1o
define what less developed areas are.
Because people are less developed are
the areas less developed? Less deve-
loped areas of our country should be
defined. In the same way as less
developed countries are associated
with this the less developed people
should also be associated with the
functioning of this Association.

Secondly, there are certain immu-
nities which means that the law of
the land, to the extent of the Sche-
dule, will not be applicable to this
Association. It may be a good prin-
ciple; 1 am not opposed to it. But, I
am afraid that the Constitution will
have to be amended. So far as the
immunities with regard to legal pro-
cess and searching are concerned,
suppose there is some property of this
Association which is stolen. If it is
made that it shall be immune from
any process of searching, it cannot be
searched. That will be the position.

My friend Shri Jaipal Singh has
pointed out that if there are em-
ployees they will be immune from
any legal process. That is to say,
whatever’ may be their status, they
will be immune. Therefore, certain
complications may arise, and I submit
it may even involve an amendment of
the Constitution. We are not oppos-
ed to it; but that is the lacuna which
I want to point out.

Shri B. R. Bhagat: Mr, Chairman,
Sir, but for the two hon. Members
whose political and economic angles
are very well-known, it is most grati-
fying that the whole House or the
hon. Members who have spoken, have
given their valuable support to this
Bill. I am very grateful to them.
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The two hon. Members who have cho-
sen to oppose this otherwise simple
and innocent measure have rather
given vent to their political ideologies
than going into the merits of the
measure,

Shri Sadhan Gupta: National secu-
rity is not your ideology.

Shri B. R. Bhagat: [ wiil take note
of their chief objections later on.
But, 1 would like to deal, in the be-
ginning, with some of the specific
issueg and objections which have been
raised.

Shri Supakar speaking elaborately
about the provisions of the Bill said
that Government should not be given
power to amend the Schedule by no-
tification and said that in the Fund
Bank Act of 1945 no such power ex-
isted. But, he conveniently forgets
that only in the year 1958 when the
International Finance Corporation Act
was passed we had similar provisions
in that when we gave the immunities
to the employees of that Corporation,
and a juridical] personality to the
Corporation. The fact of the matter
is that that particular immunity and
benefits conferred on the Fund Bank
were given through an Ordinance
which wag later on converted into an
Act. That shows that it must have
been done in extraordinary circum-
stances.

Later on, as our legislative experi-
ence evolved and our practice about
delegation of legislative powers also
expanded, based on that experience,
we evolved a pattern of our own dele-
gating legislative authority to Gov-
ernment. According to that we have
given such delegation in most of the
Acts where such measures were re-
quired. Because of that we have
similar provisions in the 1958 Act
giving similar powers to another spe-
cialised agency of the United Nations,
the International Finance Corporation,
We have followed the same practice
here. I think the House will agree
that the delegation of such powexs,
i it is normal, as the hon. Member

SRAVANA 25, 1882 (SAKA) Development Asso- 2766

cigtion (Status, Immuni-

ties and Privileges) Bill
opposite said, there is no danger in it.
It is convenient and introduces some
element of flexibility in it. The inter-
ests of the people and of Parliament
wre also safeguarded because it has to
be laid on the Table of the House and
the House can always give its direc-
tions about the amendments that
Government might try to effect.

One or two hon, Members spoke
about the voting arrangement in this
organisation. And the hon. Member,
Shri Guha said that something should
be done to modify the voting power.
It is true that because the voting
power relates to the subscriptions,
those who have larger denominations
of subscriptions have larger wvotes.
So, it may be said that countries hav-
ing bigger subscriptions may control
or may have a greater say in the ad-
ministration of such organisations and
because they may be politically or
ideologically inclined one way or the
other, therefore, they may give a
twist in that direction.

This is not a new institution. We
have very valuable experience of spe-
cialised institutions working wvery
efficiently and creditably. We have
no such experience, whether in the
International Bank for Development
and Reconstruction or in the Interna-
tional Monetary Fund or in the later
institution the International Finance
Corporation, of any such element of
politics being introduced. Things
have been judged dispassionately im
the light of economic and financial
background than in the light of in-
ternational politics and much less the
cold war politics. However much we
may like to have more voting power
for the under-developed countries, thel
fact is that the voting power is based
on the proportion in the same way as
it is in the International Bank for
Reconstruction and Development. Tt
is after all an affiliate of the IBRD
and the member-countries which ha\:e
signed the agreement to set up this
Ansociation have voluntarily decided
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.on a particular pattern. When the As-
.sociation has not even started to func-
tion, I have to say that I am not in a
position to give an assurance that in
the near future the voting power will
be greatly modified.

The point made by Shri Warior that
.additional subscriptions would distort
the voting strength is not true be-
.cause the amount of the additional
.subscription, if and when it is decid-
.ed to ask for additional subscriptions,
would itself be decided by two-third
majority of the members, and those
who vote for it will be prepared to
subscribe also.  Secondly, the addi-
tional subscription would be used for
grants. Moreover, even the addition-
al subscription will be in the same
proportion and so the relative voting
power will not be affected. If a mem-
ber-country votes for the additional
subscription and later on does mnot
subscribe, then it foregoes the right
to vote but that is its choice.

There is another thing—what we
<all  supplementary  subscriptions,
When the Association needs supple-
mentary funds, it may call for sup-
plementary resources. That would not
in any way affect the voting power nor
-would it work against the beneficiaries
.of this Association.

Shri A. C. Guha spoke about some
«constructive points, particularly about
the value of the currency andg he com-
mended the emphasis laid in the arti-
cles of the agreement about maintain-
ing the value of the currency and said
that member countries should give due
consideration to it. As a Government,
‘we have been following the policy of
stability of the rupee and it is credi-
table that despite the pressure of in-
flation and development finance we
have been able to successfully main-
tain the value of the rupee. If you
see the value of the international cur-
rencies, rupee counts very high in the
list of currencies whose value over a
period had been more or less stabilis-
ed. We not only believe in that policy
but we, as Government, follow this
policy.
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Now, 1 come to the very general
objections raised against these agen-
cies. The hon. Member, Shri Warior,
who opened the discussion and Shri
Sadhan Gupta asked: what is the
utility of our membership of this As-
sociation or the Bank? Has it done
any benefit to us? If we have an un-
biased attitude and judge things on
merits, we would come only to one
conclusion that these institutions have
played a very significant role in the
reconstruction and development of the
member countries. We have been
given the largest loan from the port-
folio of this Bank—Rs. 315 27 crores.
Rs. 21944 crores had gone to the
public sector and Rs. 95:83 crores to
the private sector. What are the pro-
Jects? In the public sector, they are
the railways, power—DVC and Koyna
—ports and international aviation. In
the private sector, they are: steel—
TISCO and ILSCO—and power—Tro-
mbay—and the ICI., It has been given
to develop the basic industries in the
country. Let us conclude on this
factual statement whether these loans
have gone to build up the basic indus-
tries in the country. Apart from
these loans, the World Bank has been
helpful to us in many other ways.
Through its periodical reports, it sup-
plies statistical and other data about
economic and financial matters. The
annual meetings have been a great
storehouse of experience and know-
ledge as to how to conduct our ex-
change stability and how to conduct
our financial and economic policies
with a view to have development
with stability. From any point of
view—these things of Brettonwoods,
as they are called—the Bank and the
Fund have played a very vital role in
the development of the under-deve-
loped countries. They asked as to
what voice we had India is a per-
manent member of the Fund and the
Bank. We have our executive direc-
tors. In the day-to-day meetings we
exercise very vital influence on the
affairs of this Bank and those who
have cared to know the deliberations
of the annual meetings of the Board of

Governors would see that most of the
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decisions are unanimous. There are
no politics, much less cold-war poli-
tics which the hon, Member deserib-
ed as NATO politics. There is nothing
of the kind. In recent times the World
Bank loans have flown more and more
towards under-developed countries.
In the beginning, it was said that we
must be prepared administratively and
technically to execute the project and
India is now a glowing example; we
have grown administratively and
technically and thus we are prepared
to absorb more and more of the aid.
Similarly, other Asian countries and
African countries had less loans in the
beginning but later on the flow in-
creases. What is the picture today?
Africa got 772 million dollars and Asia
got 1638 dollars. Asia today is the
highest on the portfolio of the Bank.
We cannot say from any point that
the Asian or African countries in whose
name the hon. Members gave vent
to their ideologies have been ignored.
We cannot say that their influence on
the Bank was not there. So from
whatever angle you may look, all the
charges that have been made, the
sweeping charges that have been made
the unintelligent charges that have
been made that our membership of
the bank has not been beneficial, are
totally wrong and I strongly repudiate
them.

An Hon. Member: Choose some
other occasion.

Shri B. R. Bhagat: The hon. Mem-
ber there said that only a part of the
U.N. membership are members of the
Fund Bank. It may be true that a
particular group which has quite a
different policy may not join it. Some
of them were there before. Some of
them were party to the agreement but
later on they thought it fit to keep
away. For that matter it does not
mean that the Fund Bank institution
15 not an international institution and
is being dominated by a particular
Power block. That is not a fact.

One hon. Member said that our
Pavments are to be made in gold. I
do not know whether he meant our
Payments to the Bank or to the IDA.
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Well, so far as payment to the Bank
15 concerned, it is an old story, ten-
year old story and, therefore, there is
not any problem of exchange mvolv-
ed in that. So far as payment to the
IDA is concerned, as I said, countries
like India, under-developed countries,
have to pay only 10 per cent in gold
in five years. I explained earlier that
Rs. 2 crores will have to be paid in
gold in five years and the rest 90 per
cent will be in rupees.

Then the hon. Member said that
because the IDA will give flexible
loans the loans of the Bank are non-
flexible. That is a very queer kind
of argument, because the Bank and
Fund were established some 15 years
ago. The conditions of the world were
different then, the  war-ravaged
world conditions were entirely
different then and it was ex-
pected that the Bank would play a
particular type of role. It is known
that the resources of the Bank, the
money available with the Bank comes
from the market borrowings of those
countries and, naturally, if the Bank
borrows at 5 per cent rate of interest
or 4 per cent rate of interest it can-
not pay less than 7 per cent or 6% per
cent. So its interest itself was more
or less determined by the market bor-
rowings, it was less when the rate of
borrowings from the markets in New
York, London or Zurich or other plac-
es was less and it was more when the
cost of borrowing was more. It is a
banking operation and it has to be
organised as a bank. The Fund has a
special role to play. The Fund looks
after the exchange wvariations. It
takes care to see that stability in the

exchange is maintained and it has
successfully done so.
16.24 hrs.

[Mr. SPEAKER in the Chair]

Then we have the International
Finance Corporation which was creat-
ed specially to take care of loans in
the private sector—not loans as such
but participation which could change
into equities. They participate in the
shares and profit. In our experience
we realised that as the tempo of
development in under-developed
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countries start mounting up it is neces.
sary to create an institution where we
can mobilise and channel our re-
sources on easier terms. Instead of
10—25 year loans it would take care
to give loans on longer terms, 30 to
40 year loans and loans on lower rate
of interest or mo interest at all. It
may give grants as well. The most
important point from the point of
view of under-developed countries,
which suffer chronically from ex-
change difficulies, is that payment
either wholly or in part may be in
the local currencies. So when the
development programme in the under.
developed countries started growing
up this institution was created. There-
fore, it is just a march of the experi-
ment in international economic co-
operation, and as the challenges are
different today the institution created
is different, the terms of loans are
different and other things are differ-
ent., I think in a dynamic economic
situation in the international sphere
the setting up of this institution is a
very welcome sign.

The most important point that some
hon. Members have ignored ig this. I
am glad that Shri Guha has pointed
that out. I want the House to make
note of this because repeatedly from
the Opposition benches—not the
whole Opposition but a particular
group—this charge has been made.
Hon, Members belonging to one par-
ticular political party make this charge
that if we have these institutions
they will interfere in our internation-
al affairs. It has been said that when
we give privileges to the employees
and officers of these institutiong the
“swarm of immunised officials may
roam about in the country and inter-
fere in the politics of the country”.
We have the experience of 12 to 13
years as an independent nation. We
have not found any swarm of immu-
nised officials of these international
agencies interfering in our affairs,

Shri Tangamani (Madurai): How
many are likely to get immunity under
this?
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Shri B. R. Bhagat: We do not know,

but from the experience of the offices
of the International Bank, the Inter-
national Fund and the International
Finance Corporation that are there,
the number is expected to be very
few, insignificant. ~

Shri A. C. Guha: The number here
may be still fewer.

Shri B. R. Bhagat: The number may
be just a few. Therefore, the danger
does not exist. And, as a Govern-
ment we are strong enough to deal
with any such situation. We will not
allow any interference, whatever its
nature may be, from this quarter or
that quarter in this country. We
have a record of that, and we are very
particular about that. But the most
important point relevant about this
particular matter is this—the hon.
Member conveniently forgets that—,
and that iz about the operations of
this loan. May I read a sentence from
article 57 It is said:

“The associations shall not pro-
vide financing for any project if
the member in whose territories
the project is located objects to
such financing.”

Whatever may be the project, whe-
ther it is a private party, State Gov-
ernment, local authority or any other
body, it can only be provided if the
Government allows it, and that is a
sure enough, adequate enough guaran-
tee that whatever funds flow into this
country they will only be for those
purposes for which the economic
policy of the country provide for and
for which the Government and this
Parliament provide for. They will not
go to any other project. I think the
fact that the articles provide for it
shows that there is no intention on
the part of any member country
neither to allow such things nor to
encourage such things. Therefore,
Sir, whatever fears have been expres-
sed are unfounded and have been
made more because of a biased read-
ing of the situation.
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Lastly, I may emphasise that we
are a country who are friendly to all
countries. We are accepting aid and
loan because we have embarked upon
a programme of rapid economic deve-
lopment. And, as the hon. Member
said, because we are developing fast
enough for which our own resources
in a temporary and transitional period
cannot provide, we have to accept
from all other countries whatever aid
1s available. That is the economic
situation, that is the economic com-
pulsion enforced upon us by history.
It has been the experience of many
other countries who are advanced
today. So we have to accept aid, and
we are accepting aid from all coun-
tries, whether of this group or that
group, because we are friendly to all.
We accept aid without any strings and
we have no complaints from anyone
who are giving aid to us. My only
grouse is that the hon. Members there
have opposed aid from one group of
-countries and not from the other.

An Hon. Member: It is a perversion
of truth,

Shri B. R. Bhagat: I only request
them to be more logical, more con-
sistent in their thinking. Whenever
aid is offered in a friendly way to
give help to our economic develop-
ment they should welcome it whether
it be from this country or that coun-
iry. Whatever be their politics, what-
ever be their international or other
alignments, so long as they respect
our own sovereignty, so long as they
respect our own non-alignment policy,
so long as they do not interfere in
our internal matters, so long as the
aid is in the interests of the rapid
economic development of the country,
we welcome such aid, and such aid
has been very helpful to us. Parti-
cularly, we are grateful to the Inter-
nationa] Bank for calling a meeting
two years ago of the creditor coun-
tries—it was a very difficult task—at
a time when this country was facing
great exchange difficulties, and for
providing the much-needed help on a
multi-lateral basis. We got help from
the creditor countries as a result of
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the initiative taken by that Bank.
They are again going to call such a
meeting and in our future relations
as they grow, we expect the World
Bank to play an increasingly greater
and more friendly and helpful role in
the development of our country. I
take this opportunity of congratulat-
ing them for the benign role that they
have been playing.

With these words, I move.
Mr. Speaker: The question is:

“That the Bill to implement the
international agreement for the
establishment and operation of the
International Development As-
sociation in so far as it relates
to the status, immunities and
privileges of that Association, and
for matters connected therewith,
be taken into consideration.”

The motion was adopted.
Clause 2—(Definitions).
Mr. Speaker: The question is:
“That clause 2 stand part of the
Bill",
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Confinement of status
and certain immunities and privileges
on the Association and confinement of
certain immunities and privileges on
ity officers and employees).

Shri Supakar: I beg to move:
Page 2, omit lines 14 to 17. (1)

It is not necessary to make a speech.
I have already mentioned my points.

Mr. Speaker: The question is:
Page 2, omit lines 14 to 17.

The motion was adopted.
Mr. Speaker: The question is:

“That clause 3 stand part of the
Bill".

The motion was adopted. .
Clause 3 was added to the Bill

Clause 4 was added to the Bill.
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Clause 5.- (Notifications under
section 3 and rules under section 4
to be placed before Parliament.)

Shri Smpakar: I beg to move:

Page 2, lines 20 and 21, omit
“Every notification issued under

sub-section (2) of section 3 and”

(2)

Mr. Speaker: The question is:

Shri A. C. Guha: Sir, may I make
a submission? Any report or noti-
fication that may be published should
be placed on the Table of the House,
and a sufficient number of copies
should be placed in the Library also.
We often do not find copies of the
reports of the World Bank.

Mr. Speaker: Clause 5 is there.
Shri B. R. Bhagat: It is there.

Shri A. C. Guha: The reports men-
tioned in the agreement should also
be placed on the Table of the House.

Mr. Speaker: The hon. Member
may call for the reports from time to
time. That trouble at least must be
taken by hon. Members!

Mr. Speaker: The question is:

Page 2, lines 20 and 21, omit

“Every notification. issued under
sub-section (2) of section 3 and”
(2)

The motion was negatived.

Mr. Speaker: The question is:

“That clause 5 stand part of the
Bill"

The motion was adopted.
Clause 5 was added to the Bill,
Mr. Speaker: The question is:

“That the Schedule stand part
of the Bill".

The motion was adopted.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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Shri B. R. Bhagat: Sir, I beg to
move;

“That the Bill be passed.”

Shri Sadhan Gupta: Mr. Speaker,
Sir, I am very sorry that well mean-
ing criticism from our part, has been
s0 much misunderstood... ..

Shri B. R. Bhagat: Not misunder-
stood.

Shri Sadhan Gupta: ..... and so
much irritated the hon. Minister that
he sought to make all kinds of insi-
nuations which were absolutely un-
warranted. All that Shri Warior and
myself had said was that we had not
material enough to judge about the
implications of the Bill—economic as
well as political implications. Myself
and Shri Warior suggested certain
economic implications and also certain
political implications that might
spring from the Bill. We were not
in a position to decide for ourselves—
nor were we given any material to
decide for ourselves—whether those
economic or political implications
would be there. But we raised in
good faith the question of those im-
plications in the light of experiences
of other places in the world and we
required a clarification. Instead of
giving us a clarification, the hon.
Minister has imputed motives and
singled out our party for having
presumed to ask for those clarifica-
tions. I hope that for this attack, he
will succeed in getting a few more
millions—I hope not a few more
billions—from the World Bank! If he
does it, I wish him well, and I wish
that he might make some more of
this feelings which incidentally, will
not touch ug and which the people
of the country will not take seriously.

We always welcome aid from what-
ever quarter it comes, provided it
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comes from unselfish motives and
provided it is beneficial to this coun-
try. If aid comes with strings, we
always oppose it. We have never said
that we should accept aid from only
one quarter. We hove always main-
tained that aid should be accepted
from whichever quarter it comes, but
that we should always see that our
national sovereignty and our national
integrity are not endangered.

I had raised the question of forei-
gners interfering in our Naga trouble
with a view to obtain clarification—
whether there were any such possi-
bilities, etc. I hope my points will be
understood in the proper light, unless
it be that by making such attacks the
hon. Minister hopes to get some more
money!

Shri B. R. Bhagat: 1 am sorry that
the hon. Member has misunderstood
my point. Being so sensitive, he took
ag insinuation what I explained factu-
ally. He said that the aid may be
with strings attached. I said that we
will accept any aid which is without
strings attached. He then said that
immunised officials were interfering
in our internal affairs. 1 said none of
them were interfering in our internal
affairs, He being so sensitive, took
these facts as insinuation. I am sorry
for what he has said. 1 can only say
that I made no insinuation, and I
controverted all his facts and gave
the right conclusion to the House.

Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

16.39 hrs.

PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILL

The Minister of Information and
Broadcasting (Dr. Keskar): I beg to
move:

“That the Bill further to amend
the Press and Registration of
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Books Act, 1867, as passed by

Rajya Sabha, be taken into consi-

deration”.

This is a short Bill amending the
Press and Registration of Books Act
in certain particulars in order to make
the working of the Act better and
more effective. In order to give the
main reasong for the introduction of
these amendments, I would like, with
your permission, to explain the back-
ground of this legislation.

As you know, the Registrar of the
Press in India wag appointed to carry
out certain duties. The appointment
of the Registrar himself was made
mainly on the recommendation of the
Press Commission. I would like here
to quote the Press Commission which
had very briefly and very well given
the reasons and the necessity for the
appointment of such an authority.
The Commission said:

“We consider that the whole:
administration of the Press and
Registration of Books Act requires
to be overhauled. In the course
of our work, we found that apart
from the differences in practice in
different States, there is a general
laxity in the checking of the filing
and the registration of books and
periodicals. It hag been a matter
of great difficulty to us to get the
flles of copies for serutiny of the-
contents and even to varify
whether g paper is currently
being published or not. In many
cases, the information supplied
by  the State  Governments
was  grossly inaccurate and
never up-to-date. The Commis-
sion proceeded to collect infor-
mation from newspapers and
periodicals on the basis of lists
furnished to us by the State Gov-
ernments. In ag many as 20 per
cent of cases, the information
about the existence of newspapers
and periodicals proved to be
inaccurate. In many cases, it
was found that the newspapers or
periodicals which had once been
published had ceased to exist
long before the relevant date. Tn
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a large number of cases no news-
paper or periodical had come out,
although a declaration was made
under the Press and Registration
of Books Act. Apparently, the
State Governments assumed that
the newspapers, about which a
declaration had been made, had
<ome into existence without
«caring to inquire whether any
issues thereof had been published.
There ig little or no check to see
whether a paper comes out regu-
larly and if it does not, to find
out the cause or to correct the
Tecord accordingly. Some of the
suggestiong which we have made
in the earlier paragraphs will, we
trust, provide the necessary cor-
Tective, But we think that there
should be a radical change in the
administration of the Act by the
various States. We think that it
is necessary that there should be
one Central Authority to be named
the Press Registrar for India who
will exercise supervision over
Press Registrars appointed for
each State. The declaration to
be made under the Press and
Registration of Books Act may be
made either before the Press
Registrar or such officer as may
‘be appointed by Government on
his behalf, so as to avoid incon-
venience to the newspapers and
periodicals published in mofussil.
Tt should be the business of the
Press Registrar to have a com-
plete register of all the news-
‘papers and periodicals, news
-agencies and advertising agencies
in the State. It should be made
obligatory on them to register
themselves under the Act and if
they fail to do so, they should be
ineligible to carry on the business.
“The declaration to be made by
them should include a statement
oh the lineg indicated in Appen-
dix XXIII of the capital structure
and the staff proposed to be em-
ployed in the venture and the
Registrar should have authority
to call for any additional factual
information.”
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Hon. Members are aware that after
the Publication of the report, discus-
sions took place in Parliament and
with the approval of Parliament, the
office of the Registrar was created in
order to gather facts and statistics con-
cerning newspapers and also to see
that they are published for infor-
mation. The Registrar has now been
functioning for three or four years.
His reports have been regularly pre-
sented to Parliament. His most re-
cent report has also been presented to
Parliament.

The Registrar has found by experi-
ence that there are many difficulties
encountered in gathering information
regarding newspapers, Moreover, in
the task assigned to him, the Registrar
found by experience that in a number
of matters, the Act was ambiguous and
could be interpreted in many different
ways and this led to many practical
difficulties not only in the matter of
registration of newspapers as such,
but also in matters concerning news-
papers and working journalists, A
number of cases came up where it was
found that due to the defective and
ambiguous wording of the Act, undue
advantage has been taken to evade
certain provisions of the Working
Journalists' Service Conditions Act
and some other relevant provisions.

We thought it necessary, therefore,
to bring before Parliament a Bill
which will correct all these anomalies
and ambiguities which have been
found in the Act, so as to make it
more effective and to see that here-
after such embarrassing situations will
not arise in which either the Registrar
or the District Magistrate or even the
State Government is powerless to do
anything because of the rather vague
wording of the Act. We were very
much helped and I would like to
acknowledge the valuable suggestions
that we got from the interesting debate
that took place in this House over the
work of the Press Registrar. A number
of Members connected with the Press
dealt exhaustively with this question
of the Press in general and they made
many wvaluable suggestions, some of
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which have been incorporated here in
this Bill.

I would like to make clear one thing
in the very beginning. The work of
the Registrar and the amendments that
have been proposed here concern the
business side of newspapers, i.e., regis-
tration of newspapers, their publica-
tion, their periodicity, etc. It has
nothing to do either with the editorial
side, with the question of expression
of opinion that the newspapers might
have or any other such matter, It
need not, therefore, be considered as
something which impinges either on
the freedom of the Press or on any
other matter connected therewith.

As this was something which con-
cerned the managerial side of the
newspapers, we were very particular
to see that representative associations
of publishers were consulted in order
to find out from them what objec-
tion they have to the Bill or whether
they have also any suggestions to
make. They gave their views and we
received many practical suggestions
from them, so that the Bill could be
made better and more effective.

I might inform the House that the
leading associations of publishers by
and large agree with the amendments
proposed here. The most important
body of publishers in the country—the
Indian and [Eastern Newspapers
Society—expressed the wview that it
was the view of the Society that by
and large the amendments are accept-
able and indeed in some cases welcom-
ed. The Association took objection to
one particular clause which was am-
ended in the Rajya Sabha. The other
important body, the Indian and Lan-
guage Newspapers Association, also
passed a resolution in their meeting
that they welcome this Bill and the
amendments proposed therein, —We
also took care to sound other news-
paper bodies, including the working
journalists, to see whether we can get
some more opinions or suggestions re-
garding this Bill. Now, all these sug-
gestions and recommendations from
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the various bodies have all been incor-
porated in this Bill. Therefore, I make
bold to say that it is a non-controver-
sial business legislation, amending the
Act for its better functioning.

1 would now like to say a few words
regarding the important points that
have been proposed in the amendment.
The most important peint that you
will find in the Bill is that for the first
time it becomeg necessary for the
owner of a newspaper to declare him-
self as the owner and his name to be
published in the newspaper. It should
be made clear that the owner does not
himself deciare it, but the printer and
the publisher who used to declare on
behalf of the paper will do so here-
after, but they will do so with the
authority of the owner and will also
declare as to who is the owner of the
newspaper. This is necessary. It was
emphasized here by many hon. Mem-
bers during the debate on the Press
Registrar’s Report that there is no
reason why the owner of a paper
should remain a mystery or a secret.
In most foreign countries the proprie-
tors of a paper obligatorily put their
names on the paper or any other peri-
odical that may exist. Here the pro-
prietors wused to be unmentioned
behind a facade which now at least
appeared to have no meaning. We
have here made it obligatory that the
printers and publishers are publishing
the paper with the authority of the
owners who are mentioned there. This
is the most important point that the
Bill seeks to amend.

The other point which we are try-
ing to put here is that when a paper
tries to change either its periodicity or
its language, or its name, then it can-
not do so without making a formal
declaration of it and getting the con-
sent for the declaration to be accepted.
Because, when the periodicity of a
paper or its language or its title chan-
ges then the personality of the paper
changes, it is no longer the same paper.
For example, if a daily paper wants to
convert itself into a monthly, natural-
ly it cannot be considered to be the
same paper. Or if an English daily
wants to convert itself into a Tamil
daily, it connot be considered to be the
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same paper; it will certainly be a very
different one. The same thing applies
if, for example, the title of the paper,
the name, is changed. Now, this has
been expressly put down here.

The other important point which 1
would like to mention and which is
one of the main amendments, is that
whenever the question of giving title
to a paper is considered—this natura!-
ly arises mainly in respect of news-
papers which are going to be started,
but it is possible that some old papers
would like to change their names; that
happens though very rarely, of
course—whenever there iz the ques-
tion of change of names or for a new
paper a name is proposed, on such a
proposal before the magistrate takes
a decision consultation with the Press
Repgistrar is essential so that he is able
to know’ whether there is any title
same or similar to the one which is
already existing, which is being used
by another paper and, therefore, which
is not available for this particular
paper to use. Up till now the position
has been that according to the Act
which was amended some years back,
the magistrate can consult the Press
Registrar if he thinks fit. But he may
also not think it fit. If he does not
think it fit, he need not consult the
Registrar. The result of it has been
that quite in a few cases titles very
nearly the same as those existing have
been given to papers and that creates
confusion. In fact, it might lead to
stealing’ names and, therefore, the
goodwill and prestige enjoyed by
papers by some others who come
newly into the field. This is a well-
known business proposition about
which I need not expatiate more be-
cause, as far as a paper is concerned,
its name -is practically more than half
its. power and prestige, So, all papers
are -eager to see that their goodwill,
their prestige, is not stolen by others.
Therefore, this consultation with the
Registrar has been made obligatory in
order to see that the very same or
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nearly same titles are not given to
papers. One or two cases which came
to us illustrated that unless such a
consultation is made obligatory it
might happen in exceptional circum-
stances, but the exceptional cases
might themselves create a situation
which will be embarrassing. There-
fore, it is better to see that the main
register in which the names of all
newspapers are written is consulted
that similar or same title is not used
by any other paper.

These are the two or three impor-
tant points that the Bill seeks to
amend and make better. I would,
however, like to say a few words
regarding most of the amendments.
Another important question—I am
sorry 1 forgot it—was the question of
cancellation of declaration. Up till
now there was no power to cancel a
declaration once made. A declaration
was like a birth. Once it takes place,
you cannot take it back. Though it
might be based on very wrong and
sometimes false premises it could not
be returned because it was made.
There was no provision in the law to
return it. Now, it is one of the
axioms of law that jf something is
made on a wrong premise, or on coms=
pletely incorrect information, it should
not be there. This obvious thing has
been overlooked and when one or two
cases of this type came up the law
declared itself to be helpless, because
there is no provision to that effect.
Now this correction is being made
here so that any declaration which has
been based on false information or in-
correct information or is wanting in
certain essential particulars can be
cancelled by the magistrate if he finds
these things to be sufficiently serious
as to vitiate and make the declaration
defective. Of course, here it has been
laid down that in such matters he
must issue a show-cause notice to the
person who is going to be affected. or
the paper which is going to be affected,
so that he is pgiven an opportunity to
say what he has to say. After hear-
ing him the magistrate will naturally
come to whatever falr conclusiong he
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would like to. This is also a very
essential amendment which we are
proposing here. We fee] that it should
have been there all along. But, as it
was not there, we have taken the first
opportunity to put it in the Act.

17 hrs.

It has been laid down in the amend-
mentg here that the printer, publisher
or more specially the editor of a paper
should be generally residents in the
country, This has been decided be-
cause we felt that if a person declares
himself to be the printer, publisher or
the editor and does some act or writes
something for which he ig liable before
the law, it is not possible for us to take
any action against him if he iz residing
‘n any other country or if he goes
away from here. It is therefore felt
that unless some such condition is laid
down the conduct of the paper will
not be carried on in a responsible way.
It will not be conscious that it is am-
enable to the laws of this country and
that all the work ought to be carried
out according to the laws governing
this country. This is also another am-
endment that is being proposed here.

There are, of course, a number of
minor amendments which have been
proposed, but they will come up in the
course of discussion and hon. Members
will have an opportunity to discuss
them, There are certain, what I call,
resultant amendments, small ones,
which are also being proposed in order
to make the main amendments more
effective. I would not like to say much
at this stage regarding the other smal-
ler amendments. I would only repeat
at the end that these amendments
which are purely of a practical nature
and are made in order to make the
working of the Act better and plug the
loopholes in the Act, which have also
got the approval of the journalistic
world in general and more especially
of those who are concerned with it,
that is, the proprietors of newspapers,
might be accepted by the House.

1 propose that the House might take
into eonsideration the Bill for amend-
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ing the Press and Registration of
Books Act which I have the honour to
present to you,

‘Mr. Speaker: Motion moved:

“That the Bill further to amend
the Press and Registration of
Books Act, 1867, as passed by
Rajya Sabha, be taken into con-

sideration.”

I have to inform the House that the
President has, in pursuance of clause
3 of article 117 of the Constitution of
India, recornmended to the Lok Sabha
the consideration of the Bill as passed
by Rajya Sabha.

Shri Tangamani (Madurai): Mr.
Spraker, Sir, I have listened with

‘interest to the hon. Minister's speech

on the new amendments to the Press
and Registration of Books Act. As this
House is aware the original Act. was
passed-in the year L867.

Mr. Speaker: The hon. Member may
continue tomorrow. We now have an
Half-an-hour discussion. This mat-
ter will stand over till tomorrow.

1704 Wrs.
*NEW C. H. 5. TOKEN CARDS

Shri Sadhan Gupta (Calcutta—East):
Mr, Speaker, Sir, I have to initiate
this discussion because I feel -that a
great affront has been offered to the
low-paid staff of the Central Govern-
ment by way of discrimination regard-
ing facilities for direct consultation
with specialists. On the 2nd August,
a question, Question No. 39, was asked
of which pert (b) was an enquiry as
to what advantages were derived by
stating the pay-scales of the em-
ployees on the Contributory -Health
Service -tokens.  The hon. Minister
gave this answer to it. I am quoting
the relevant part of the answer to
part (b).

“This is essential in -order to deter-
mine . . ." I am leaving out the first
two; the third is the important one.

*Half-an-hour discussion.



2787 New

[Shri Sadhan Gupta]

* .. the facility for direct
consultation with specialists, which
is only open to those who are in
receipt of a pay of Rs, 800 per
month or above.”

Certain supplementaries were asked.
Our hon. friend, Shri Elias, asked:

“We get reports from the lower
categories of Government servants
that they do not get as much faci-
lity from the C. H. S. as the higher
categories. If the pay-scales are
mentioned on the token will there
not be more discrimination with
regard to the treatment and
other facilities?”

Then the hon. Health Minister first
of all scores a point by saying that
those who get Rs. 130 and below are
entitled to free accommodation and
free diet and therefore Shri Elias
would certainly agree to such a dis-
crimination, Then comes the other
point, He says—and I quote him:

“With regard to the other things,
owing to want of hospital accom-
modation, there is a certain limi-
tation. Categories getting Rs. 800
and above can have direct access
to certain types of referees, but I
should like to add . . .”

Please mark those words.

‘but I should like to add that
in no case where proper treat-
ment is necessary is treatment
denied to any patient whatever.”

Then I asked a supplementary after
some time, namely,—

“Since the Minister hag assured
us that no one who needs proper
treatment is denied such treat-
ment, may I know the reason for
enabling persons drawing over
Rs. 800 to have direct access to
specialists and deny this to
others?” -

The hon. Minister says:

“We would like to have the ser-
vices of the specialists made avail-
able to everybody, but since that
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is impossible and since these peo-
ple are paying a little higher con-
tribution . . .”

Please mark this.

. since these people are
paying a little higher contribution
to the Scheme, we have thought of
limiting it somewhere, but as I
have already informed the House,
there will not be a single case
requiring proper treatment where
that treatment is not given. We
shall make the whole of our
machinery available for such
treatment.”

These are brave words, namely, that
not in a single case would proper
treatment be denied. But then these
answers are completely inconsistent.
If proper treatment is not denied in
a single case, if in every case proper
treatment is given, there cannot be
any need for the facility given to the
higher-paid staff. I shall try to deal
with this answer from both sides—
first on the assumption of the more
probable that the hon. Ministers as-
sertion or assurance that proper treat-
ment is not denied in a single case is
not correct and then on the assump-
tion that that assurance is correct.

It is more probable that this assur-
ance cannot be correct because if it
was correct there would be no need
of consulting specialists directly and
that facility wolud not have been
thought of for anyone. If that is so,
why should people earning Rs. 800 or
more per month be given that facility?
The hon. Minister gives the explana-
tion, that is, because, firstly, there are
not enough hospitals; secondly, some-
where the limit is to be fixed; and,
thirdly, that these people are paying
a higher contribution—of course, he
says ‘a little higher contribution'—
than others. That is  why
they have been given the
facility. It seems very logical at first
sight. But did Government consider
the uglier side of the whole matter?
This distinction is based on nothing
except wealth. It is based on the
repulsive assumption that the people
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of a higher rank—rank, I emphasise—
are entitled, by their birth right, or
rather wealth right or rank right, to
more respectable treatment. The as-
sumption is implicit that it would be
presumptuous for the lower paid staff
to expect access to specialists directly
when there are just enough to go about
for the higher paid staff.

One reason given for this is that it
is because they are making a higher
contribution—the Minister says “a
little higher”. Of course, if you take
it in terms of money the contributions
are higher. But in terms of burden
I ask the hon. Minister, is the contri-
bution of this group higher or is the
contribution of the lower paid group
higher? If the contribution of the
lower paid group imposes a greater
burden, is it not a fact that they it
is who should receive the facility
rather than the higher paid staff?

There is the other reason given that
hospital facilities are not available for
everyone; sp a start should be made
somewhere; therefore a start hag been
made at the higher-paid level. Does
the Government realise that they
should have found some basis which
would not stink of the divine right
of rank? For instance, it might have
been put on an area basis: that is, low
paid staff living in a certain area might
have been given the facilities in the
first instance. Or it might have been
given on a sectional basis: for instance,
the low paid staff of certain post
offices or certain offices under the
Railways or a Ministry might have
been given the first choice on an ad
hoc basis. It cannot be said that this
would cause jealousy. The Govern-
ment might well have explained that
they should make a start gradually,
and since they cannot provide for
everyone the low-paid staff have to be
taken on a sectional basis.

On the other hand, whatever
grounds may be shown for adopting
this procedure, those grounds are
bound to be obnoxious not only be-
cause they depend on the rank of the
employee but also because those who
are granted the facility are precisely
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those who can afford the facility by
themselves and those who are denied
those facilities are just those who can-
not afford the facility by themselves.

Let me tackle it on the Minister's
own ground, that the proper treat-
ment is not denied to a single case.
Now, this cannot be true; because,
otherwise the facilities would not be
necessary at all; all would receive
equal treatment with or without access
to specialists, But even assuming the
impossible to be true, the discrimina-
tion becomes even more Trevolting.
Because, why should certain people
have something which, on the Minis-
ter's own showing, they do not need
at all? Why give, on the basis of
rank, a needless luxury at the cost of
deliberate affront to human sentiments
and human  self-respect? Here
indeed . . .

!-!lr. Speaker: The hon. Member is
going on very leisurely. It is only
half an hour for all.

Shri Sadhan Gupta: I think I can
have fifteen minutes.

Mr. Speaker: No. He has exceeded
twelve minutes already.

Shri Sadhan Gupta: I thought. . .

Mr. Speaker: There is no good
thinking like that. There are other
hon, Members.

Shri Sadhan Gupta: That is the
rule, ten to fifteen minutes.

Mr. Speaker: He can have one more
minute.

Shri Sadhan Gupta: Here is a very
strange manifestation of the coming
socialist order. And had it not been
a vote-catching slogan, Government
would have realised that the days
when human beings were classified in
terms of their pecuniary worth, in
terms of whether they were worth a
tuppence or a million, such days are
long over and any attempt to bring
them back even unconsciously causes
the greatest resentment. I therefore,
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demand on behalf of the 400 millions
of the country that, if the Minister’s
statement is a fact that proper treat-
ment is not denied, then, these faci-
lities should be withdrawn from the
higher paid staff. On the other hand,
if proper treatment is denied and is
not forthcoming to every body, the
facilities should be given on a sectional
basis, on the basis of people residing
in a certain area or people working
in certain offices, in that way. I want
an answer whether this procedure is
going to be adopted and when.

Shri S. M. Banerjee (Kanpur): I
want three questions to be asked. My
first question is this, I asked the
hon, Minister, “I want to know what
special facilities are given to the T.B.
patients and whether this scheme will
also recommend sanatorium treatment
for T.B. in the case of prolonged sick-
ness”. 'The answer was, “Yes, Sir.
As I said, for the T.B. patients the
pay limit is a little higher. Any one
drawing Rs. 300 or less, in the case of
TB, is exempted from paying diet
charges”. 1 never wanted to know
about diet charges. My question was
specific with regard to treatment to
be given in sanatoria. I want to know
whether T B. patients admitted under
this scheme are provided sanatorium
treatment.

My second guestion is; is it a fact
that more than 40 to 50 per cent of
the civilian employees working in
the various Defence installations in
Delhi are still not covered by this
C.H.S. scheme, and if so, what steps
have been taken by the Government
to cover those employees under this
particular scheme and what are the

difficulties, My third question is
about this discrimination. We see
that a person getting Rs. 800 and

more ‘will have immediate access to
special . treatment. For those people
who are getting less, what is the pro-
cedure? Are they also entitled to
special treatment and if so, what is
the method of approach? These are
are three questions.
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The Minister of Health (Shri Ear-

-markar): Mr. Speaker, I listened to

my esteemed friend Shri Sadhan Gupta
very carefully. On the one crucial
point which may have been otherwise
a good basis for the argument that
he was trying to put before the
House, he had to content himself with
saying that probably the treatment
given to the lower paid staff is not
good, is not efficient. I am quite
sure that if there were cases of that
kind, they would surely have come to
hig notice. As it is, the point raised
by Shri Sadhan Gupta is a very
slender and fine one. When I ans-
wered the supplementary question, I
said that people drawing Rs, 800 and
above have direct access to the spe-
cialists whereas with regard to others
efficient means are taken to give them
the best treatment possible. In other
words. ...

‘Mr, Speaker: I understood the hon.
Minister to say that the others must,
in the first instance, go to their doctor
and if he wants expert advice, he will
take it....

Bhri Karmarkar: That is right.

*'Mr. Speaker: ... .whereas the other

section, on account of their wealth,

has opportunities to avoid the preli-

minary enquiries and investigations

and go to the specialist straight-
away.

‘Shri Warior (Trichur): Why is not
preliminary examination by doctor
necessary in the case of people getting
Rs. 800 and ‘above? .

Shri Karmarkar: ] do not want the
clarification ‘that you have brought
forward to be interrupted. That point
is covered like this. If we were
writing on an absolutely clean slate,
I can assure my friends that I for one
or the Government of India would
make no distinction whatever regard-
ing the facilities to be given whether
one is a Class IV officer or a topmost
man. It is not as if we wrote on a
slate which was absolutely uncovered
by writing. This Contributory Health
Service Scheme is the successor of the
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earlier Medical rules governing either
treatment or reimbursement of expen-
ses incurred by government servants
serving under the Government of
India. As a matter of fact, the type
of concession that is now being en-
joyed by people drawing Rs. 800
and above would normally, under
those rules, have been available to
people drawing Rs. 500 and above. We
have raised the limit upward, and I
think gradually this distinction should
completely disappear. We did try,
but it was open to the higher salaried
servants to say that we could not
curtail completely the privileges they
were enjoying before, and we could
not, That is the plain truth of it.
We want to move gradually towards
that state of affairs where everyone
under the CHS scheme would be en-
titled to the same benefit.

Supposing I am a person drawing
Rs. 800 and upwards, what is it that
I get? If my eyes are wrong, I get
the service of an eye specialist. The
man getting below Rs. 800 goes to the
dispensary, and if there is something
wrong, he is sent to the specialist.
It I hear of a single case in which
proper treatment is not given, I would
like to see to it that such a case does
not arise,

Shri S. M. Banerjee: Let me give
an instance.

Sh:r( Karmarkar: That is one way
of side-tracking people when they
are on a relevant argument.

Though the other man goes through
the dispensary, no one misses the
services of the specialist. Let me tell
my hon, friend Shri Sadhan Gupta
that in order to make the service as
efficient as possible, I recently asked
the Director-General of the CHS to
have 50,000 slips printed and sent to
a whole cross-section of Government
servants to find out if they have any
compla:nts. We are not asking them
to sign so that they need not disclose
their identity. I have myself gone
through that, and I have yet to receive
a case where proper treatment has
peen denied simply because a person
is drawing less than Rs. 800,
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This distinction does exist, and for
a historical reason, as we have not
found it practicable to abolish it im-
mediately. If some one complains
that we are sitting in Parliament with
air-conditioning, while the world out-
side is not air-conditioned, I have no
reply except that Members must be
asked to transact their business, No
one will complain, they just realise the
necessity.

Mr. Speaker: I am afraid the hon.
Minister is somewhat labouring the
point. He can justify it on other
grounds, that Class III and Class IV
servants may not be in a position to
judge for themselves whether the or-
dinary doctor will do or the specialist
is necessary, with the result that every
one will go to the expert, and there-
fore some screening is necessary, not
on account of wealth.

Shri EKarmarkar: [ want to be
honest about the facts, Had it not
been for the objection from the higher
salaried persons, possibly our move-
ment would have been speedier. What
you rightly pointed out is an addi-
tional argument, but if I advance that
argument, that becomes no argument
to my hon. friend Shri Gupta. The
real, plain truth of the matter is that
it would be impracticable. In the
type of society that we want to have,
this is not ideal, but we have inheri-
ted this from the past, and we are
trying to minimise the differences. I
would like the service to be blamed if
in any single case a man has been
denied treatment, I would like my
hon. friend Shri Gupta to bring such
cases to my notice and I would be
grateful to him. No doubt there 1s
strong force in what you suggested
as a plausible argument,

Mr. Speaker: Is there any country
in the world, whatever its pattern of
society, where every patient, without
discrimination, is straightway allow-
ed to go to the expert and take away
all his time? Ig that possible at all?

Shri Earmarkar: I am not well in-
formed about other countries.
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Shri Sadhan Gupta: That is possi-
ble only for people drawing above
Rs, 800!

Shrimaii Renu Chakravartty: It is
not so in Great Britain.

Shri Karmarkar: In Great Britain
and even in socialist Russia,—I have
recently studied the medicine there
and their economic structure— and
I think they are not as much advanc-
ed as we are in some matters. That
is the plain fact. I would convince
my hon, friend Snrimati Renu Chak-
ravartty any day, provided she is out-
side the House when she is likely to
be more reasonable.

Coming back to the main point, on
principle, I do not find myself at any
difference with my hon, friend Shri
Sadhan Gupta at all, and I should
like to eliminate distinction as early
as possible; that is not likely in the
near future, but we shall try it by and
by.

Now, 1 come to the other points
that were mentioned by my hon.
friend Shri S. M. Banerjee. First,
there is the point about 50 per cent
defence personnel....

Shri 8. M. Banerjee: About the TB
patient.

Shri Karmarkar: As for TB patients,
I am happy to assure him that what-
ever pay he draws makes no dis-
tinction. In fact, we are trying to
concentrate our attention on TB
cases, and we have now undertaken
a thorough screening of everybody in
the Government of India and we are
trying to treat everybody who is
affected. I can assure my hon. friend
that our ambition is not to leave a
single TB patient unfound, but our
regret is that some of them do not
have thedselves examined for fear
of being found. That is my regret,
but we are having a thorough assess-
ment and a thorough screening, and in
about a year’s time, we shall see to
it that almost every patient among
the Government servants is found and
almost every patient is given the best
treatment possible.
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Shri §. M, Banerjee: What about
sanatoria?

Shri Karmarkar: Yes, he will be
given sanatoria facilities, hospital,
X-ray, and everything under the sun.
I can assure my hon. friend of that.
I shall not let one TB patient suffer
under this scheme, in so far as we can
humanly help it; if we can humanly
save him, we shall certainly save him.
There is no question about it.

Regarding the extension of this
scheme the thing is like this, Out-
side Delhi, in centres like Calcutta
and the rest, we are trying to extend
the CHS scheme, but we have to
move slowly in such matters. We
have these things here in Delhi under
our very supervision, and, therefore,
we can take greater care of it, but we
are trying to bring relief to the other
servants also as early as possible.
That is all that T wish to say about
this matter.

I am grateful to my hon. friend Shri
Sadhan Gupta for having drawn the
attention of everybody, because he
has spoken of something about which,
on principle, there can be no diffe-
rence. And if what he has pleaded,
and if whatever opinions have been
expressed in this House, persuade all
concerned to forgo the privilege that
they have got, then, nobody would
be happier than I about such a result,

Mr. Speaker: I suppose if an ordi-
nary man, to whatever class he may
belong, requires expert advice, it
would not be denied to him. Is that
not so?

Shri Karmarkar: No, he will not be
denied at all. My hon. friends
opposite do not know this, and that
is why they have raised these points.
Recently, without our being called
upon to do so, we have set up a
check-up machinery by which we
shall check up everybody, even
though they may not be suffering
from anything now, so that anything
that might come up in the future,
might be discovered now, About 3,000
Government servants have been
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checked up already, although we were
under no obligation to do so, and not
only that, but about 1,500 to 2,000 of
them have been found to have ail-
ments like diabetes or weak eyes,
and we have taken upon ourselves
the additional responsibility of having
them treated. We would like to have
this check-up system introduced for
every Government servant and the
members of his family, so that the
earlier we see the end of illness, the
better will it be.

Shrimati Renu Chakravarity
(Basirhat): My point was this. When
a person goes to the CHS doctor and
is being treated by him, it is only
that doctor that can recommend him
to the specialist. After such treat-
ment, if the patient feels that he is
not getting the best out of the treat-
ment, he cannot suggest that he would
go to a specialist, and he will not be
recommended to go to a specialist. It
is only on the recommendation of the
CHS doctor that he can go to a spe-
cialist,

Shri Karmarkar: Of course, it has
to be on the recommendation of an
expert; it cannot be on my recom-
mendation. It has to be an expert
who has got to recommend his case,
and there is already an order about
it.

Mr. Speaker: What the hon. Mem-
ber wants to know is this. Suppose
there is a patient whe is having a long
period of treatment under a particu-
lar doctor assigned to him, and he is
not satisfied about the progress, or
there is no progress, still, the doctor
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who is treating him will persist in
treating him, and not recommend him
to the expert, Is it open at that
sage for the patient, of his own accord,
to say that notwithstanding the doctor
who is treating him, he should be
sent to the expert or specialist?

Shri EKarmarkar: In the normal
course, you would have excluded this
question as a hypothetical question,
because this has never happened, and
our doctors are so uniformly good that
this will never happen; and if it does
happen, there are so many hon. Mem-
bers to take up their cause. I would
be very willing to entertain an appli-
cation from anyone in respect of whom
any doctor is cussed or to whom any
doctor is not giving proper treatment
and I would request my hon friend
Shrimati Renu Chakravarity to take up
this thing, and I would give her all
the facilities, possibly place a man
under her, and take all these people
under her care, that is, anyone being
treated and not being cured for a
long time; if she brings such cases to
my notice, I shall have the highest
specialist’s services made available to
such a person, but such a thing never
DCCUrs.

Mr. Speaker: That is the assurance
that if the patient is not satisfied, the
doctor himself will be advised to take
him to the expert.

17.30 hrs.

The Lok Sabha then adjourneq till
Eleven of the Clock on Wednesday,
the August 17, 1960/Sravana 26, 1882
(Saka).

784(Ai) LSD—9,
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Western Railway Zonal
User's Cnnsultmve Com-
mittee

Derailment near Ullal

Medicines for S. E. Rail-
way . i
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2638-39

2639
2640
2640
2641

2641-42
2642-43
2643

2643-44
2644-45

2645-46
2646
2647

2647-48

2648-49
2649

2649-50
265c

2650-51

2651-52

2652-53

2653—55

2655-56

2656
2657
2687
2658
2658-59

2659
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WRITTEN ANSWERS TO

QUESTIONS—contd,

U.S.Q. Subject COLUMNS
No.
782 Dyes for S.E. Railway 2660
783 Spill over schemes of

irrigation and power . 2660—61
734 Safdarjang Hospital 2661
785 Quarters for Railway em-

ployees on Central and

Western Railways 2661—63
786 Rmiway Guard as Pollmg

Officer . 2663—64
787 Consumer Co«operanv:

Societies on W. Railway 2664-65
788 Rickshaw pullers’ Co-

operative Socn:nr in

Delhi . 2665
789 Directorate of Ttmrasm . 2665-66
790 Diversion of U.S. 'Whnt

to Iran . 2666-67
791 Derail pear P“ 1

junction 2667
792 Raid on New Delh: station

canteen . . 2667-68
793 Posts and 'l‘clcgraphs 5 2668
794 Tourists inIndia 2668-69
795 Punjab Mail 2669
796 Sugar mills in U. P. and

Bihar . : . 2670
797 Drrailment near Raipur 2670

OBITUARY REFERENCE . 2671

[ne Speaker made a reference to
the passing away of Shri T.D.
Pastake who was a member
of the Provisional Parliament.

Tazreafter mambers stood in si-
I:nze for short while as a mark
of respect.

PAPERS LAID ON THE TABLE

(1) A copy of each of the follow-
ing Norifications under sub-
Section (3) of Section 133 of
the Motor Vehicles Act, 1935 .

(#) Notification No. 78/60 pub-
lished in Andaman and
Nicobar Gazette dated the
sth May, 1960 making cer-
tain amendment to the
Andaman and Nicobar
Islands Motor Vehicles

* Rules, 1939.

(%) Notification No. S.0. 1719
dated the 11th July, 1960
miking cartain amendment
to the Motor Vehicles
(Third Party Insurance)
Rules, 1946.

[DaLy Dicxst]

2671-72

PAPERS LAID ON THE
TABLE—contd.

(2) A copy of Notification No,
G.S.R. 915 dated the 6th
August, 1960 issued under
Section 3 of the Agricul-
tural Produce (Develop-
ment and Warehousing)
Corporations Act, 1956.

(3) A copy of each of the follow-
ing Notifications under
sub-section (6) of Section
3 of the Essential Com-
modities Act, 1955

(i) G.S.R. 911 dated the 6th
August, 1960 making cert-
tain further amendments
to the Wheat (Uttar Pra-
desh) Second Price Con-
trol Order, 1959.

(11) G.S.R. 921 dated the gth
August, 1960 rcscindinﬁ
the Wheat {Uttar Pradesh)
Second Price Control
Order, 1959 , and the
Uttar Pradesh  Wheat
(Restriction on Movement)
Order, 1959.

MESSAGE FROM RAJYA
SABHA i . B
Secretary reported a message
from Rajya Sabha that at
its sitting held on the 11th
st, 1960, Rajya Satha
had agreed withoutr any am-
endment to the Delhi Land
Holdings (Ceiling) Bill, 1960,
passed by Lok Sabha on the
2nd August, 1960.

REPORT OF JOINT COM-
MITTEE PRESENTED .

Shri A. C. Guha presented the
Report of the Joint Com-
mittee on the Companies (Am-
endment) Bill, 1959.

EVIDENCE ON BI.LL LAID
ON THE TABLE

Shri A. C. Guha laid on the Table
a copy of the evidence given
before the Joint Committee on
the Companies (Amendment)
Bill, 1959.

BILL INTRODUCED

The Standards of Weights and
Measures (Amendment) Bill,

2804
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2673

2673

2673
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REPORT OF BUSINESS AD- BILL PASSED—contd.

VISORY COMMITTEE mowed for the consideration

ADOPTED . . . 2674 of the International Develop-

lrnen'( Association (Si;atu;,

Fifty-third Report was adopted mmunities and Privileges
oy P Bill. The motion was ad-

DEMAND FOR SUPPLE- ted. After clause- l:z-

MENTARY GRANT (RAIL- lause  consideration the

WAYS), 1960-61 . 2674—2699 bill was passed.

Discussion on Demand for BILL UNDER CONSIDERA-
Supplementary Grant in res- TION : . . 2177=-%6
pect of the Budget (Railways) . .
commenced and concluded. The Minister of Information

. and Boradeasting (Dr. Keskar)

The Demand was voted in moved [that the Press and

full. Registration of Books (Am-

endment) Bill, as passed ty

PANEL OF CHAIRMEN - 2700 Rajya Sabha, be taken into
. consideration, The discus-

The Speaker informed Lok sion was not concluded.
Sabha that he had nominated
the following Members to HALF-AN-HOUR DISCUS-
the Panel of Chairmen . SION. . . . . 2686-98
O R argava e e Shri 5. C. Gupta raised a half-

. an-hour discussion on points
(2) Dr. Sushila Nayar arising out of the amswer
(3) Shri Mulchand Dube si\gen on thS: irAdQAug'l:tst,
- : 1960 to Starr uestion
(4) S:;r::tmtl Renu Chakra- No. 39 regarding new C.H.S.

. . Token Cards.

(s) Shri H. C. Heda .
(6) ShriJaganatha Rao The Minister of Health (Shri
Karmarkar) replied to the
DEMANDS FOR EXCESS Sehate

GRANTS, 1957-58 + 2700—32 AGENDA FOR WEDrNESDAY_.

Discussion on Demands for ‘;‘éj (E%SJ(;&&G}O._SEAVANA
Excess Grants in respect of ?
the General Budget for 1957- Further discussion on the mo-
§8 concluded. The De- tion to consider and passing
mands were voted in full. of the Press Registration of

Books a{ﬂhmmdmcm} Bill,

. as passed by Raijya Sabha

BILL PASSED A . 2733—77 and d‘tsg_lpfsjon an ﬁle mo-

-~ . ional

The Deputy Minister of 2on, Te Seport of Nationa
Finance (Shri B. R. Bhagat) i Laruet

- —
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